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REPORT 
1.1. This Report of the Committee deals with action taken b Gov*- 

emmcnt on the recoxnmmdations contained in their 119th Report & o o r ~  
Lok Sabha) OII A propriation Accounts (Defence Services), 196748 rad 
Audit Report (D e r  ence Services), 1969 which was presented to the k I o u ~  
011 thc 29th April, 1970 

1.2. Out of 87 recommendations contained in the Report, action 
taken nntcs/statements have been received in respect of all the rrcommen- 
dations. 

1.3. The action taken notes/statements on the recommendations of 
ilw Comrnirtce contained in this Report have been categoriwd undcr the 
following hcada: - . 

(i) I~crotnn~en&ltons/observoliot~s that havv been accepted b j  
Goverrrment. 
S Nos. 1 - 4 ,  6, 7, 10, 19, 13, I$, 18-20, 21-23(ii), 28, 52, 
54, 36, 4 0 4 2 ,  44-49. 51-43 ,  66-72, 75, 83, and 85-47, 

(ii) Recommrt~dationslobsetvalions which fhr Committer do not 

(iii) 

(iv) 

tlcsiw to pursue in view of the rtplies of Government 
S. Nos. 14, 17, 26, 27, 29-31. 33. 38, 39, 43, 30, 75-74 and 
82. 
I\'~~onrrnrrtdnlions~ohsrn~ations ICPIL'CS lo which have not 
brrn acrcpted bv the Comrnlttvc. and w h ~ c h  require reitera- 
tion. 
S. Kos. .-), 8, 9, 11 ,  1% 76-41 and 84. 
R e c o n ~ ~ r r n r l a t i o n s / o b s ~ a ~ i o ~ u  in re~prrr of which G o ; J ~ -  
mfnt haw \urnisheti intrrim r r p i h  
S. Nos. Z(iii) and (iv), 35, 37. 64 and 65. 

1.4. The Committee hope chat the final Feplin in respect of thae 
~ecommcndations to which only interim +its have so ht bmr imunbhcd, 
will be subn~i t ld  to &em expeditiously after gating them vetted by 
Andh. 

1.5. Tllc Comnlittce will now deal with action taken by Government 
on some of the recomniendations. 
Slow Progress it# manufacture of an impraved model of a mcapon and 

r e i w d  anmunilion-Paragraph 1.62 (S. No. 1 )  
1.6 111 ~o(pphs I .  1 to 1 J0 of their 118th Report (Fourlb Ldi 

Oabha), the ! ~ I C  Aur)unts Canrniuee h d  dealt wit& ddav in slsblisb- 
mmt of production of a waa and dated ommunitioa, the pnjcct 
for which was sanctioned by t? vernment in April, 1959. After taking 
into accowlt the various causes attributed to ah-l in production, by 
Govcnment, the Committee made the following obaervntion in pragraph 
1.64: - 



over Rs. 9 crorcs. 184 weapons were to k produced i11 
three phases, the first phase covering 60 weapons to be 
completed by April, 1962, later chan d to October, 1964. 'The 
rate of production was also to be sca P ed up by degrees to eight 
units per month starting from November, 1967. None of these 
expectations have been realised. The  GO weapons to Le prcxluc- 
ed in the first phase were actually completed in August 1967 
i.e. after a delay of 3 years. The maximum rate of production 
achieved so far has been 2.5 units per month less than even what 
was contemplated in 1964, when ~t was fixed as 4 per 111onth. 
The substantial shortfall in production has compelled Govtm- 
ment to resort to im rt of this wea n at a cost of over Rs. 6 r crores. It has also le to  the acculuuction of imported c a ~ i p  
nents and sub-assemblies valued at Rs. 1.14 crores, which can 
be used up only whm production is stepped up." 

1.7. In their reply dated the Plst November, 1970, the Ministry of 
Defence stated : 

"1. The observations have been noted. 
2. Steps have now been taken to progressively increased the pro- 

duction of the weapon and it is ex ected that a capacity equi. K valent to 8 units per month will e reached by 1973-74 ,111 
average of 3 guns p.m. has been established since March, 1!)70. 

3. The accumulated imported con1 nents and sub-assemblies con- 
tinue to be utilised progressive y with the increased p~ td i~ r t i on  
of the weapon. 

P" 
4. It may be added that out of the total i~~vestlnent sa~~ctioncul so 

far, Rs. 4.42 crores have been towards capital invcstrl~cnt and 
the balance for revenue expenditure including dcferrcd t.c.w- 
nue. The value of the equipment produced upto 0ctol)cr I ! J io  
would be over Rs. ti crorcs." 

1.8. The Committee find that a produalion target of 8 units of the 
weapon per month which was originally scheduled to be achieved by 
November, 1967 Lr now expected to be reached only by 197574. The Cum- 
niittee are unhappy o v a  retarded production of the weapon. They woJd  
like Government to take effective s t e p  to accelerate the nte of produc- 
tion. 

1.9. The Committee while deallng with the slow progress manu- 
facture of an improved model of a weapon and related ammunition, also 
took note of the lack of cooperation fro111 the foreign eollabratol~r which 
was apparently one of the factors responsible for retarding the progress of 
production. The PuMic Accounts Committee in this connection lmde the 
following observation in paragraph I .M : - 

"Apart from lack of adequate know.how and varioub other pro- 
cedural deles, an important fiactor which apparently retarded 
the progress of the production would appear to be the fact that 
cooperation from the foreign rvllaboration has not txcn yo 
raprdly forthcoming. It was stated during evidence illat at t l ~ e  
inltial stage "there was difficulty in getting all the drawingi 
ctc." from the collaborators and this, in turn, led to delay in 



prmurement of plant and machinery needed lot indigenoils 
production. The  Committee would like it to Le irnpresricd on 
the collaborators that the progress in production has not been 
satisfactory and that they have to share the responsibility for 
this state of aflairs. For the future, Govcrtmcnt should cuarnine 
what safeguards should be built into collaboration ageernerm 
of this typc, so that the collaborator gcts a stake in ensuring 
that contemplated production schedules are achieved. Ultimale- 
ly the solution to the problem lies in developing expertise in 
thc country through intensified research and developnlent 
effort." 

1.10. In reply dated the 21st Xovcmkr, 1970 the Ministry of 
Defence sta ttd : 

"As regards the question of assigning ~csponsibility 10 the liccrisor 
for any delay or shortfall in production, this would depend on 
the extent to which the Government are able to build in ro- P visions to this effect in the agreenient with the licensor. W ~ i l e  
specific cases are brought to their notice and discussions are 
held at eveti very high levels, it is not always ssible to make 
an issue out of the delay or other difficulty be P" ore we oumlves 
have mastered the technique as it would makeourown position 
vulnerable because, instead of joint investigation and remedial 
action, we will bc: gcttin entangled with legal and other issues. 
Such issum can be raise c f  only wherc we have sufficient evidence 
that these has hceri an attitude of non-cooperation or adoption 
o f  dilatory tactics in rcspect d fulfilling any of the obligations 
in terms of agcrment. This  IS not hren so in this case. It is 
notcrl that thr dtimatc solution to the problem lies in develo - P ing expertise. ill the iountry to~i lrds  which efforts are constant y 
being mi~de through various means including intensive train- 
ing in the colli~borator's works." 

1.1 1. The Conin~ittee ftvl that while Govemnent may have reasons 
ior not holding the collaborator m p s i b l e  lor the delay in production 
in this caw, they should have a built-in safeguard in future collalw~ri~tion 
ngc~ments  against -ible delay and shortlall in production a t t r i b ~ ~ t ~ b l c  
to  the collaborator. Accordingly they wish to reiterate that Cavernmenr 
should examine fonhwith what safltguards shwld be pmvided for in such 
agwcments M) that the <dlaborator gels a stake in ensuring that <ontern- 
1)litted pr(ductioti targets arc achieved aamrding to the schedule. 'The 
(hmtnittn. have pointed out the necessity of issuing instr~~ctiorts in this 
regard to all the Ministries elsewhere in this repon. 

1.12. The Cimmitiee referred to the s'ow progress made in nianu. 
fi\cture of related ammunition in ordnance factories and defective lures 
produced indigenously and made the following observations in paragraphs 
I .6!) irncl 1.70: 

SI. No. 8: 
"1%~ Cmmittee note that 5057 fuzes fix this animunitio~? prc~illccd 

indigenously at a rtrt of Rs. 40,000. have turned, tmt l o  be 
defective. Due to prodirciion not having h e n  satisfactorily 
established Coverntnerit hove leen forced to resort t o  import 
d fuzes. 60,000 numbers were imported in 1964, 1,20,000 num- 
bers in 1967 and an identical number in 1968." 



Sf. No. 9: 
"It is a matter for concern to the Committee that it has not stiB 

been possible to identif the cause for failure of the indigenous 
fuzes. The matter nee ti s to be pursued with the collaborator 
who should be asked to rectify the fuzes at his cost and re- 
imburse Government for the losses sustained. The Committee 
would also like to be apprised of the 6tep taken to stabilise 
indigenous production at a satisfactor level, so that imports i could be avoided. It seems particular y necessary to stop in]- 

rts, as imported fuzes are stated to be costlier than indigenous 
Kzm:* 

1.13. In their repl: dated the PZnd Norcn~ber 1!)70, the Ministry of 
Defence Stated: 

"Even though 3.057 numbers of fuzes were rejected in pruof out 
of about 80.0 numbers prcxluccd carlicr, incidence of rejec- 
tion in subsequent producriord has been rare and in fact out 
of about 2 lakh fuzes produced, there was no further rejection. 
As regards PAC's observation that the Collaborator should Ix 
asked to rectify the fuzes at his cotit, this matter has k e n  
fully examined. It is felt that thc Itm of 3,057 Nos. of fwer in 
a ma1 roduction of 80,000 fuzes ma) not be ccmsidered 
abnamat  panicularlr in the develo ment s lap.  Further, the E firm collaborated with us as and w en required in terms o f  
technical assistarre for investigatio~ls and trials both at 
Ordnance Factorv, lihamaria as well as at their works. 'There 
is, therefore, no reasonable pound for penaliing the Colla- 
borator on this acu~unt. 

As rcgards stabilisation of indigenous production i t  ma! be stated 
that alter acrentance of some dirnen8iond tolerances by the 
Inspector based on the recommendations of thc Fac ton, the 
posltion of manufacture has improved. Further following the 
rnwstigations on emptt f u ~ b  :umponenta, thc Cdlalwraton 
have made certain recommendatitnu which are under irnplc- 
mentation by the maaufacturir~g factor). The CoUahators  
have a h  supplied the details for the Inode of inspection. Per- 
ceptible improvement i l ~  has since b c n  observed 
in recent rtwiuction b\ a mcibcd rernnimcnded by 
&he Colla & watom. Sunre yet to wnw from the 
Collaboratoru which arc k i n g  r a g r e d  and i t  in  cxpo~tcd 
that once all these are adoptc8in w m n t  production, indi- 
genous production will Ix stahi l id .  hodurtlon is now going 
on ac a steadv rare of approximately 8,000 Ntw, per n~onth of 
filled fuze. 

As regards further i n ~ p ~ r t s  ol lures, recommendaiionu of thc PAC 
are ncncd. The quesliou whether an) further imptmr of f u m  
will be required will be subjected to very careful amrideration 
keeping in view the above recommendation, qumtum of indi- 
genous roductim of the rum,  the anticipated p d u c t i o n  
target o f the ammunition and u r p c y  d the requiremonts of 
the Scnkes for the amrnunitfona" 



1.14. The Committee that tb & h d b c e  of repion in rube- 
ucnt production has been rare. They hope that I , if any, have 

%een rectified and &at them will be no further b= W. 
Indigmozu trranu/acture of spvcial ty@s of ammunition-.para~aphs 

1.1 10-1.1 I? (S. Nos. 10-12) 
1.15. In  paragra hw 1.71 to 1.1 I5 the Committee dealt with the indi- 

P; '~OUS ~mxluction o f a weapon aild related ammunition, a project which, 
had Lwen sanctioned in May. I'JLi2 and import of an ammunition conse- 

uent on delay in establid~ment of its prtductiotl, which was found de- 
?wtive on recei t from abroad. 111 this ranncct io~~.  the Committee made 
the following o r wervations in paragraph 1 . I  10 to 1.1 12: 

"1.1 10: 'l'he C(~rn~nit tec are concwncil to ol)servc that nn~n~un i t ion  
worth Rs. 3.58 croreu imjm ted for the uw of the services has 
turnecl out to he defectwe. It h:~r been stated that thc firm 
which supplied ~ h c  ammunition has agreed to rectify the. 
rlefeclr at their ccmt and t h a ~  a p r c ~ r a ~ n m c  for this purpcw is 
I)ring worked c ~ .  T h e  Comniittec would like the anangcment 
to tw ctfwedil!. fimlised a ~ l d  irltirnated to them." 

1.1 I I: T h e  orders for the in~yctri of this ammunition valued at  
Rs. 7.22 crores were placcd with the l m i  in September, I!Mifi. 
'I'hr i ~ n ~ u r u ~ ~ i t i o n  was "rrrrivcd in several lots on different 
d:ltcs" till, i n  I.'el)ruarj, 1968, C;overnmet~t decided after testing 
thc a rnmc~~~i t ion ,  that further irnpwts shmld he stopecl (after 
:I l i t ~ l r  ovcr, 54 per cent of tlv 'contracted' uantit!. of ammu- 
nitifin had i x m  hlitrreci). T h e  'chnk-prw)! on the ammuni. 
tion arc s ta~cd to have I W I I  carried out on different dates 
hetween June. I!&; ;IWI J i m ,  IW8, iind their results to have 
become avidii blr twt wecn Fctmcary. I9fH and Dxember, 1!)68. 
'T'hc Ct)mmittee woul*l like the C;o\ernment to investigate wh! 
the rewl's of the t heck-procpf I ~ c a m c  available so Ixlatcdly. 
itlld whcthcr this delav made timel\ action for stoppage of 
further inlport in1 ossihle. It should a!so tw investipter! 
whether there was R clay in starting the check proof immediatel!. 
after thc first consig~inlent d inlported arnmur.~tion was 
received. 

1.1 12: The Ccnnmiuee were also given to  understand that the 
rmrnuni~ion was tested before import and the il~spection tests 
were carried our by thc experts of a foreign cnuntry, when 
observers frcm our  mnntr: were also prewit. It is nat clear 
haw the fact that ammuniuicw was defective it, the matter of 
d h v n a l  as well as range c.scapc<l norire during this inspection. 
7'hc C ~ m m i t t t e  would likc t h ~ s  aspect of the matter also to tx 
t l n m u ~ h l y  investipttcd. 

T h e  Camrnittee would like t o  he apprised of the findings of the 
investigation into a11 the fm.going points." 

1.16. 111 their reply dated t h t  23rd November, 1970 the Ministry d 
Ikfem stated: 

"The firm had agreed to reaify the defects i a  the ammunition at 
thdi c c ~ ,  A guaatitv d ti,OOQ rwnds i u s  dread? been recti- 
fied. Rectilicatmn of a further quantity of 19.W rounds by 



the firm is In progress. T h e  balance will be rectified as Boon 
as the components become available. 

.Samples for check prwf  were selected immediately cm receipt of 
ammunition details from the consignee, C.A.1). I'ulgaon. Inti- 
mation in respect of the first two cosign~nents wiis ~tccived 
from the depot in May, 1967 and the check-proof was c;lrried 
out in June. 'l'hex: dates would indicate that t h e x  was no 
delay in carr)ing out the check-proof. It ma). be ~ ~ i e h t i o ~ . x d  
here that the object of check-proof is lo ensure that the ammu- 
nition received in India are (il) in serviceable condition (detcr- 
mined by firing a few samp1.c~ picked u from diAerent lots/ 
boxes at  random), (b) hare not su~ere! any damage or  de- 
trrioration during handling and transportation (determined b y  
visual iuspection) and (c) have thc anticipated remaining 
storage life determined by chemical esamir~ation of explosives 
after breakiug down the ammtlnition). Samples for chcck-prcn)f 
are drawn from a few rcprcsentative lots only and sentence 
on the entire consign~nent is given based on the check-prtwf 
test results. Range a1.d Accuracy Tests d o  not come under the 
purview of normal check-proof. I t  will be seen that the purpose 
and scope of check proof is limited arid it is not to be trcawd 
as acceptance proof which was carried out iri this ciise by the 
supplier's I~ispectors as provided in the con tract. During the 
check-proof carried out in Junc, I!W, defects like short-ranging 
; ~ n d  hlinds were observed. .A re-proof was carried out in August, 
19fi7 when besides short-ranging, rocket failurcs wcrc a l s o  01)- 
wrveil. It was then dctidcd to cwrv out " D ~ u h l c  Rc.Prcw)f" 
( i x .  with tlouble the quantit\ of bombs for normill chcdi-prtmf). 
This was <ompletctl it1 Ikcen\\)er. (ii. whcn the pallern of 
defetrs was rcpaied .  Sucli defcc.rs wcrc not indicated either 
in thc final insjxctio~l and in tile pnxof reports received from 
suppliers or in the reports forwarded I)! our representative who 
attended the firing tests i n  . . .  . . . . . .  ... as an observer. I t  was. 
thcrcfore, det idetl 10 c a m  out cr~nlprciiensivc Range i~ntl 
Accuracy trials (which ;Ire r l ~ ~ i i l l !  ca r r id  out by the Reurilr~h 
and k \e !opn ie~ i t  Organisation as E:valuation tesu b d t w  
tlcuitlg the clesign). 'i'hcsc trials wcrc conducted in Jaritiary 
I!W. 'I'hc tlrfects wcrc confirmed in t h e e  trials. It will thus 
he wen thxt thc rrsults of the trials which fmneci the twair 
for ~;tking up  the matter with thc suppliers txcame rrvailablc 
cm'\ I]\, Fehruan. l!HiH. 

\Icrel\ ( H I  t he bi~sis of the lint t her k proof raults carricd out 
in I~lnr fii, it woultl h i l \ .~  h:cn rr premature action to attribute 
thc failure to a dcsig~i or m;~nufaccuring defect, more w wllcn 
the tlirck-prmf results on  the earlier consignment of 196243 
had nct ititlicatecl ant dcfccts. 

The  lin;il i n y c t i o n  and ~ m w f  a$ received from the n u p p l i e ~ ~  did 
ntrt indicate ant defects in the Bombs. A reprcucntative from 
our High Chmrnission in ln~nclon wra prewrst at the tinv trC 
fir!;~l prcwf firing carried out ht the firm whcn defecu like 
Minds, rtrtkct failures did not cxiur. So for an wide dispersion 
in Range and Acturac! is conterned, i t  may bc mentinned 
that the Range and Accuracy tests d filled bomb were not 



carried out in the presence of our representative from the Higk 
Commission in London, being not part of the Final Accept- 
ance test. Range and Accuracy test are comprehensive firing. 
trials which are carried out only at the desi evaluation 
stage. This involves firing of a large quantity o p ammunition. 
The Range and accuracy tests, therefore, do not form a part 
of final acceptance tests for the normal out-turn lots." 

1.17. The Committee note that MJ far cmly 5,000 rounds have k e n  
r d e d  by the firm and that rectification of a further quantity of 19,004 
rounds tie m progresr. They h that rectification of the remaining q u n -  
tity will be taken up  eariy. "9;u p- in this regard my k 
intimated to them. 

1.18. The Committee would like Government to examine whether 
necessary safe guards could be provided for in ypemenrs for large supply 
of ammunitions a, that in case they were found defective on 'check-proof', 
the supplying firm would be responsible for rqlaciq/rectifying them at 
their own cwt. The Committee would, however, rmphvlise that the 'check. 
proof' should be carried out at the earliest opportunity. 

1.19. Thc Comn~ittcc note that range and accuracy test do not form 
part of final ncreplancc tests. 

111 view of what has happened in this caw the Committee would 
suggest that suitable and adequate tests should bc wmed out before final 
arc.q~tanw, a, I~lw'urcment of defective ammunitions due to inadequac) of 
tem or othewise not 0111~ entails financial losr but alm endangers the 
.ufety of .he  nation. 

Shortfall in prwlufnron-parngraphs 1.14 1 and 1.142 (S. 'Yo. 1P and 19) 
I .PO. In p a r q p p h d ,  141 and 1.142. the Committee made the lo l lo~ing  

ohwrvation regard shortfall in  production of an item (two types) in 
olt111;111ce laclorie~ with foreign collal~or;~tion, sanction for which 11nd been 
i~~orr i rcl  it1 Januarv. I!Mi?: 

" 1.141. TT'l~is is itnotller instanic where production of an itern under- 
taken with foreig~; c o l l a b ~ ~ t i o ~ ~  fell short of anticipated 1es.els 
necessitatin imlmrts to thc tunr of Rs. 27.40 lakhs. The rase 
illustrates % ncerl for ensuring that, where foreign rollatma. 
tion i s  sought. It is on such tcnns, which will give the collabo- 
rator irs take in ensuring that the stipulated rduction 
schcdulcs arc achieved. The Committw have ma e o b s e ~ ~ a -  
tions on this point elwwhere in this Report. 

B 
1.142. 'I'hc~ugh shortfall in production war caused h! a variet~ 

of factors. rmc ma'or factor was that the collaborator who 
was to supply tcr b nical documentitio~~ by December, 1963 
did not rum Icre the supplr till July, 1%. In thc agreement 
executed wit 1 the collatmrator there was no penaltv clause to 
bind him to sup Ir the technical docun~nts  within the sti. . ' h e  r e p o t a t i n  cd the Department of ggze rzction admrtrcd during evidence that the incor- 

tion of such a d o u r  in agreements of this nature would 
r d a i i n b l e .  The Committee trust that this p i n t  will be 
kept in view in any agmmenta made with fomtgn mllabora- 
ton in hrtm." 



1.21. In their reply dated the 22nd November, 1970, the Ministry 
of Defentk sL?tcd: 

18. The ncomnrendPlion of the Committee has been noted and 
would be kept in mind in fururc whik entering into agree- 
ments involvmg foreign collaboration. 

19. The recommendation has been noted for frttltn guidance. 
1 z .  The Chnmittee desire that Covernment might also h u e  general 

instructions in this regard f@r future itlancc of an rht  Mhri~trics mter- P" ing into pgrccmmts wI& f o l v i p  c d  abandons .s this prdMm is tiktlt 
t o  be encountered wherever fbrcign dabora t i on  cis saught for by Govern. 
ment. 

Extra rxpGndilurc in purchase of z i w  ingots-paragraph 1.215 (S. No. 32) 

1.23. While commenting u on the extra expenditure incurred by the 
Director General, Ordnance l' actories in respect of purchase of zinc 
ingots for the five orcinance farlorics in 1967-68 cunsequent an the failure 
of the Minerals and Metals Trading Corporation to sell the stores to 
the Ordnance Factories in paragraphs 1.180 to 1.217. the Con~mittre had 
made the following nknfatian regarding proper coordination betwecy 
the consuming Government Departments and the imporling Public Sector 
undertaking for meeting the needs of Defence and otlrer Government 
prioritv projects in respect of vital raw materials in paragraph 1.215: 

"Gowrnment as a polic! ic now canalising mire and more im- 
ports of vital raw material through the public rector under- 
takings like the STC and MMTC. It is necessary that for 
meeting the vital needs of Defence and other Government prio- 
rin. projects. proper coordination is maintained between the 
consuming Government departments and the importing public 
sector undtrtakings. Cbvernment should pfimibe how the 
requirements of defence, public sector urxlertakinp and G v -  
crnment dcpartmenls are lo LK: me1 from such 1mprt.s and 
the price at which thew should twr made available to them." 

1.24. In their reply dated 20th March, 1971 the Ministy of Foreign 
'Trade had stated: 

"Government accepts the recommendation. Instructims have h e n  
issued to STC and MMTC to afford ever). facilitv to Ikfcnrc. 
Government Dcpartmcntn and Public Sector Undcr1;lkinp for 
meeting their requirement d non-ferrous metalr." 

As regards the prices at which the raw materials canalird through 
the STC/MMTC are supplied to the defence, public rc tor  undertakings 
and Cowmment Dcparuncnts, it has k e n  dccidd that the rrlear pricrr 
of raw materials will be fixed in accordance with the guidelines provided 
by Government from time to time as rquired in the Import Trade Can- 
trol Policy and the raw materials will be w i d  by the afmmid Cor- 

ations to the defence, public rector un rtakings a d  Gowmment 
Epramu at the p r i m  0 fixed. 

sr" . 
1X! j .Th icComd~f ra rnchnp l  futDOlbadbyCammamtfsd 

that  kc i issuedwarin I a p r i n i h ~ ~ o n -  - rbould-- W n J e p ~ c t i a a  h l rpa  C Q P ~  i.r- 



D e b  in repair of tractors-paragraphs 2.48-2.52 (S. No. 54--58) 
1JW In paragrapbe 2.25 to 2.52 of their 119th Repart, the Public 

Accounts Comntittee had commented upon the manufacture of certain 
t p e s  of tractom in ordnance factories rn collaboration with a foreign 
firm a d  performance thereof. In this connection the Committee made 
the followmg observations with regard to lack of fcwesight on the part 
of thc Ministry d Defence and Ihrecror General Ordnance Factories in 
the matter of procurement of spare parts for these tractors most of which 
were awaiting repairk vide paragraphs 2.48 to 2.52: 

"2.48. The Commitice note that out of 496 Komatou Tractors held 
by the Army. 140 are awaiting re airs. 41 of thew tractors 
have been off.road for more than P our yurw. The Committee 
were told during evidence that maintenance spares, for these 
tractors were not ordered from Japan in the beginning. In- 
dents were placed from 1!)61 but supplies started only in 1965, 
when just 44 r cent of the total item indented f a  were r received. Even ~v 1W supplies had maccrialird to the extent 
of 59 pcr ctnt only. The Committee cannot visualiae how 
an) nrachinen, c~peciail) one required for use in forward 
area and for ruggcd work could he ordered without the neces 
sary percentage of main~enance spares. The matter ma! bc 
cnquirsl into and Committee informed. Tk Committee would 
also like instructions to be issued for avoidar~e o f  such 
repetition. 

2.49. '1?w Committee can ouly draw one conclusion that there was 
neither adcquatc planning nor enough coordination between 
the Miriistrv of Defence and Director General Ordnance Fac- 
tories in the matter of procurement of the spare parts from 
Japan. Right in the heginning when manufacture of Komatsu 
tractors was commenced in collaboration with f a  anew finn, 
some spare parts for cacti type of tractor shoul d have been 
procured to meet emergent demands. This was necessary, parti- 
cularly it! respect of those critical items which werc not planned 
for manufacture in India. 

2.50. The Cammiitce obrrvc that the models of the tractors had 
e n  ra tdlv changing in Japan and that had heen giving 
rue to &cdt.ies in the murrment  d arcs. T o  get over 
this difficulty, efforts shou P d have been ma t' e to achieve rapid 
indigeniration by im ( ~ t  substitution to the maximum extent 

ssrblc. But it wou 7 d appear that enough dforts haw not 
&n ma& in this dimtion as cwn 85 p r  cent indigenisation 
b still a target to he achieved. 

2bl. The Chrmaittee werc t d d  that the tractms did not suffer 
fsWp any manufactwin defect and that the main reams 
fa ILc v ~ o n  being d-mptj was &at s p u a  w m  not arail- 
rble. TBe Comsai#rx w w l d  like &is p n t  to  be further in- 
#rrtigfta 318 i t  h) tepOlKd to tk Committee that 



Komatsu tractors.sup lied to the Dandakarayana Project have P some inherent manu acturing defects. A reference in this con- 
nection is invited to paragraph 1.71 of their 118th Report 
(Fourth Lok Sabha). 

Moreover, the Committee find that a large number of 
spares received between 1963 and 1969 have accumulated 
with the DGOF. The  accumulation has reached such pro- 
portions, that it became necessary to collstitute a Group to 
segregate and sort out the spares. I t  is amazing that while 
tractors remained grounded with the Army for lack of spares 
in some cases upto five ?cars, the D.G.0.F.k orgrrnisation should 
have been accumulating these spares without bothering to 
segregate them and to ascertain to what exlent they would 
meet the Army's requirements. The Committee hope that the 
segregation will be expedi~iously completed and the spares 
speedily sent to the EME Workshops in need of them. 

2.52. The C~>mmittec note that in respect of the indents placed oti 
BEML during the years 1966 to 1968 only 78 er cent of the 
spares were supplied till the eirti of 1969. i! gainst indents 
placed on BEML in 1969, onl\  4 per cent of the items had 
h e n  supplied upto Decemlxr. 1969. The Committee would 
like measures to be taken to improve the supply position of 
spare parts." 

1.27. In their reply dated 26th Septenitm, 1970, the Ministry of 
Defence stated: 

"The subject matter of this recommendation is the same as con 
tained in Public Accounts Committee's recommendation at 
S. Xo. 2.5 Appendix I1 to Fourth Re ort 1962-63 arising out 
of para 20 of Audit Rcport 1962 of w 5: ich a repl? has already 
been furnished on 11th November. 1964 and reproduced at 
page 474 of PAC's 40th Report (3rd Lok Sabha). As stated 
earlier simultaneous orders for spares could not he placed in 
the absence of manufacturer's recommended list o f  spares, spare 
parts cateloguc dul! priced and EME scales. I t  is however, 
agreed that it is desirable to obtain the maintenance spare 
parts along with the main equipment, and particularl!, so the 
Items which arc not planned for indigemus manufacture. A 
decision has already been taken in December, l!+67 that in 
future, indents for specific spares would he !laced along with 
the indents for Komatsu Tractors making it c ear that delweries 
of the tractors without prior or simulataneous delivery of 
spares indented would not be accepted. Orders have also been 
issued on 28-8-70 regading the provisionin of spares of major 
equipment along with the initml orders k r  the main equ ip  

' ment. 
Ih SO far as DGOF is concerned, the import substitution could not 

go on at the desired pace because originally the roduaion 
of tractors in India was undertaken by utilising t!e sur$ur 
capacity then existing in Ordnance Facttmes a part of w rch 
was later diverted to the production d annament items wn- 
wquent upon declaration of Emergency. Another factor that 
contributed to the lower indigenous content was the failure 



of the firm to suppl certain item like for 'ng. Besider this, r B the main stress was aid on the aasembly Tractom to meet 
the laree ouuratlding &man& for tractor8 from the Army 
and Ciwl indentors, so much so that a number of tractors had 
to be irnported in ready for-road condition. In  LIO far as BEML 
is concerned, it may be stated that the Company was  let u 
in 1964 and started functioning only with effect from 1-1-1965: 
In December, 1965 it was decided to entrust the Campany 
with the manufacture of Crawler Tractors under a collubora- 
tion Agreement concluded in 1958 with M/s Komatsu Manu- 
f acturing Chnpany, J apau. Uutil then, the Crawler Tractor 
Manufacture was being carried out in the Ordnance Factories. 
It would, therefork, be seen that BEML came into the 
only from 1966 when DCOF cross-mandated some o 
indentti to BEML after the entrustment of the Crawler Tractor 
Manufacture to the Corn any. Although, BEML factory for P the manufacture of Craw er Tractor and Heavy Earthmoving 
Equipment at Kdar Gold Fields is still under construction, 
rievertheless the Company has made significant progress ill the 
manufacture of Crawler Tractors by way of assembly of im- 
ported CKD packs and with increasing indigenous content. 
The production in e factory on a significant scale  con^ 
menced only from 196 9 -68 onwards with increasing indigenow 
content as will be seen from the table below: 

Production in numbor with perosntrge of 
indigearn omtent 

~ - .  

' 1967-66 l 9 6 G  - 1969-70 1970-71- 

(i) D 130 Cnwlrr . . . . . . . . 11 90 16 60 
Tacton . . . . . . . . (26% (26%) (26.8%) (67%) 

(ii) D 80 C m l w  . . . . . . . . 'is 168 114 160 
Tractorn . . . . . . . . (33%) (53%) (59.9%) (60%) 

(iif), L) W Crowlrr . . . . . . . . . . . . 110 I 5 0  
h o t a m  . . . . . . . . . . . . (96%) (a%) 

.. - - . . 
The percentage of indigenous content in respect of Dl20 Tractors, 

1MO and 1390 Tractors is expected to he 85 pcr rent by 1971-72. 
111 the case of these three Crawler Tractor models currently 
i l ~ ~ l ~ d & l  in the BEML's production line, the engine aslietnbly 
ct i  two models namely DSO-A-12 and D50-A-15 has already 
\wen iadjgenised and the engine assembly of D120-A-18 is also 
cs ected to be indigenised in the course of ahout a year. This r wi 1 ensure indigerxsed supplv of most of the engine assembly 
parts for these models. Besides, the chaiis and other c a p o -  
nent/parts of these three mdels  arc also k i n g  propssively 
indigniscd. Some of the major such items already indigcnised 
are main Frame; under carria parts, including Track Frame; 
Trrck Chain and Truck lXolf& Suspnsiar lum, including 
equalised Bar gnd Draw Bar Aasembl ; and attachments such 
as 'C Frvmes and Dper Blades. B S ~ L  has also been able to 
establish indigenisation sources for the manufacture of Hy- 
draulics, Main Uutch, Stecrin Clutch: Castings: Forgings:. 
Electrics and Hsn. Oil &a1 Fifter and Bearing etc. 

L / ~ c ~ ) e ~ s ~ ~  



BEML's own ir,kligenous programme at Kdar Gold Field upto 
1971-72 includes items such as Fuel Tank, Hydraulic Tank, 
now1 and 'C' Frame, Guard Fenders, Track Shoe Link; Trans- 
mission Case, Main Clutch Case and Gears etc. Besides, with 
the help of the machinery already received and installed by 
IEML, the Company has established capacity in the folltrw. 
ing manufacturi11g/.4usilliary shops: 

(i) Fabrica~iun ar,d .hsernbly Shops for Crawler 'Tracmrs. 
(ii) Manufacturing facilities in the Machine Shop and in Plate 

Shops. 
(iii) Facilities in the Auxiliary Shops jnepartmenl c.8. Toed 

Room, Inspection\ Laboratory and Maintenance. 

an RkD Cell has 

full technology, ~ n o w - R t i  
requires considerably en- 

gineering efforts. 0' 

In the light of the above efforts of the Company towards indigenisa- 
tion of the products it may be appreciated that the Company 
has made considerable progress in the direction of i~lcligel~isa- 
tion of their products. 

The uestion whether the Komatsu tractors with the Arnly became 
0%-road because of any manufartunng defects has been exii- 
mined and it is considered that there is no adequate material 
to support this inference. No such general manufacturing 
defects leading to t h  premature overhaul or premature failure 
of the tractors have come to notice. 

I t  is agreed that despite the efforts made by the DGOF to issuc 
out the spares to various indentors immediatel) on their rc- 
ceipt from Japan, there had been accumulation of boxes of 
s ares for reasons already reported to the Public Accounts 
%nunittee namely: 

.(a) While lacing the sup ly orders on M/s Komatsu, the 
DGOF Rad c o n s o ~ a t e 8  the requirements of various inden- 
tors and for sustaining his own production programme 
which on receipt had to be sorted out and segrepted. 

(b) Shipments from M/s Kmatsu contained certain excess sup- 
phes against supply orders oE the DGOF and wrong supplics 
against Komatsu Invoices. 

(c) Cancellation of demands err the DGOF by various indentors 
due to the delay in receipt oE stores. 

.(d) Shortage of floor s ace coupled with the non-availability of 
adequate technica f staff in mlation to the workload the 
fa+ had to handle. 



Neverlhelcbs, the identiliilble s arcs were sorted out from the 
arcemulated stocks as nluc f' 1 as possible and issued to the 
Army. I t  is being ensured that the segre ation of the balance f accumulated stocks is expeditiously conlp eted. 

BEhlL has rn;ltlc ;I det;de(l review regarding the supply d r are 
I r  parts against the itide~lts cross-mandated by DGOF to B ML 

in ]!I66 and the indents placed by E-in-C directly on BEML 
from 19citi to 1968. I t  is found that on a n  average as on 145-1970 
IIEML h v e  suppliccl 88, 25 per cent s ares (including s ares 
of atti~thnicnts) and in many cases sup 3 7 ies have  beet.^ a 8 ected 
to the extent d 100 p r  cent, '1-he delay in the supply of 
~cniaining items has ~KWI due to tlor~-supply of these items by 
M j s  lioni;tts~i rlcspitc thc efforts n~;tdc at  arnbassadrxial level 
in 1967. Besidcs wnlc of the items which were h i  ped b 
h m n m u ,  J a y 1  were l v ~ r i ~ d  either inrpplicable o r  &mageJ 
resulting in t eir rejcctio~i or were short supplied against which 
claim hi15 I.xe11 r;~isetl on X i  ,'s K o r ~ i a t s ~ ~  for such items and 
this cl;tin~ hits txcn ar:trpted I N  t l ~ e ~ n .  .A portion of the items 
!ct to I x  supplicti xlso pcrt;rin to the oltler models which 
c o n ~ c  trncler the rategory of :111.time Imy of spares for which 
1 1 ' s  Kon~atsu ha\c  Ixm in.ii*ting that REML should place 
only one order on them to t w c r  the entire requirement of the 
wutitry. 'l'hcrc has Ixen some dehv  in processing of order of 
~\ll-vI'inie-Bu~ of spares aince the customers were not firni in 
their rIcn~;clltlu and thc list h;rtl to 1)c c.ro~s.niaiid;~tecl to DCOF 
arid 1)GUK who 11atl surplus qwcc.  

-2ltl1ough a large qui~iitit\. of \pares h;rd Ixcn suppliccl by BEML 
to the Army authoritirs. thc tractors c t )~l r l  not I* repaired for 
want of I)alar~ce i t c t ~ ~ s  of spares. In ortlcr that the tractors 
hhotrld I K  rcpnirctl irntl put on the road cjtritkl) specid mca- 
wres are  hcing taken to supply thc vital spares for the repair 
o f  tI11. ~I-;IWII.S. 'l'hcsr i l l (  l ~ rde  air-lifting of aon-hcaw parts 
and to ol>tiii11 other p r t s  I)! fast boats. HEML is also taking 
stcps 11) I~n.:~tc ncctlrtl sp:~rcs frorri 111e Iiortlcr R o ~ l s  'DC;OI: 
i~otl other Orgi~oisi~tions w110 nliiy LK' having surplus htcxks of 
such spires. Eti'orts arc ; r l k o  I)eing m;~tlc the I k p r t t n e n t  c , f  
Ikfcncc I'nrlurtioll to titkc 111' thc lllilller of speedy supplv 
o f  s p r e s h  h1 /s ~ ~ O I I I : I ~ S I I  ~lir011g11 tlte 111rlia1i .-\n~bnssador at 
'Ti,kyo. 

in  \,iew of thc cfi'ort\ ;tlr.c;~tl~ a~aclc I)\. RE8f1, for ttw n ~ p p l y  of 
ylwes to t.hc A m y  :~trtl~oritics ;tnd with the special measures 
that are I)ci~ig t a k c ~ ~  I)y thc Coti~pnny, as mrntioned above, thc 
silppl! porition of s p r c s  J1;lrtS is culwc..tctl to irnprrne fttrther." 

1.28. The Committee note that ''special nlcmurts am k i n g  uken ro 
sup l y  the vital spores for thc r c p i r  of the tr;lctursiW. They wish this X hn been attended to early. Thcy hope drat with these lncasures the 
tractors will be r e p a i d  and put on the road s m ~ .  They would, however, 
like to be informed of the latest p i t i o n  rqp id ing  d ~ c  supply of spurn, 
repairs done and  the number of tractam still off-mad. 

1.29. I n  paragraphs 3.42 to 3.7G of their 119th Rcport, the Public 
Arcounts Cornmittec had dealt with two contracts concluded by a C h i d  



Engnxer in Dcc~rnber 19G2 and January 1963 for Qvdopiri ain a i ~  
(f basc. The Air Force who took over the air base after camp-etion of 

the works, reported various defects in the airfield. After taktng in to  
account the circunlstanccs in which the work was undertaken, as ex- 
plained by thc Ministry of Defence, the Committee made the follcrwing 
observations in paragraphs 3.71 to 5.76 : 

"3.71. T h e  Committee are of the opinion that the Military En i- 
P % necrina Department acce ted substandard work done by t e 

CUI~~L.;-(CLOIS 111 r e ~ p ~ c t  of t le  runway as well as taxi-tracks. The 
representative of thc Miiiistrs of Defence stated that in the 
view of thc Engineers, "it is ra l ly  a tribute to the tenderer 
t h t  ii: four :=nnths. he coiild finish a job af this magnitude". 
?'he engirreers of the h1.E. I)epartmcnt could not, in the 
cir~tininiafiics o: the caw he cspcctcd to express a contrary 
view. In any case it is difficult to square th~s view with the. 
findings of the user (the Air Force) who rryorted within four 
tnonths of taking over the work that tbc conditioo of the air 
field "has given causr for col?cern" and raised "the vital 
question of snfct!. of valuable aircraft and even more valuable 
pilots." Listing the defects found in both the taxi-tracks and 
thc runway, the Air Force Wing pointed out they '"lave cra- 
cked at many places" creating "pot holcs" "of I/?'' to 6" 
width which arc. a real danger to aircraft taxing, taking oK 
or lati&ing". T h e  Wing reported that the pot holes "revealed 
that the material can be casily saa cd with an ordinarv shar f' tdgc" "with wine of the holcs fill$ with just plain tar whic i 
is washed away in rains or melted with heat". It was also 
stated that no p r o p  cambcr "had heen provided on the run 
HJ!". .;.iiil.ii HA, 'xater 1 o q p i  at 111anv places" ~ i t h  the fur- 
ther possibility of this condition "~c,ttinf ~ffgravated with 
heavy rains". This, they pointed out can ea to ~erious ac- 
cidents" whcn aircraft t a k c 4 '  on lancl. 

3.72. I t  is also significant that lalwmtory analysis of certain sam * 'r les of roncrew used in the run #-a? arid taxi-tracks thougl 
canic-ii out rather twlatcdlv-dixl~wed that the concrete uscd 
was "lcancr than specified in the contract". T h e  Ministry 
of Defence have statcd that the ~cchoical opinion is that such 
sam le analysis carried out ex-post-facto cannot yield reliable 
resu f ts. Hnwcvcr, thc C ~ m r ~ ~ i t t e e  find that a team of techni- 
cal experts constiluted by the Vigilance Commission to go 
into this qucstion came t o  tile concltlsion that, while "cornp 
Ip!? ~ P ! ; ? ~ c P  m2\. :.lot I R  plated on the result of chemicar 
analysis" and "eriors of 20 per tcnt-25 per ccwt on a n  aver- 
age are not unlikely", ttlrse data could still provide "useful 
confirmatory evidence in cases where the strength or other 
properties c!f the mortar or concrete are found, on i n s ~ a i c w  
and after carrying out other tcsts, t ~ l o w  that gcncrallv ex- 
pected." In any caw, thc fact renrains that the Defence autho- 
rities have been o h l i ~ c d  to u r r v  o m  further works for im- 

roving thc condition of the airfield at a cost of Rs. 65 lakhs. 
%#is n m d t u t c r  as much as 43 per @or d ihc original colt 
of the work. 



3.75. The Committee also feel that the designs for the work whfcb: 
wrrc drawn up by the M.E.S. were defective. There was for 
instance ;in omissio~~ to provide adequate sub-soil drainage. 
The absence of this and "a proper camber" for the runway 
led to uneven settlement of the sub-soil, with all atrendent 
consequences,, such *as wa ter-logging, cracks WC. 

5.74. In the light of the foregoing position, the Committee f& 
that the case needs to I x  re-investigated to ascertain whetha 
under norn~al circumstancts, a work of this kind would' b?ve 
deterior;~tcd to the extmt repried, unless it had not been 
satisfactorilv cxecu~ed. The uestion whether and to whU 
crtcltt thc designs for the w o 4  were defective should be d 0  
cxi~rnincd in the course of this reinvesti ation. I'he Corn& 
ttce suggest that the rrinrntig:ttion be !one by it11 inrlepm 
dcnt h:~dy of professional txperts. Based on their f ind ine  
appropriittc action should he taken. 

3.75 .  Onc other i~spcct of thc raw call for romment. C;o*;ernment 
apparently took an inordinately long time to finalise the 
linlinaries ill conrlectioil with this work. Sometime in 1 !!? 61 
it was decidcd that the Services should be kept in a state d 
re;ldiness, and a list o f  11 or 12 airfields was drawn up, to 
1 1 ~  got ready 1)). April, 136.5. I-lowever, preliminary cxa!nina- 
tion of the ~vork i n  c,or~wction with this particdar a~rfield 
was not co~lipleted till Dcccnihcr, 1962/Januav, 1963 when 
tlw (.olltl.ii(tY wtw c o ~ ~ d ~ ~ c i e d .  AS against a period of one or 
t w o  years thxt G o v e r n ~ ~ r c . ~ ~ ~  took to linalise the preliminaries 
i l l  c,onnrct ion with the work, the contractors were given a 
period of 4 5 nlontlls lor actual exrci~tion of the work. I t  
sliodd I x  c.s;i~r~inrd why this situation arose, particularly 
in tlir cxvc,~~tio~r of work that was considered of an cnlcrgent 
ni~turc. 

3.76. The Com~nittec note that i t  may not ,t pssilde to 
against the mntractor who exerutcd the work on t!l?kt 
way, as an arbitrator to whom the caw was referred did not 
give a derision in favour of Government. T h c  other care 
relatiag to the work 011 taxi-tracks is still stated to be under 
arbitration. 'I'he Commirtec would like to be apprised of the 
outcome of the arbitration proceeding." 

1.30. In their reply dated the 4th Swember, 1970, the'hfiniqtl?; of 
Defence has stated : 

"The contlacts entailed hnndlin of approsi~nately 30 lakhs cft 
of earthwork. 3% lakhs eft o 7 rtone aggrepe, 16 lakhs CFT 
of rand, 33000 tonnes of csment and thousands oE labour in 
a difficl~lt dtuation due to the remoteness and lack of resour- 
ces at site. The airlicld after completion continued to be used 
bv Fi~htc t  aircraft frnnl Fehri~ary 1964 to March 1966 and 
coatinues to IK used regularly by Medium trans t aircraft 
and aomctime by Henvv trans rt aircraft a1x-1. ,r ccordillg to 
thr report sf C.R.R.I., the m r c r  are not structunl cracks and 
its cxistcncc works out to 1 crack pcr 14000 cft of pavement. 
The r o u ~ h  e d ~ m  and corner sprlling muld possibly be due 
to  icknl finish not k i n g  obtained durtng execution and wc-hicb 



was difficult to achieve d ~ e n  the work had to bc carried o u t  
during night shifts also turning out Rs. 1.25 lakhs worth of 
work every day. 

'The conaete mix was required to g i ~ c  a crushing strength of 
Ibs cr sq. inch after 28 days. 'l'he average crushing strength 
as &tcrrnlned by C,R.R.I. ralue to 9,650 pi (by tile method 
adopted an error of 25% is possible). This result when cor- 
roborated by crushin st~ength determined 1)). Schmidts Ham- 
mer appear to be on f ow side as I y  the latter process the avcr- 
age strength has h e n  f o ~ ~ n d  to bc 4.950 psi. As regards the  
chemical tests of concrete which showed i~sc of leancr mix. 
the Covcrnnicnt referred the Inattcr to other agencies namely 
the Central l'ublic Works I)cp;~rtn~crlt. Railways and the 
Central Water and Power (:om~nissioii. The  consensus was 
that at the presellt stage of I;i~owlcrlpe, tlic validity of chcmi- 
cal analysis of cores of hardened collcrctc cannot be relied 
upon for determining the q i~ni i t \  o f  w i ~ ~ c ~ l t  uscd i l l  particul;~r 
mis. 

The  e~rginccring apprctiatiolr i3 that uncvrnncas ol slaln was not 
due to nun-provirioa of rul~soil rltairiage but due to V C ~  
high water tal~le 1c;tding to difkrentiai wttlcrnrnt o( mil. This 
cvcn IIOIV cannot I x  r d t d  out for f ~ t t ~ r e .  

'The crltirc mattel H a \  h15t irnr.\tigated In :I joir~t \call1 corn wising 
a rcprcw~~tatire f t o ~ n  Air  I fQ and E.irr.C:'fi Rranth. 1 b c rc- 
mcd~al aic.;wJrcr s u ~ g c ~ t r d  In rltr team H C I C  cl iur~vrd among 
the rt.pteu.~rtativc~ of  the Ail HQ, Miniacrv of l)efcncc, &in- 

. C's Brat)( h, C.P.W.D. alld C.N.R.1 when it was &d& to 
obtain a wcnnd opinirm In wnciing a tearti from the C.R.R.I. 



The remedial measures sugpsted by the C.R.R.I. have been 
rovided in the sanction issued by Government in  Dccemkr, 

r9M. T h e  recommendation made a t  Serial No. 19 in 119th 
Report 4th I&k Sabha) has been noted and further action is I being ta en in this r ep rd .  

I t  is admitted that therc has lnvn wrne inadequacy in the super- 
vision of the work. 17iis was unavoidable on account of sudden 
influx of new works under the Emergency Works Prucedw. 
Ihlc to a large nunher  of priorit) works ordered it was not 
~x)ssil)lc to readjust the sli~II' frorri less in ip r t an t  stations t o  
urgem works w~th in  such a short t h e  as allowed for com- 
pletion of t h e  airfield in question. C ~ r ~ i i i n  steps were taken 
to meet the sudden shortage of staff by enrolment of ,f~cers. 
)remotion ol suitablc depnrtmcntal candidates, em lqrnent  

I w n ~  the Employment Exclianps etc. but this coul 1 not be 
clfective with111 the period of constructio~~ of the airtiel& in  
question since the time was wry short. 

As rcgartls delay in the finalisatim of the preliminaries, it may he 
~t~ct~~tioncul that sanction was accorded by H.Q. EAC in May 
I!Uil to exccutc certain works scrvices at thc airfield under 
opcri~tiot~al and emergenc? works proc:cdurc. However, takin 
tlic t l e t c r i~~n t in  situ;~tian ,revriling at that timc, Air H% 
dccidcd kl d r v r k p  this ail / ~ e l d  as a permanent haw fit for u r  
I)! n~ rde rn  Je t  a i r a d  1. A h i i d  was ordered which ;~sccm bled 
011 14th Xfnrt h, I!Hi2 anti sl~t)sequcnt days. .4s it \\-:IS decided 
111 I I I ~ ~ C  thiv a Ixrlri;luent Iwc. the i c d ~ ~ ~ i r a l .  adminisirntive 
mid doi~wvtic rcquirrmcnt~ 11i1tI to bc gone into in detail and 
;I 111;rstc-r pl;i~i Iiad t o  be p.rpaseci so that it did ~ i o t  rcquirc 
rv\ ision and conscclt~c:nt infrt~c tilolls cxpcntliturc. ' l 'he Siting 
Board prc.wccriin~~ wrrc 1in;ilisrd and rhr ap  roximate e ~ t i -  
alrti3 r r r r  prcparcd I IV  tlic ~niddlr  of Scptnn&r. I!ki2. T h e  
tcc~uiren~cntr of such a Iarw ~nagnitudc had to be gonc into 
ill F r a t  drtail. Co~l s id i~ ing  the sitwitiori and the strategic 
i ~ ~ ~ ~ x w t r n i c ~ '  of thi\ airlicld. it wits (Ic(.ided that tlic works 
\ ( , I \  icibs  lo^. recurfat ing, cste~lsion of I - I I I ~ ~ ; I ~  etc. should be 
e\r.c.utccl irnd cc*n~plctcd at a ver\ earlv date i.e. hv 
: \pil .  I!W ' 171~ p r c q x ~ l  was wlmiittcrl to Govrrnmc~it on 
I sl11 . k p i r t ~ ~ t w r .  I!)ti:! ; I I I ~  tllc s;inc.tion was ;ictr>rdccl in 
O r  toln*r. I!W. It will, tllcrcforc, be wcu tliat the preliminaries 
of tlrc work of this n r i i p i t ~ d c  wcrr complrtcti w~th in  a vci~r: 
t l ~ c  p r o p ~ w l  was L ' X ~ ~ I I I ~ I I V ~  at GO\CI.IIIIICII~ ICWI autl wricticm 
iwlcrl in 1 1  mar-ths' time. .As snrh. it is felt that the time 
spbn t  ill liaalising the prrliminaria wiis not i~lort l i~~atcly 
long 

l l ~ c  K'COIICI a r b i ~ a t i o ~ ~  ("ilx 11;~s still 1101 I m n  finaliscd. On the 
rc~irtrncnt fron~ service td the c~riginal arbitriitor, another oficer 
was a p i n t c d  as arbitr;~ttrr. Thc  Contractor objected to this 
; r p p " t ~ t ~ ~ ~ ~ t  and  ilppr~actied the Civil (hurt. The  C h r t  has 
decided that   he apfwdnuiwr~t of origii~al arbitrator was accord 
i ~ l g  tn law ;~r,d f~ may co~r t i l~ue  as artbitrator in this case. In 

a r o t a u l t a ~ i w ~  with the Mic~istr\ of Law, an appeal ha, been f i l e  
hith thc High Corlrt of Asam and Napland and the case IS 
at prewt~t pending kfm ttw High Ctnrrt." 



1.31. The Committee note that action is b e i q  taken b Cdvernmcnt X on the$ sYggeetion contained in par~geaph 3.74 of the undred and 
Nineteenth Report (Fourth Lalr S o b ) .  They would like the re-investi. 
g t i o n  to  be conducted expeditiously and appropriate action taken on 
the findings. 

1.32. As admittedly there has been inadequacy of su ereision of P work in this c . ,  the Committee hope that Government wou d in future 
take the elementary precaution of s~e~lg thening  the supenvision of emer- 
gent works to obviate the greater risk of substandard work being done 
on account of haste. 
Land requisitioned for a work-puragraphs 3.91 an4 3.93 (S. .Yos. 84 and 86) 

1.33. While commenting upon a project for the co~.,tstruction of a 
dump which was sanctioned in February, 1964, the Committee nlade the 
followin observation with re rd to the requisitioning of l m d  far in f e- o requirements and de ay in the executior~ of the projca in para- 
graphs 3.91 and 3.93:- 

F' 
"3.91 The Comruittee have in their past repr t r  repeatcully 

stressed the need for the Ikfence Authorities lo lmdertakc 
a periodical review of the position in regard to arqr~ired lands 
so that those which arc not requried might I:r yxedil) dis- 
posed of. .4 refcrence in this connection is invited to the 
Committw's okrvations in paragraph 5.613 of their Sixty- 
Sinth Report (Fourth Lok Sabha). The Cfim~nittct. nntc lrorn 
the replies furnish4 to them in this regard ctitlt.  
of the Xinet>-Ninth Report) that the review i \  *ti1 in pro- 
gress. The work should he expeditious1 y complet d 
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3.93 The Committee also note that stores worth Rs. 7 lakhs were 
colltrted for this project. But, as the cxwution c t f  the pio- 
ject was dclajrd, Rs. 6.97 lakhs worth of siorcs had to IK 
transferred to other pro'ects and in that pwct-s Rs. 1.W 
lakhs were spent on frcig k '  t and other incidcnt;ll charges. 
This expenditure of Rs. 1.85 lakhs could have been avoided, 
if the project had been properly planned and rxeruttd. Cov- 
vernmcnt should go into thc question of dcla! in cxccution 
of the prc)jea and find o u t  why a project conwisxd in Fc l~r t~ .  
ary, lilfi4 could not be exccutcd cvcn h! Jan~lar!. I!WL'' 

1.34. In their reply dated the 24th November 1970, thr Ministrv of 
Ikfence had stated: 

"The review of abandol~td IIAF airfields has k c n  tontpletrul. 
Some of these abandoned airfikds are required by Army, Kavy 
and Air Force and they haw been instrurtcd to takc met the 
airfields rquired by them immediately and enstirr. that thwr 
is no encroachment. An regards the remaining alwndoneci air- 
fields, it has been decided that thew should ncw he tliupowd 
of hut should retained for the future r uircn~ents of the 
Ddcnce Scrvivr i t  has further hm decidPd Bat  DML 8. C 
should take charge of all thew airfields and arr:tnge a survry 
to see a) to what extent l h ~ w  abandoned air-fields imve been 'h encroac cd upon, and (b to what cxtcnt the a r caa t  IIIW 
abandoned a~rfilculs is sti I I left unenmrcheci. 



As regards the other acquired lands held by the Air Force, the 
land is acquired on the basis of requirement assessed by n 
h a r d  keeping in view the ruk of particular station. These 
land requirements are reviewed as and when there is a 
change in the role of any station. 

Stortrs collwted for this project have been fully utilised by other 
projects. Even after adding frei ht and other incidental 
charges incurred in the process oftransportation d the stores 
for other pro'ects, the cost of steel so rwided to the other vet. wads out slightly cheaper tfan what would have 
x c n  paid, had purchases been made at the time the otl~cr 

i""P were executed. Thus, the expenditure of Ks. 1.83 
ak s 1s not altogrther infructuous." 

1.36. The Committee are unable to accept Government's view with 
regard to retention of all surplus land against future requirements in- 
definitely and would like to s t rm  that Ian& which are not quired in 
the foreseeable future against s~lccific rojeas should be d i q d  of as 
early as pmiblc. This question s ~ w u d t x  gone into by a High levd 
Committee." 

1.36. The C~mmittce would further like Government to investigate 
as to why the constructions of the bomb dump conceived in February, 
1W could not be taken up even by Janury, 1%9. 



CHAPTER I1 

RECO~~MENDATIONSIORSERI~ATIONS THAT HAW JMN 
ACCEPTED SY GOI'ERNhIEN1' 

Recommendation 
'The Conlmittce arc far fro111 happy ah111 the progress :~c.l~ievcd in 

the manufacture of this weapon. T h e  inwstmcnt in the /)mjr,c/, which 
\v;is sanctio?rerl itr 1959, has b \  stages amounted to cover Its. !) crores, 
IS4 umpon were to be prtdurcd in three I)hn.w.r, the first /)lrosr covering 
60 weapotrs to be con1 leted by Apr i l .  I!Ui?. I;cier 1.lratrp~t1 to Orvob~r,  
I ! M .  T h e  l r t r  of p r J r t i o n  nils alu) 10 br w ~ l r d  11p b, degwes to 
right 11nits j~er tirotrt h stnr!iir~ frotrt So i* r , tnh*~  1 W i ,  h 'ow o/ lhcw r's- 
ficrtntioras hnw bwtr realiscscl. The 60 u~orrpotl.s to be prtduced in the 
first phase wcre actually contfikted iw August 1967 i t ,  after a delay of 
3 years. Tlrc mnxin~rrrn rnfe of protl.rrc/iotr acliic\:ccl so far has llcel~ "5  
units per mon ti1 less than cven what w;ls conternplatctl ill I!!(i.l, whcn 
it was fixed as 4 per ~rionth. '1-hc s~~hstantiill shortfall irr production has 
conr~wllc~ti Gor ~ r i r  trrc,nt to w.sor.l lo iml)or.t o/ this i~ ' t~( i lx~t~ ;it a cost of 
o \ w  Rr. 5 rtwrrs. I t  has also lrd to t / tc ctcr.itmrtlnlio~r of inr/)ortr*(l c,orn- 
!iottet1/s ntid srr6-ussetnh1ic.s z d w d  at Hs. 1.14 rrorcts. 1i4rich r r r t t  /I(, tccctl 
I I ! )  only whrrr p~ntlrrr.tioi~ ic sccpprd up. 

[Srl. So. 1 (Para i.(ii') o[ thc .4ppnidii to tlic 119th Rr lmt -  
(4th Lok Sablia).] 

Action taken 

4. It ma! t)c adrlrd that out of the total investment s i ~ t i c ~ i o r ~ ~ d  SO 
131. Rs. 4 .4hrores  have hem iovards capital invcstrrlcrit i111d tlw I x . I ~ ; ~ I I c ~  
f o ~  rcvcnuc cx cmditiirc i r r c  ;uclirt:, tlefer~~cd rwcrrw. 'I'hc. \ d u r  of thc 
equipnicnt prc i uccd uplo Ocioln.1 1!GO rrould I)c over R\. ti crorcs. 

[Iriirri+tl s of Defence O.M. S o  5 'I '70/I)(P1ojer 1s) tlalctl 3-1-71.] 
Recommmdation 

Apart from shortfall in prdtrction, the target wt for indi~rnisirtion 
of production of components has also not bren ;rchicvcd. It \+its expect. 
rtl that 80 per cent of thc coniponerits would tK* i t ~ d i g ~ n o u s l ~  IIIXIC I)! 
1!Ni4. Thc  present pooition howcvrr is that 43 per cent of t11c c o ~ r i p  
rvmu still continuc Lo be imported. 

[Srl No. I! (Para 1.63) of Appendix to the 119th Report--(4Lh 
Lok Sabha).] 



I .  ,I$ explained before the Committee, there have been p~rdur t ion  
I,ott.lctictks ariuing from 'fechnololfical difficulties and non-availability 
of ir~digcrlous mponents/niaterials  ill time. 'l'hese were being faced as 
I ~ s t  ;is ~msil)lc. 

2. *I7lc cnlpllasis at the motticat is to step up tllc prtduction of the 
tonlpletc quipmerit  in the shortest possible timc, VI: .  steadily to the 
lcvcl of 8 Ixr month by 1973.74, bt the use of indigenous coti~poncntsJ 
niareri:il\ t o  tlir extent immediatcl! pousil)le and 1~ thc import of the 
critic '11 itcmr to the extent tlcc'cssarv. 

[blinistry of Defence Filc So. : ) , 'L' j ' iO, I)(Projccts) dated >-I.l9il.] 

Act ion taken 

Action mkcu 

!ii) Appointn~ent of a wpi~ratc AHSP (;\i~thorit\ Holding Sc;ilrd 
Purticnlara) for weapot\s and location of this i i t t  i n  
Jahalpur. 



(b) Constitution of n srparate Ir~spectorate/Inspection Wing spc- 
cifically for this equipment in each of the three factories. 

(c) Staff and other resources available in the Inspectorates in 
the three factories sllould be under the tcdznical tcmtrol and 
guidance of the Insp~xtorate/Ins ction Wing for this equip- 
in&iit in each of the factories an8cnn)rdinated by the ins reto- 
rate at the e a o r y  where the c m p l r t e  equipment iq Rnally 
assembled for issue. 

.(d) The  AHSP at  Jabalpur should also control the critcria of 
inspection at the other factories in regard to rorn~)cincnts and 
nssen~blies such iis gcar Ijox, c l ewing  mass etc. 

(e) .4doption o f  ;in i n t e p t e d  inspt~t ion proccclure so that 
inspt.aion clearances might k available at each stage of 
~nanufacturc of rvcr\ coniponcnt, sub-assembly, ~rlain assc~ti- 
bl!, etc., and the scope for disputes ill regard 10 clualitv of 
the manufacture of i ~ l i ~  i t m  go~rig.into sub-assernhlr or main 
asscmbl! rduccd  to the minimum. T h e  intcgratcd i l tywtion 
s\steni should also cover the inspcc~ion of jigs u11d hxtures 
to ensure production of wrious items to the reclui~.c.d stand- 
ard and specification. 

( f )  Revirw and rationa1is:ltion o f  ;iccqM;lntc standarch OII  the 
basis o f  essciitial rrquiremcnts for the correcc functioning of 
the IT uipmeiit and institution of ;I s\stern to r n ; ~ l ) l ~  or1 thc 
spot dccisicm ijcing pircn along tile p tduct i rw line wit11 
written rrferencc\ hrtween lnspcctor aud p r tdwcr  rcducc:d to 
the niinimum. 

(h) Intrtwluciion of a sy tmi  of tontinnous and xient i t~c  anahsic 
of the dcfcct piitteln and fccul 1)atA of the resulu of the ana- 
Itsis to the ~mxlut r r  to help liim irdetermine rnethds of 
n ~ a n u t ~ c t u ~ c  and a h  to pnwidt ir basis for mut~r;d t l iur~c- 
sio11 Iwtt+c.cn this I w p r r t o ~  iuid thc producer. 

. ( j )  Co~nparatirc btud\ o f  co~nponc~lth awl sub.aaw~nl)lics poditc-  
rtl by the ortlnanrr factories with the a m 1  news Irom thc 
foreign wpplier to determine the extent o P" clevia~ion that 
has Iwcn prrmittcd 1)) thr foreign supplier in tlicir own 
standards of manufacture, On this hasir and on the hasis of 
our owl esprrienrt. and analysis of defects and dc\,i;rtions, 
corrftdcntial instruc,tions bhould k given to thc Htwr level 
inspectors on acctrpt:rncc standards so that delay in  ;v:rcplance 
is rr~inin~ised and maximum utilisation of the prrxlirction i u  
ensurccl. 

(k) Timc takcn for inspection shotrld hc rcduced and rficwtr 
should he made to complete all formalities of innpixtion of 
compnmcs  normally within 24 houn.  



(I) Sentencing 'in jobs and report on the existence of defects 
should not be given piecerural but should as far as possible 
be given completely at the very first inspection. 

(m) As P rule the tighter gauges sliould be with the factor) so 
that there is always a reasonatlc quality assurance and accep 
tancc wid1 the Inspector's gauges. 

S i n e  this equi ment has not been designcd in India it has 
been observed r I >at during the course of inspection thc AMSP/ 
Inspector is somewhat hesitant in giving concession. Arrange- 
nwnt should, therefore, be made for teams from factories and 
ins ctorata to #visit the works of the foreign s~~ppl ie r  to 
IIU E" c a thorough study of their nianutarturin and ~nspectiorr 
procedures and sundards so that sindar s tan ia rb  are follow- 
ed in India in a systematic. wa). 

(0) Early sanction of additional staff required at all the inspcrto- 
rates for thc acloption of the new iaspcction system. 

(p) T o p  level C;ovrrnmetit action to ensure reliiil)le ritte of sup ly 
o f  steel s h c c ~  etr., by HSL r ith sniforw i~cccptab l~  qa i lhr  
standards. 

('1) h i l t l i ~ ~ g  L I ~  o f  ;I 1~;llik of asw~~il)lieb anti s~tb~as~.nil,lic~ m d  
other components by import to iliaititain consiste~it t m i p  of 
indigenous production. 

(I.) G)nhiclcring tliat in spitc ol k s t  ct1'0rts thc (~~ai~lity of forg- 
ingp of other f i 1 ~ t 0 l . i ~ ~  have not iichievtd tlic tlcsired stand- 
ards, inrport of i1t least 50 pc.1 cent of our requirc~ucnu for 
production progainme of fcrrous and non.ferrous forgings 
i111d riwtir~gs to scl-vi: :rs a thank. Thir wo~rld givc the ncccs- 
snn lead tinw to rhc. material I I ~ ~ L I I I I ~ ~ ( ~ I I I . C ~  i n  fnrtorics to 
i111prw their I I I ~ I I I I ~ ; I ( ~ I I ~ ~ I I ~  st;~n(l;~rcis. 

(s) 1111po1.t on a rertifitatc. to LH* gitc11 In DGOF t l~at  production 
t~nt let~erks havc eitllcr occuntul or likely to occur of parts 
such iu oil seals. washers, I I U ~ S ,  sacwb etc., which itre sta~id- 
i~rd items srt)road but for which inctip;enous manufacture has 
11ot bcen sati\lactorily ~ ~ t ~ l ~ l i s h c d  or for which quantities re- 
qiri~cxi are not c~onoiuic;rl for bulk i~digc~tous manufacture. 

( t )  S~xvial i~nport of aclditional wts or jig,, t t n A  o~id  fixtures to 
a~;~ir~t;tin crmtinr~itv of' protluc.ticw~ 

(11) I'resc~itly old) initial suppl) ol s ares are monuhcturcd in 
the v;~riorra factoricr. Pr%ri~n~n~t= I' or the produrticm of niain- 
trrlancr n arcs has rttx begun and pic~i111111ic lor tllc j m -  
duction o f' major o\rrall spares arc \et to Ix l h ~ n c r l .  'l'o tilt- 
rxtcnt rquircd ntatcrirl IS not ;~vvilal)lc it1 the country for 
prtxluc.:tio~~ of allarc%, it should he imprtcd. 

(v) 'Phrrc arc material shlhnrtirgt?i I) l  \GI\ of frrrous. ~ ~ o t ~ . h r o u s  
carting, stwl Jhccts, standiard parts. springs. ttwling etc. 
Whwcvcr there is any inrdqu;rc!. ;rltrmpts should In: made 
to etabtid, indigmous source+ in ihc private sector rvcn on 
payment of higher mt. 



2. ' I  'he Ikpartnwntirl C(~nnti t tee has also made certain rccotnrnenda- 
tions relating to the dctilils o f  the working in each of the three factories 
concerned. I'hc Go! crnmrn t have accept& all the ~ c o m m e n d i ~ t i o n s  of 
this committee ;d ;~ctiorl has ;~lrc.ncty lxm taken on  almost all o f  them 
and the p r o p s  of in~plen~e~it;rtion is I~eing closely watched. 

liClinist~~ ot lkfcncc F i k  No. S,'2/7O/I>(l'rojects) rlntcd 3-1-7i.l 

T h e  Conimittrr ;tho note ~ h n t  16 out 1.59 machineti for which 
ordcrs were p1;tctul t ~ ' t t v ~ 1 1  F C ~ I I I ~ T ~  19Gf and May lZ)fi(j as part o f  tlrc 
programme to stcp u p  prcxluctioil arc still to bc received, thoup11 they 
were to h a w  I w c n  rcceivcd betwccn April 1966 and April 1969. Govern. 
ment should t:rkc stcps to c.ustlrc t h ; ~  these niachincs are clclivered 
witho~rt f~lrthcr tlcl;t\. It is oscntial t l~a t  prtductio~l be sf.cppcd up, 
apart  from other reasons, for cnsirring that imported components worth 
Rs. 1 .I 4 crores, now lying urii~sed, ilrc iltilised before their shrlf-lifc 
expires. 

[Serial No. G (Para 1.65) of Appendix to the  119th Report-(4th 
Lok Sabha).] 

Action taken 
T h e  prcsent position regarding the outstanding IG machines ic as 

follolvs : - 
... No. reccivcd . . ... . . .  6 

Delivet-\. extrndcd ... ... ... ... 1 
Under dcspatch ... ... ... ... I! 
Yet to  be contractvd . . .  ... ... ... 3 
Ordm placctl on 1G-8-70 ... ... ... 4 

2. Strps h a w  hcen takcn to ensure early procuremcnt/suyplg of the 
ourtanding machine,. 

3. 'The accurn~rl:~~ed imported components continue to  be consumed 
progressively with the stepping u p  of production of the cquipincnt. 

[Minirtry of Defence File Ko. 5/2/70/D(Projects) dated 5-1-71.] 

T h e  C o m m i ~ ~ r c  ohscnc that this weapon is no longer in uw in thc 
country d mannfacture. which har switched over to the surfacc roair  
missiles. T h e  Committee have in paragraph 1.20 of their Nintty-ninth 
Report (Fonrth Lok Sahha) already stressed the need to deveiop rnissilc 
technolog? in the country, in the contcxt of developments clsewhc~c in 
the world. I n  any programme for futurc production of thir wcapm, it 
is necccsary that Government shorild Iccp in view its plans for clctr lop~ 
ment of miuilrr. s o  that prcxlanion is based on a p r o r  appreci;rtioa 
of the role and rope for use of this rrcapon vis.&vis o e n  p10pObrd to 
be developed. 

[Serial So.  i (Para 1.68) of thc Appendix to the 119th Report- 
(4th Lok Sabha).] 



.action token 
'I'his type of wcapcn is in currant usc i l l  Wcst Germany, I-lolland, 

]t;rly, kranc'c, Rclgium, Uli ;IS illso in thc country of manufacture even 
~11,,:1gli short ratqc swfaw to A.ir Mis..ilrr, arc also being introdnced into, 
.,.lvict-. The RCIWI.;II consensus is tltat the Surface Air Guided Weapon, 
s~s t cn~  will not and cannot replace altogether the existing weapon sys- 
l&: it will he co-n~plmnentar!.. Thc  main reasons for this are: - 

(b) Limitations in thc SAGW system i.e. dead zo~lcs. electronic 
c,oantcr mcrtslircs and inadequacy of the radar at low level. 
'I'hcsc limit;~tions can he covered to a p a t  extent by thc 
existing weapon system. 

2. Howevcr. C;ovcrnment is awarc of the need to develop nlissilc 
t~,thnology, and necessary stc s are being taken in order, to ensure its 
spwdy rlcvclopmmt md pro&uction. 

3. '111e production programnit for the existing weapon would necce 
~ I I  i l l  he dovct;~ilcd to the estcnt required on the basis of development! 
:I$ .~ilnl)ilitv of missiles. 

[Ministry of Drfencc File No :i/L'/iO/D(Projects) dated 3-1-71.] 

Recommendation 
The Conimitt~c arc concerned to otse~ve that ammunition worth 

K\. ?.58 crorcs imported for the usc of the services has turned out to bc 
dc,fcctive. 11 lins bcm stittcxi that the firm which sup lied the ammuni- 
tim has agreed to r~ctify the defects at their cost a n z  that a roprnnn:  
for this p k p r  is h i q  w o r l d  out. T'tre Committee woulcr like t l~c  
i ~ ~ . ~ . ~ r ~ g c n ~ e n t  to I I ~  spmlily finaliscd and intimated to them. 

!Serial N o  10 (Para 1.1 10) of the Appendix to the 119th Report 
--(4th I.ok Sabha).] 

Action taken 
The hrni hiid agrecci to tcctify the defccts in the ;tmmtinition at 

1111 it. cost. A quantity d 5.000 rounds has already been rectified. Rcctifi- 
c:rtion of a further qmntity of 19.904 rounds by the finn is in pr . YSS T h t  lxilancc will be. rectified as soon as the components become a w  able. 

Recommendation . - Ihe Committee. observe that indigenous manufacture of this amnlu- 
nition was undertaken in June 1967 in collaboration with thc forclpl 
wpplirr. AS thc vmn~unition produced indipnous1 was also fotirld to 

dcfcctive, further production has been suspcndJ. T h e  financial re- 
l~~~~iussicms of the s~~apcnsion of production was estimated at one stage 
J\.RS. 25.85 lakhs, thou* it has hcm stated that the final p i t i o n  in 
" 1 1 s  rcprd  ir still to he work& out. C~vcrnment h a w  informed the 
(*olllm~ttee that neqotiatiotls are in p r o p s  with the collaborator for 
""ibing the d c f m ~ n  ammunition. 7 h e  Cnnmittu would like t ~ g q i n t  
U!ll in this co~lnection h a t  the c o l t o h t i o n  agmment casu an 

l lT-  t l ~ " l  on the collaborator to supply material of the highest quality or 



purpose of production. I t  should therefore be impressed on the collabo- 
rator that anv rectification will have- be at his cost, and thabhe would 
llavc to rei'mbursc Governmelit for the loeses sustained a P m u l t  of 
sloppage of production, after the losses are finally assessed. The Com- 
mittee would like these negotiations to be expeditiously finalised and tu  
be apprised 01 their outcame. - - 

[Serial KO. 13 (Para 1.1 13) of the Appendix to the 119th Report 
-(4th Lok Sabha).] 

Action taken 
The obsetvalions of the Committee have been noted. 
So far 48,.555 rounds of ammunition have been manufactared in 

the Ordnance Factories and supplied to  the services. The  firm's repre- 
sentative visited India and camcd out repeated rectification trials of 
the ammunition supplied by them which have ultimately hcen fourid 
successful. I t  has according1 been decided to manufacture a further 
quantity of approximatel $ 1,000 rounds in thc Ordnance Factories 
according to tllr modified design. In regard to the indigenous produc- 
tint1 of the niodified design, as a result of negotiations conducted with 
thc firm, they have agreed to supply free of cost the necessary modifica- 
tion kits and all technical information along with necessary drawings 
and specifications required for the said irnproverncnts. 

As regards recover-v of losses from the firm on account of stoppage 
of prduction i t  may be stated that since further production of !!l,OO 
rotinds has bum planned, financial re rcussions which were estirnakd 
at one 'stage as Rs. 25.85 lakhs will un ir ergo a change as this will m a t h  
utilisation of components already availahle. Loss as a result of stoppage 
of production call be finally assessed only alter thc negotialions on 
other related aspects which are in progress with the firm are complored. 

[Ministy of Defence File No. 40/4/70/I)(Projects) dated :L5-71.] 
Recommendation 

The Committee would also likc the Governmalt to take note of 
c~rtain other aspects of the caw which emcrgc out of the information 
1 utnisheri. 

(i) The production of a related ammunition was also taken u p  
in the Ordnance Factories from April 1964. The production 
af this ammunition which according to the representative of 
the De artment of Defence Production "did not prescnt 
mudl & f i c u ~ t ~ * *  has consistently been falling h u r t  of targets 
since 1964-65. The i n d i p o u s  cost of tail fins, one of the 
components of Lhe related ammunition, has been RY. 24.68 
each as against the imported caat of Rc. 15.48 pcr unit. 
S tep  should be taken to bring up the production to the de- 
sired targets and reduce thc cost of manufacture (.)I the tail 
fins. 

(ii) It took more than two ycarrr to ccmqlctc the civil works lor 
the proiwt which was sanctioned by Governmmt in 
1962. The Civil Works costing RII. 1.95 lakhc were 

anned to be completed within 9 months i.e. by 
963 hut were actually completed only i n . A u p t  r" 

Committee would like Government to take steplr to enwrc 
that similar delays do not occur in future. 



(iii) T h e  comrIlenc.cment of production would also appear to have 
been dclaycd because ccrtain i t e m  of plant and machinery 
wcrc bclatcdl ordered. I t  was stated during evidence that the 
collaborator dY id not diwlose thc manufacturing designs at the 
time ot negotiation and that therdore the need Eor these 
itetus of cqui nletit coiild riot I J ~  visualiricd. 'The Committee 
are nut very gappy ,tiat this (rcurred and  would a h  like 
Govertlnient to take adequate steps to rotect their interests 
in negotirtions 0 1  thie kind with u d i l u r a t o r a  which they 
Inav undertake in luture. 

[Scrial No. 1.5 (Para. 1.1 15) of Appnclix to the 119th Report- 
(4th Lok Sabha).] 

Action taken 
(i) Noted for rornpliancc. 
(ii) T h c  works carricd out ' I , ) ,  thc hIES wcre originally srhctluled to 

bc completed by :iO.!)-l!Mill, but were actually ctnnpleted in August 1!)64. 
'l'he reasons for tho tlclay arc:-- 

, 

(a) the work initially sult'crcd dlie to tltc nwnscwlis in the )-car 
l!KiJ. 

(iii) 'l'lre rccomrncnclatioll rcgal.clirig t;~kilrg iitlequatc qtctpe to pro- 
tact Govcr~inie~lt 's i ~ i t e r ~ s t  in nrgotiations with collaborators in future, 
is notid for rampliance and suit;~l)le instructio~is l ~ a v c  been iisuc.ti to all 
c o ~  iccrried. 

'l 'hc Ckn~~nrittcc ol)bc.rvc. that Govcrnrnc!)t incurrcci ;rli est ra cx- 
~ ~ ~ ~ d i t u r e  of Ks. ti.* hkhs  o11 tllc n~l lufact i i rc  of 23,0(H) n11mlw:r of a 
tomponent of a W C ; I ~ O I I  ill ;I piil$ic scctor tonrpa~iy, alicn ; ~ I I  ordnance 
txtory was producing tllc: miir itt!~n ;it lower cost. Furtlier o r d a s  foi 
production of 15.000 nunilnm of tllc sa~irc cornportent had also bc.m 
placed with ihc Cornlmny. I t  h:is Iwc.11 statrd that "nr;~tching capacity" 
for prtdurtion of this itcm ;iricl ;mother cornponcnt has been set up  in 
thc Colnpany which it is iinvshary to iitilise. 'l'hc. C.:ommittce would like 
(;ovcrrrnlcnt to c x a ~ ~ i i ~ t c  whctlicr tlic. c;ipatit! iii the. cot11 11). could he 
1)11L to more ~ o n c n n i c  ittld idtcrn:rtiw iiws. SO that prcx P" tiction of the 
comporrcnt could bc i~ l~x imiscd  in the ordnance fitctor'y which is manil- 
fat l ~ ~ r i t r g  it at a cheaper cost. 

[Scrial No. 16-(~i1ra KO. 1.125) of Appcwclix to the 119th Report- 
(4th L A  Sahha).] 

Actiun taken 



light of the recent reduced rcquirements and it was decided at a meet- 
ing held u~ider the Chairmwship of Secretary, D e v t  of Ddencc 
P~uduction, Xlinistry of 1)cfence on 13-6-1969 that no further orders for 
tdme con~polients would bc placed on Pra a Tools who .could close 
do.w the Projcct for the mrnufacrurc of &oth the Component8 A and 
B after the corupletioli of the existing orderr on the Company. The 
capwit available in the Corlipany is proposed to be utiliscd by suitable 
divvmikatiun of its production 11ncs. 

2. D.A.D.S. has seen. 
[Ministry of Dclenie fio F. lS(Y): SO/D(PS), datcd 18-10-1970.1 

- .. l n i s  is ailulhcr instar11:c whesc prtduction of an item ~~ndcrtakcn 
with rcirr;r.;: collaboratior; fcll short of ,anticipatecl levcls ~lcccssita ting 
imparts lo tile tune of Rs. 27.40 lakhs. 'I'hc rase illustrates the rvcd for 
ensuring that, where foreign rollahoration is sought, it is on such trrws, 
which will g k c  the collahriito~ n stake in ensuring that thc stipulated . . p(rci.,,L.cn x!.ctiules zrc ;itl~ic.vcd. 'The Con~rnittce h a w  made nlwwa- 
tions on this point elscwherc in this Kcport. 

Though thc shortfall irr production was cauxd by a wricty of fac- 
tors. one major factor was that tho c-cdhlwrator who wits to supply 
technical dncumcntatio~i by L)ccen<~i-. I!t(iY did 1101 coin Icte rhe supply 
till July, 19Gti. In ~ h c  agrccmrnt esccutcd witti thc co 7 laborator tlierc 
was no p c ~ i a l ~ ~  clausc to hind hi111 to suppl! thc tcc.Iinica1 c:oc~rlnnrts 
within the btipulatcd pciioci. 'I%c rcprcccntativr of thc I>ep;irtmrnt of 
Defence Prcduction adn~itrcrl during e\ideric.r that the irimrporation of 
I ,  . u s  1 I .  . : . f  this I I ; I I I I ~ C  w0111d I)c dc~iri~blc. 'Tnc 
Committee t~ ust &t this point will I x  kept in vicw in any apccrnents 
w J e  ~ i l h  foicqp ~(JillK)r:it:)rs in future. 

[Srri-1 Nos. 1s. I!) S: 20 (Para So,. 1.1.11, 1.142 k 1.143) of A w n -  
dix to tllc 119th R c p ~  t ,--..(4th IxA Sahha).] 

Action taL;ca 

Thr rct omnienciatioo of I 11c. (:ct~~itnittcc has tmn ncwd l r~ t l  W C I L I ~ I  
be kept in nlir~d in fuiurc. while orteri~ig into ag.rr.atenii invulvisl: 
foreign coilalmration. 



Rtxmmdatiw 
The Committee 0-e that a wagon containing charges required 

for the manufacture of this item was misplaced for two months after 
which it was traced out and sent to the consignee. This raised the vital 
question of security at valuable defence mns~@imrn& T h e  ~ommit tee  
trust that in future it will be strict1 ensured that any consignment con- 
t i l in iq  ammunition or any vital &fence mat$rial is sent with p v r  
escort. 

[Serial No. 21 (Para No. 1.144) of Appendix to the 119th Re- 
port-(4th Lok Sabha).l 

ActiontPken 
The observation of the PAC has been noted. Instructions (copy cn- 

cfosed) in regard to this matter have berm issued bv the D.G.O.F. 
2. DADS has seen. 

[Ministry of Defence File No. 4 / 5  /70/D(Prod) dated !+O- 12-70.1 

C:OW OF DGOF CONFDL MEMO NO. 841/P/A, DATED 26-6-70 ALIDKESSED TO 
THE AIR HQRS., NEW DELHI, COPY TO THE G.M., CF.A., G.M., A.F., 
KIRKEE AND G.M., ORD. FY. KHAMARIA. 

Sr.epcr: -Para 6 of the Rec~mmendation~/c~nclrrJions of Public Accounts 
Conrmittsf on their 1 19th ReFrts 1969-7@-Shortfall in pro. 
duction Corlg. Efectru'c Engine Starter No. (9 & 10). 

An extract from the above Report in connection with Cartg. Electric 
1.n ine Stitrter No. 9 & 10 is reproduced k1ow for your information and 
cii lfy commcnts hereon : 

"The Cfirnmitte !lore that this item is being reduced for an a i rmft  
hich has Imn in service for quite some time. T f e Qmmittrr tnlst that 

ill iillv f u t u ~ ~  programme for prduction of this item, Government wilt' 
k ~ p  in vicw their plans in regard t o  phasing out of this airvaft that 
pl.tnl~~ction doc% not continue beyond a pre-dcterrnined date". 

for l3i 
Cop\ to: 

1. Ttic General Manager. 
Cordite Factory, Aruvankadu. 

1. T h c  C;mcral Manager, 
Ammunition Fv., Kirkcc. 

3. T h e  General Managn, . 
Ord. Fy., Khamaria. 

Sd " A. P. BHATTACHARWA 
Am : Ammn.11 

rccfor Gfncral Ortl~tn~wr Factories 

An extract from the above note ? with regard to despatch of con- 
; signments containrng amn~uni- 
)tion !Vital Defrncc material is 
c rcproducd below for pour 
j future guidance: 
1 

"The Comaiittcc obr l red  that a wagon containing charges rcquiretf 
ihe manufwture of thin item war misplaced for two months after 

r\tlich it was t r acd  out and u n t  to the consignee. This raises the vital 
(jucrtion d security of valuablt defence consignment. Thr Committee 
I l l l q t  that in future i t  wilt be rtrictly ensured that any comignmcnt con- ' lilling ammunition or any vital dcfcnce material is writ with ptopcr 
( , \1  ort". 



Recommendations 
22. In the Conmlittce's view, this case spotlights the weakneoses in 

vur defence production programme arising out of the ps in indigenous 
know-how. l h i s  project was started as far back as 1 9 5 r  It envisaged the 
indigenous roduction of a new type of ammunition rquired by the P Army out o which an annual saving in foreign exchange of Rs. 58 lakhs 
per annum was expetted. to accrue. After thirteen years the project has 
siill not got off the ground itnd the imports continue, the last hatch of' 
imports valued at Rs. 9.09 crores having been made in 1967. 

23. The efforts to produce thc amlnunition haw so far failed, k a u w  
foreign sources from which rielp had been expected initially showed 
"absolute reluctance" to pass dn the designs and the drawings. Attemp~s 
were thereafter rnadc to produce on our own two out of three vital com- 

nents of the ammunition i.e. the propellant, the cartridge case and the 
c s e .  13ropellants worth Rs. 9.29 lakhs were manufactured in an rmmuni- 
tion factory in 1965 but when they were tried out there were "two serious 
accidents". The cartridge case presented difficulty because special atcel 
needed for their production was not 
steel producers in the country. 
tion of these cases at a cost of 
and p~cduced cases which were "not .............. 

24. The Committee have already emphasiscd in paragraph 1.20 of 
their Ninety-Ninth Report (Fourth Lok Sabha) the need to step up Re- 
kearch and Devrlopn~cnt effort in the field of defenw prtxluct~on. This  
case illustrates how urgent this need is. The  Cnnlmittee haw h n ~ i  giwn 
to understand that the Research and Dcvelt~pnient Organisation has 
succe&d in producing a propellant which has given "encouraging rcsults" 
in trials. The Committe have no doubt that the propellant will after 
further trials that are proposcd to hc carried out, be developd cxprdi- 
tiously to facilitate speedy production of the ammunition. 

[Serial Nos. 22. ?S and 24, (Para Nos. 1.1B:'. 1.16.9 and 1.164) ol 
Appendix to tht 119th Report-(4th I.ok Sabha).] 

Action taken 
?'be Recornrueadations of the PAC regarding the rlccd to step up 

Resrarch and Detelopment effort in the field of lkfence productioli ale 
noted. 

As regards the clcvelo nlcnt of the pn)pellarit in qucvtion after thc 
r n u l u  of the trials c a r r i d  out on the experimental batch of 1.000 kg? 
of propellant rnanufacturcd in the Ordnance Fac tdcs  was found a t i s h -  
tory, a 10 tonne lot was manufactured for furthm technical trials. Thcsr 
trials have since been carried out and the prformancr of the propllant 
appears to be satisfactory. However, the final technical report IS d l 1  
awaited. 

[Ministry of Defence O.hl. No. 4/4/70/D(Prrd.), dated 25-1 1-70 1 
Rax,ttamedation 

25. The Committee would like to mention certain other point8 arising 
out  of this case:- 

(i) The firm which ru ed the equipment for manufacture of car- . 
trid caws should be spe I y prevailed upon to rectify the defects noticed 
in  t g e equipmcnt. 

Jpli 



(ii) Civil Works in Defence Production are at present taking an in- 
OI dinately 1~x1 time. In the instant case the works were adminirwatively 
iip roved in 1862, planned to be eempleted in 1964, but actually finished 
0116 in 1966. Other instances of thls t y p  are mentioned elsewhm in 
this report. In order that this may not become a bottleneck, adequate 
steps should be taken to ensure expeditious completion of civil works for 
I uture pro.jects~ 

[Serial No. Pi(i)(ii) (Para No. 1.165) of Appendix to the 119th 
I Report-(4th Lok Sablra).] 

Action taken 
(i) T h c  question of rcctification of the defects in the Machiuc (Press) 

was taken u p  with the suppliers as a result of which one of thcir repre- 
xwutive was deputed to the Factory, but the Machine could not be w t  
~,ight. DGOI: expects have attempted to improve upon the tooling. A 
~xpnrt on ttic perforn~ance of the f'rcss with the inrrpoved tooling is pend- 
i11g receipt of the Steel shect from i~npc~rt.  Meanwhile, a review has been 
~;~r . r ied out to ascertairi the additional n~achincs that would be required 
1 0  iirrest ~uluct ioa in the prtducticni of Cartridge Cases. 

(ii) l ' h r  Recomaicndation of thc PAC that adequate steps should bc 
t i t  hen to e11s11re exlxditious con~plctio~l of civil works for future projcxxs 

h e n  ~lotcd. 
[Mi~ii~tr) '  of 1 )c fcn~~ '  0.M. So. 4 ' 4  i i r )  j I)(Prod.), dated 2.5-1 1-70.] 

The  Conlniittc. r c ~ r c t  to find that two tul)r dr;~witig machi~ics pur- 
t lused i l l  August, 1!).X at a cost of Rs. 2.83 lakhs wcrc cwlridrrahly 
under-utilircd due to paucit!. of orders frow thc Orrlnatlce Factories, the 
~~tilisation t)ring tin:, last yciir and fLS'?i, in thc current year. Furthcr, raw 
r~wtcrials worth Rs. 137 lakhs imported bctwr.een 1955-54 and 1%;-98 arc 
*rill lying unutiliscd Evidct~lly. the procurement of these machines was 
11ot based oo any realistic asscssnicnt of rquirenirlits. Coverntnent should 
tu;~niinc whrthcr thcw could. with s11ita1)le modifications, Ix utilised for 
oi11t.r a1tcwi;itive jobs or elw whcther at least unc of the machines should 
Irr dispmed of. 

[Serial No. 2R (Para 1.17!)) of :\ppmdix to the I l!kh Report- 
(4th Lnk Sabha).] 

Action taken 
T h e  reco~iimendations of the Committee h a w  been noted. T h e  

pwibility of utilising the mnchines orr alternative jobs with suitable modi- 
I~cation a$ recommcndtrl t~!  the PAC: hat, bee11 exitmined and not found 
fwible .  It has k e n  decided to  dispose of one of the two "Kopex" tube 
11di11g rnachi11c-s and artion initiated accordiaglv. T h e  other machine. 
1I1r prospect of utilisation of which war 237, tit the beginnirrg of this year, 

i l l  tx retained. 
[hliuistry of Ikfcnte File KO. 4 I ,170:D(Prd.) dated 22-1 1-70.? 

Govarmcnt  a$ a policy is now analiring more and more im K- Of vital raw material throu(Cb tbe public -or undertakings like t e STC 



and MMTC. I t  is necessary that for meeting the vital needs of Ddence 
and other Government priority projects, proper coordination is maintaln- 
ed between the consuming Government departmnts and the importing 
public sector undertakings. Government should prescribe how the requirc- 
ments of defence, public sector undertakin and Government depart- 

be made available to them. 
r ments are to be met fro msuch imports and t e price at which these should 

[Serial No. 32 (Para 1.215) of Appendix to the 119th Report- 
(Fourth Lok Sabha).] 

Action taken 
Government accepts the recommendation. Instructions have been 

issued to STC and MMTC to afford every facility to Defence, Government 
Depattmeuts ar~d Public Sc~ior U d e ~ ~ a k i i ~ g s  for nirc~ing their i,equirc8- 
ments of non-ferrous metals. 

As regards the prices at which the raw materials cinalised through 
the STC/MMTC are supplied to the defence, public sector undertakings 
and Gover~iinrnt L)e artments, it has been decided that the release prices 
of raw materials wil f be fixed in accordance with the guidelines provided 
by Gownment fmm time to time as required in the Import Tradc Can- 
trol Pdic). and the raw materials will be su plied b) the aforesaid Gorp 
rations to the defence. public sector undcrta .mgs and Gow~rrment Depart- 
ments at the prices so fixed. 

P 
[hiinistry of Foreipi Trade O.I\i. No. 22 ,4170-S'l'. dated 20-3-71.1 

Recommendation 
Thc Coinmittee trust that for the future the MMTC ;IS a public 

corporation. would show a grcater sense of acconunodatiori in meeting 
defence rtquiremrnts of criticdl items. It should alw he imprewd ulxm 
the ordnance factories that the? should act in a businesslike manner while 
provisioning for critical items, so that a rase of this kind does not rccut.. 

[Serial No. 34 (Para 1.217) of Appendix tn the 119th Rcpor 
(Fourth Lok Sabha).] 

Action taken 
MhlTC has notrd this for futurc guidance. 

(Minisin of Foreign Tradc O.M. No. 22/41 70-S'I-, daled 204.71. 
Recommendat ion 

The Cmrnittee would also like  he lcn~pholes like substitution of g d s  
while under lxmd in the suppliers godowns or  under despatch, drawing of 
specially selected sampler to conccal suhhtandard uality etc. which 
came to light during the inmt ip i ion  d this c a r  d o &  tx plugged by 
laying down of fool proof procrd~irr~. 

[Serial No. 36 (Para No. 1.237) of Appendix to the 119th rcport- 
4th Lok Sabha).] 

Actim taken 
The following procedure has lxcn laid down: 

(a) Supplien whose reputation ir not known or the nature ot the 
sttwe is such that can IN substituted arc asked to deliver che 



stores for inspection in the inspection depot, located in the com- 
pound of the Inspertorate in which case the accepted stores are 
despatched by the Inspector. 

(b) Inatructions (copies enclosed have been issued to adhere to rigid 
sampling plan in respect d supplies offered for inspection by 
fums whose reputation is not known so that the samples drawn 
for test before acceptance truly represent the entire lot. 

(c) The sampling is done at the levcl of Gazetted Officer. 
(d) The liners used for packing case are sealed and an acceptance 

mark of the Irispccting Officer affixed on the liner so that at the 
time of despatrh, substitution is not pwiblc without damagi 
the liner with the acceptance mark affixed which would rmu t 
in rejection at consignee end. 

"P 
!Ministry of Dcfe~ire 0.M. No. 1(!?4),'70/n(Prod.), dated 25-11-'ih] 

:1 SS E X  I.! IZ E A 

Reply to Recornmendation Sos. 3;-37 of Annexure to their 119th Report 
(,It11 LoL, Sabha) 1!)6%50. 

This Inspection Instruction l a y  dow~i the sampling p r ~ e d i ~ r c  to he 
followed for ~nspection of chcmirnl stores such as paints, oils. varnishc-s, 
lubricating ail, greases, soaps, wids. :~lkdis etr. and their grncl-a1 chenii- 
cals, which require Iahoratory tcsti~lg. This Inspxtio~l Instructio~~ is alx,  
applicable to d r u g  and pharmaceuticals. 
Minidam 

2. The  following definitions arc rclcvant to this I~~rpeclion Instruc- 
tion : 

(a) Z)ditrr*ry -:\ dcliven. i 4  a q~~an t i t v  of the stare. picked in a 
tiumlm of co~~taincrr,  d m i t t e d  for i~ispcction at a tiwe b y  the 
supplier. A drli\xm mat. hc hnmqenc~xis in a11 visi~allv as- 
ccrtainablc rrr 1s. in which rase i t  will constitute a single lot, r" or it mav not us I I ~ I I I ( ~ C ~ W U I .  

(b) Lot-.4 lot is 3 rollrction of units of submitted by the 
wu plicr for inspection, which arc hornqcnrnus in all ascert;~iri- 
rb r c ways i.e, in regard to the ~ I . ~ H ' ~ s s  and placc of maaufacture. 
date or hitch Of production, > i ~ ~ k  size and in all visualall!. ;I* 
certainable charactcristicr. ..\ rlivrry n ~ o y  consist of one or 
niwc hocnqeawus lots. 

'I 



(c) Packirrg Uwit-is tlic unit pack containing a stated quantity of 
the store. 

(d) Lot Sire-is the number of  packing units comprising the lot. 
(e) Snm de-A sauiple is an irniou~it of thc n~aterial drawn from a 

lot $ or  testir~g in the Iitbutat~ry. The sample may 1x: drawn 
fmni one or Inore xicking uuits or ill sc~nre c a r s  complete 
pc t iwg  units may fr t i ~ k ~ ~ ,  ar sm~plfa .  

for h w i n g  Sanlples 
3. Carry oitt a rapid visual rx;iniiti;ttiot~ of t l ~ c  cutire, deliver\. If it . a p a r s  homogeiieous in cvev  way, i.c., i l l  ~ q a r r i  to process and place 

.o f manufacture, date o l  batch or productio~i, t)pe and size of pitck and 
in dl othcr visually ;~scertain;~l)lc cha~xtcristics. thru treat the delivery 

' as one  lot. If it is oth~ru,isr ,  the11 segregate the dr l ive~~v into dist i~it t  lots 
each of which is Iiomogrt~cous withi11 itself ill <*wI.\ tvilv. 

4. Fol. each lot size as s l iow~ :it c:olr~iun 'a' of tllc tablc at Appendix 
'A' take at randotr~ the rlunibo of: pi~(.kiiig I I I I ~ ~ S .  ;IS stilted in colutnns 'b'. 
'c' a 'a: Tile columns '6, 'c' and 'd' o f  Appcndirt 'A' are meant rcs- 
pectively for nrc~ri ir irrr .  rr~lri.wd  rid rifiid Icvel of siini ling. T h e  dwisioti 
as t o  which d tllr itlrlv irwlr is npplieci Ljr itnc cRiivcry l a  r i l l  ir 
ttiade at a level not brlotr tliat rd the <;.<I.  .'S.O. o f  tlic Ir~spc.ctioti Lkpot. 
I n  special cases, s senior SC.0 I I ~ ; I \  Iw tlct;tilcd to rn;~ke this dccision. I n  
all ascs.  the dccision will bc giwti i l l  w r i t i~~g .  M'hilc millilia this dccision, 
the resp~nsiblc G.O.1S.O. or se~iic~r N.<;.O., as the case may he, will take 
into accowit thc foliowing factors: 

(;I) Saturc of the storc and nwtlitrls o f  p~nd~tcr ion i.r. whetlier in- 
herently thcsc arc likely to give ~w'otlurts nf consistent qualitv 
or ~ v h e t h r ~  inconsistcticies arc likely t c ~  cmur.  

(b) Sa lu te  of firm, particularlv in relation to thc cfficimq arid 
extcnt of qualit\ tu)ntrol rxcrciwd I,! the firm themwlves during 
production. 

(c) Past reputation of the tirrti, i ~ i c l u d i n ~  prformancc in rcqxxt 
of prcvio~~s  supplics i ~ g a i ~ ~ s t  thr sirltc ordcr or a g ~ i n u ~  order* 
completed in the reccnt past. 

(d) T h e  im ressiotr gained dtir i l~g thc prelin~it~arv otarninatiw 
about l i  ! .elihocd, if anv, of vari;tl)ilitr in Ore- rlc4i\.tr\. 

NOTE-.III tlic ordinar) corlrw. tlir tnccliutti Icicl n n ~ p l i n g  will be 
mlploycd. 

.?. Thc  stipulated numhrr of IlittLin~ u~t i t s  will IK drawn from each 
lot nl random so as to be trulv rrpresc~itatiw nf the la. Pi~rticular carr 
will IK taken to ensurc that the packit~g ut~itv are taken f r ~ ~ l i  ciiffme~~t 
portions of the lot. The stack must tw broker, down t o  enalde pad inp  
units to drawn from all parts of tlre dclivcrs rlr)t. 

6. From carh packing w i t  u) 1eIe~tc~1. a portion of the vtwe will hC 
drawn as lallorntory sample, in uurh a way a9 to 1 ~ '  trlilv rcprwnlati\c. 
of the clualiry in that pack. 'I hr  ftdlouing prwauti:ms will hc pnic t l lar l~  
olwrved : 

(a) T h e  contents of thc packing urtit will be mixed tht)f&l~. I)\. 
shaking, rolling o r  by o t t w  means t~~f i ,rc  dmu.im the Ialn)rn 
tor). s;lmplc. 111 care of hulk wdiclr, e.R. piffnrcl\tr, nnT pwdcr 



etc. a ~abura to ;~  sam e from a select~d packing unit should R' be drawn by using t e quartering method. In caw of m i -  
solids i.c. grease, mineral, jelly, etc. ;I sampling sugars should 
bc used for drawing all-levcl samples. 

Certait~ storcs have a tendency to settle out or separate into  
ingredients duririg storagc etc. e.g.. )nints, IIDT cniiilsion etc. 
In such CAWS. particular care should 1 x exercised to homogenize. 
the contents of the pack twforc drawing a lalxmtory sample. 
In cases where s t~aki~ig is not possible because oC thc large size 
of the container, lahordtory saniples should I)c drawr~ with thc 
help of an all level sampler. 

5 .  T h e  following further prerautioiis will bc olwrvrd: 

(it) Eiisurc that all sanipli~ig i ~ i s t r u ~ n c ~ ~ t s  iiud tlic coutiiitierr for 
laboratory samples arc thoroi~glily clean and dr).  

(b) Ensurc that there arc 110 eh;~nws of co~it;itni~iation of the store 
during sampling. Iri tase of h!pw)p ic  stores or those liablc 
to clruompow or oxidize in colitiict with air. articular case 
should I)c cxcrciwd to rot11 Aetc s;rn~plilig r;~picl ;md to w l  I tlw contitinr~ irnnirdiatcl!. t icr.c;rfter. 

T 

!I. Thi5 insprctirrri Instructio~~ b~ipcrwdcs ill! cxisting snlnplilig ra t io  
Irl: the. wnipling of gene1 al I llrn~ic;tl rtorci  fol-  Ialnwato~! rccls. 



Appendix 'A' to Jnspcction Inslruction No. LS1.18 

TABLE SHOWING THE NUMBER OF PACKING UNITS TO BE 
SELECTED FOR DRAWING SAMPLES 

(Refers LO para 4) 

1 t o 1 0  .. 
11to.20 .. 
21tOao .. 
31 to40  .. 
41toM) . .  
61 to 76 . . 
76to100 .. 
101 Lo 200 . . 
201tu300 . 
301 to U10 . . 
IOlt0M)O .. 
SOlto7W .. 
751 to 1000 . . 
1001 tom.. 
2001to3oOO.. 
3 u 0 1 t o m . .  
luo l torn . .  
MK)I to 7500. . 
7501 to 10.00 

According to the terms of the twtract starer may eitllcr ~IC i t~spectd 
bj the inspection staff st the pren~i tc~  of thc coatractor or. tw drlhered by 
the contractor to an inrpcrtorrrtr for inspection. 

Contracts stipulating inrpction at firm's cmim are placed on FOR 
basis. In such cases packaging of the stores a f"= ter ir~lsptrtian and despatch 

ed stores is the resp~~ribi l i ty  of thc mlltrartor. The  authority for " "t .dcspatc rng actcpted stores is the contractor's copy of the inspection now 
issued by the inyxctor. Where the contractor ir~tcnds to tender s t o m  for 
inspection at more than one rcmirc's, which may bc located in the gco- 
-graphical jaridictios of t n ,  kffercnt lkfence Insptoratm or i n s p d o n  



areas, the contract must lay down the uantities to  be delivered at cach 
place. If the Schedule to Acceptance of % e n d r r / ~ u p p l ~  Order is not dear  
on this point, the inspection establishment will ask the Purchase Officer 
l o  lay down the quantities which are to be accepted at each place; this 

is essential to aroid the total quantity accepted exceeding 
the total quantity on order. 

When under the'terms of the contract, stores arc to he delivered by 
the contractor for i n s ~ t i o n  to an inspectorate packaging and despatch 
.of the accepted stores 1s thereafter carried out by the inspectorate, unless 
stipulated to the contrary in the terms of the contract. 

Porchasc Officers are expected to avoid placing contracts with mixcd 
terms of delivery, i.c. inspection at firm's premises and delivery of the 
storis thercaftcr to an inspectorate for packaging and/or onward des atch Ph ;ind vice versa. Instances of such mixed delrveries should hc broug t to 
nhc n0tic.c of the Yurcllase Oflicer, under advice to the HQ Defence Ins- 
pection Organisation, for an~endmrnt. 

Approval of Firms for I~~spcction of Stores at Their Prcmiws 

Purchase OKicers are expected to refrain from placing contracts for 
Defence storcs stipulatin irlspction at firm's premisea with firms who 
h i ~ w  not I,ecn a!~provt.d f :  or this purpouc by the Defence Inspection Orpa- 
nisation. Standi~ig lists of fir~ns, ;cpprovtd for this pur e are furnished 
by the relevant Uircctoratr at HQ Defence 111spection Ganisa t ion  to the 
DC;S&I) Organisatiorl jother Pu~chasc Offic:ers, with co ies to the Inspec- 
torates! Chic4 I ~lspectorates concernrd. Inspctorates/C g ief Inspectorates 

kcel' thew lists under review and intirnate proposals for any addi- 
tions, de etions. on the I u i r  of tllcil cxpericnc:es. to the H Defence Ins- 
p d o n  Orp;.~nisatiaii, for ;~n~cndtnrnts to he notified to 4 a l concernetl. 
'I'llew lists will indic;itr the divisio~i of stores (e.g. General Storcs 'Cloth- 
i u ~ ,  .*\rn~anwlt Storcs, Yehit lcs, l;.lt.c~ronics) for which the frrns are a p  
pr(nul lor ins1n~:tion ;r t  their rcmisrs. l'urchasr Officers are rcquired to 
(htain the approval of thc H& Defence Ins ction 0rp;anisation before 
pl;rci~~g an Arc.cptance of Tcrldcr 'Supply 01. %' er stipiilat~ng inspection at 
firm's prtmises with a firm which is not approved for this purchase on the 
insis of the: i11x)vv stalldill lists. In~tarlces of ally contraw~tions to this 
on the pan of 1 ' 1 ~ c l i a ~  C) k cers will be brought to the notice of the Pul. 
( h e  Officers, under advicc to t l ~ c  HQ Defence Organisation by ASHSP ' 
I rqxvtm,  for ~~cccssar\. amcndn~cwt of the terms of the contract. 

R d o ~  r rcwwinicndi~ig thr approvnl of a firm, as suitable for inspection 
01 stores at their prcmiws against contracts placed for Defence Supp1ir.s. 
A 5 H W  ~ln~pectorates will take into consideration the following points: - 

(a) Avajlahilit~ of s~~i leb lc  accornmdation for carrying out inspcc- 
tion and for the working of the iclspcrti1.m staff: this acmmmo- 
dation should hi: independent of and free from ~ n v  likelihood 
of intcrfcrenc'e from the firm's staff. 

(b) Availability of lock-up ;~ccommodation for bonding of stores 
awaiting ur t  reportb and lock-up acct~mmdation for storage of 
inrpmtioir rccords saniplcs utc. 

ir) Stacwling and intqritv of the &!hi s o  that there is no rca.w;thlc 
rink of malpracticlc~, having r q ~ r d  to the nature of the storcs. 



(d) Facilities for local checks on supplies. 
(e) Facilities whereby the inspection staff can obtain their r c q u i r ~  

rnents, e.g., food, drinking water etc., without unduly mtxing 
with contractor's ~ n c n  or placing themst.lves under obligation 
to the firm. 

(f) Availability of con~nlunications with the HQ of the inspectorate, 
~ncluding telephone con~munication. 

(g) Whether the volume and type of stores to be inspcted and 
continuity of inspection is such that it would be a worthwhile 
advantage to carry out ins ction at thc firm's premises. assum- r" ing that the facilities at t le firm's premises are satisfactory. 

Rcc oinmendat ion 
Thc Committee wodd also like Government to devise adequ;rte pro- 

cedures to eliminate dela!s in release of foreign exchange required for 
nleeting clefe~lce needs. 

[Serial No. 40   par;^ 1.264) of Appendix to the 
(Fourth Lok Sabha)l. 

Action Taken 
The procedure for the release of foreinn exchan~e for 

1 l!kh Report- 

Defc l~e  indents 
to the Ministry has since'been strean~lined. Powers have"been de!ckated 

of Ikfence (including the Department of Defence Production) to rcle;tk 
fixeign exchange upto Ks. H lakhs in each case within the annual forei I.. 
exchange allocation made to that Ministry without a reference to t R e 
1)epartment of Eccmcimic Affairs. Ministry o f  Defence have further dele. 
jii~tcd powers to their officers to release foreign exchange upto certain 
specified limits with the approval of the Associated Fioancc. In thc case 
of contractual payments arising out of contracts concluded with the East 
Luropean countries, powers have been delegated to Ministv of Defence 
to authorise release of foreign exchange involved without reference to 
this Department provided approval of the Department of Fkonomic 
Affairr had been obtained for co~~clusior~ of the contract. Under the pro- ccrlure in vogue rev;tlidation of foreign exchange cases can be derided 
b! the Ministry of Defence theniselves without a reference to the Ikpart- 
went of Economic Affairs. The snap  in the prtxcdure obtaining prior to 
19ti5-66 ha~ , e  since hren reccified. The questlort of eliminating tlelavs ,in 
the release of foreign exchange is kept continuously w d e r  review and 
as and when oxa~icvi demands remed~cal measures are taken. 

[Ministry of Finance O.M. No. F. H(47)-B/70, dated 28-10.701. 

Aaion Taken 
As regards the Camrnittee's recommendation that adequate prtmdure 

lo climinatc delavs in release of foreign exchange requirement for meet- 
ing Defence need!: may be devised, such a procedure has already been 
framed and is being followed. Under this procedure cases of foreign ex- 
rhange release, up& and including Rs. I lakhs in each cau  arc to be 
approved by the Joint W e t a r y  concerned and upto and including Ra 8 
lakhs by Sccrctarv, h p s t  d Defence Production. Above this limit tbe 



c;lses are referred to the .Economic Affairs$ Department of tbe Ministry 
of Finance by the Joint Sccrztary concerned. Further, with a view to  

release of foreign exchan e of small amounts, powers have been f i11so delegated to the DGOF to rc ease free foreign exchange other than 
the Nan-Convertible Rupee, Yen credit payments etc. upto 3 lakhs in 
a;icl~ individ~~al caw. I t  may, hoivever, be mentioned that the delay in 
thu re1c;isc of foreign exchange in the instant case was not due to  any 
i l~l~ere~i t .  defect in  lhe procedure. 

1)AI)S has seen. 
(Ministry of Defence F. No. 4 j2/7O/ D(l8rod), dated 5.1 0-701. 

Recommendations 
The  Comnrittee observe that the DGOF placed. orders on a firm bct- 

ween January and October, 1964 for supply of springs/leaves for Shaktiman 
trucks. 'l'hc lirm could not adhere to the delivery s d ~ i i u l e  due to delay 
in receipt nf i ~ n  trt license from the Iron and Steel Chtrol ler  fm spring 
Il;lts a1.d had, t R crcfore, to be granted extension of delivery period upto 
October, 1966. In the meanwhile, the IXS&D concluded rate contracts 
wi th  four firms iricludi~rg the one on which orders had been placed by 
the DCOF for supply o f  the spring/leavt:s at cheaper rates. The relevant 
lists wcre, however, not received by the DGOF who came to know about 
t11ese only in June. 1966 by which time the firm had corn lets 70 per cent 
of [he sup lies. Non-cancellation of the outstanding ers thus rcsul td  
in ;III  avolc /' ahle Itm of Rs. 1.50 lakhs in this caw. 

J 
hs it has becn stated that cancellation of the contrac~s would have 

I ~ t l  financial reprc~~ssions.  the C2)mmirtee cio not wish to pursue this 
casc further. However, the case clearly indicates that there was lack of 
coord'ini~ticrn betweci~ the X S k D  and the I m F .  The  DGS8sD has since 
tlec-ided to publish lists of the rate corrtracts concluded bv the Organisation 
cvcry month (instead of half yearly) so that all indenting orpnisations. 
which nuke such purchases, are nude aware of the terms of the M;S&D 
contracts. The  Committee trust that this would eliminate recurrence of 
(.'ilsts crf this type in future. 

[S. Nus. 41 & 42 (Para Nos. 1.276 8. 1.477) Appendix to 119th 
Report (4th Lok Sabha)]. 

I) 

Action Taken 
Noted. 
D.A.D.S. has wen. 

[Ministry of Defence File No. 40 i 3  !SO/D(Projects), dated 1 1-10-701. 

Actim Taken 
The Departluetit ol Defence Production have since furnished thcir 

rcply to the above recommendations vide thcir O.M. No. 26(4)/70/D(PA), 
dated 16-10-70 (Copy enclosed). 

In addition to  the monthly lists referred to in  the recommendation, 
as desired by the DGOF vide his letter No. 592 A PAC, dated 27-5-70 
necnsa instructions have been issued vide Ddd5 7J.O. Na CDN- 
3/10~71/68 ,  dated 31-7-70 as amended by ua. note of n lcn No. dated 



2-9-50 (copies encloscd to the, effect that copies of Rate Contracts should b tie sent to the DGOF y name under Registered Post. 
[Ministry of Supply O.M. No. P. 111-21(32)/7O, datd 8-2-71,] 

No. 26(4)/70/D(PA) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
(DEPTT. OF DEFENCE PRODUCTION), 

NEW Delhi, the 16th Oct. 70. 

OFFICE MEMORANDITM 
SUBJECT: -Actiort taken on the recomtnendations mnt ined  in the 119lh, 

Report of the Public Accounts Committee (4 th  Lok Sabha) 
re lat i~~g lo the hfitaistry of DcPjctlce. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
0.3.1. No. 3/lj20/1/7Oi'PAC, dated 19-1970, on the above subject and to 
forward herewith 40 copies of each of the notes indicating action taken on 
the Recommendations Nos. 16, 41 b 42 of the P.A.C's 119th Report- 
1969-70 (4th Lok Sabha). 

sd 1- 
SN KAPUR, 

Sect ion Olgicrr 

The Lok Sabha Sectt.. 
Parliamcnt HOUK', 
NEW DELHI. 

DIRECTOK.iTF. GENERAL 01; SL'YPLIES 8: DISPOSALS 
CDX-3 Sectiun, h'eu- Delhi 

SUBJECT: -Rate Conlracts-Supply of copies to DCOF Organisalions. 
In rorinrction with Para 15 of the Audit Report (Defence Services)- 

i !6Y, a point has been brought out that because copied of the Rate con- 
tract placed by the DGS&D were not available with the DGOF Indentnrs, 
t h c y w c r e n o t i n a  ition toavailofthecheaperpricesatwhichfresh 
rare contracts had E n  concluded. Existin instruclion~ with regard to 
wnding of copies of Rate Cowact5 to d F  Orp i sa t i on  as contained 
in para 19(ii) of office order No. 12, dated 1.1-70, provicle for wnding of 
copies of Rate Contracts to the a b v e  organisation under certificate of 
pwting. 

In vicw of h e  position stated above, the matter has heen examined and 
in order to avoid any mmplaint regarding non-receipt d copies 
of R/Cs and c w q u a n t i a l  financial repercussions, it has been decided 
that 3 capien of all Rate Contracts and amendments t h m l o  should hencc- 
forth be fmwardcd to Shri J.K. Bancrjcc, Sr. I>ADGOF/C, 6. Explanadc 
East, Calcutta-1, under registered post acknowledgement due immediately 



jfter conclusion of the Rare Contracts for use in ordnance Factories' Head- 
quarters and that one copy each of all Rate Contracts and amendments 
ihcreto should also k forwarded to the officers of the ordnance and Equ ip  
ment Factories by name an per c?ncloeod list under registered post acknow. 
ledgrncnt due, immediately after their conclusion. 

I t  may also bc stated in this connection that the DGOF has decided 
10 maintain a re@ter in his office showing the dates on which the rate 
contracts are rccewed and disturbed to concerned officers/,Sections. The  
signatuws of the officers concerned would also be obtained by him aftcr 
the rate contracts have been handed over to them. 

Supply Officcrs/a%ctionrc are requesletl to take note of the above 
instructiotls and ensure that requisite number of copies of rate contracts 
;ire sent to Urdna~ice Officers b\  name as mentiorxd above under registered 
post acknowledgement due. A set of K / C  and amendments should also be 
~orwardeci to the C;LO(D). 

MI- 
(M. M. PAL) 

Dy. Director (CS-I) 

( ~ p !  t o :  -I. CIIN-:P Sec. with reference to tlicir note dated 20-7-70 
I c ,c  or-tled in thcir file h'o. CDN4 ,'AP,'J(!?P),'69. 

S . \ S f E \  Ol: '1'Hk: GENERAI, 3fANAGERS OF ORDNANCE AND 
EQI.'II'MEN'l' F:\C;'I'ORIES 

!ifeta1 P Stccl Fiicto?, IsIiaporc--Shri R.N. Datta, G.M. 
Rific F'acwt!. Ishaporc-Shri G .  R. Nalasimhan. G.M. 
GIIII tk Shrll Factcwy. CA~iporc-Shri K. Snriwnn. G.M. 
0n ln ; rnc~  Factory, Dun1 I>um--..hri S.M. Kazdati. 

I'ttar Radcsh 
Ordnance Fatwry, Kilnpur-Shri 1'. \'. Rarnncl~aadran, G.M. 
Ordni~ncc Equipment Fartar)., Knnpur-'ihri R.C. \'rrma, C.hf. 
Ordnance Farton., Shahjahnnpw-Shri 1l.S. Nijhnwan, G.M. 
Ordnance Fac~or\.  Murndnajiar-Shri D . K .  Chakmvorty. G.M. 
Ordnance Factcwv, Ikhra Dun-Shri li.1). Kohli, G.M. 



Ordnance Parachute Factory, Kanpnr-Shri J.S. Rastogi, G.M. 
Small Arms Fi~ctory, Kanpur-Shri P.K. Hazari, G.M. 

Madhya Pradesh 
Gun Carriage Factor!, Jiibalpur-Shri A.M. Jacob, G.M. 
I'ebilce Factory, Jabalpur-Shri J.H.  Saxena. Cficer-in-Charge. 
Ordnance Factor), lihanraria-Shri V. Krishnan. 
Ordnance Factory, Katni-Shri I). Sen, C.M. 

Mriharashtra 
0rdn;mce F;tctory, Aml)ajhari-Shri P. Kajagopalitn, G.M. 
Ordnance Factory, Uhand;tr;l--Shri O.P. Cupta, G.hf. 
Ordnance Factory C h a n d a S h r i  K.K. Bishnoi, G.M. 
Animunitio~i Factory, Kirk-Shr i  O.P. Bahl, G.M. 
High Explosives Factory. liirke-Sliri C.S. Gourishankararr, G.M. 
Machine Tool Prototype Factory .lrnbarnath-Shri I .R.  Nayak, 

G.N. 
Ordnance Factory, An~barni~th-Shri 11.1'. M o p e ,  G . M .  
Ordnance Facton, Varangaon-Slrri C.M. hiathur, G.hl. 
Ordnance Factory, Blrusawal-Shri Shiva Yrasad, G.M. 

Tanlil Nadu 
Cordite Factor!, .4ru\nnkadu--Dr. V.hl.1. Xanhissan. 
Ordnancc Factor!, 'Tiruchirapalli-Shri M.P. Vaidya, G.M. 
Clothi~lg Factop, Avadi-Shri G.C. Dass, G.M. 

Punjab 
Ordnance C h l e  Facloy, Chandigarh-Shri R.R. Wanchoo, G.M. 

DIRECTORATE GENERAL OF SIJPPLIES AND DISPOSALS 
CDN-3 S~rtirm 

SURJECT: -1talc. Contracts--Supply 01 copies to D.C.O.F. Organisatio~ls 

The Assistant Manager. Cordite Factory, Aruvankadu Nil-giris) has 
intimated that the name of the General Manager, Cordite b actory, Aru- 
vankadu of Tamilnadu may kindly 1x changed to read as Sardat Gujcridra 
Sin@ instead d Dr. V.M.I. Nanlbit,s;l~r. 

In  this cmriection please refrr 10 thin Sectiotl IJ.0. No. CDN-3/10(2)/ 
1 /6H, dated 31-7-70. 

Su v Olficers/Sectionn arc re uestcd to amend the namt d the r*' Genera M m a p r ,  Cordite Factory, 1 ruvil~~kadu as mentioned a h e  and 



to C I I S I I ~ C  that 13 copies ot all Rare Contracts arc sent by Registered Post 
.-\.I), b y  n m c  10 Sardar Cajendra Singh, General Manager, Cordite Factory, 
.,~ruvankadu (Nil-giris). 

w- 
S. P. MAITRA 

Sect ion Oficer 
111 Supply Sections a t  Hcadquartcrs. 

1)'; (Tux),  n0nll);ly. 
LJGSLI) Z J . 0 .  No. CDN-:I I IO('L)/ I/C,H, datcd L' 9-70. 
,('opy fonvardc~l for infor~nation to: - 

T h e  i5ssistnat hfanagcr (I'rovision), Cortlitc Factory, Aruvarf- 
kadu (Nil-giris) with rclcrcncc to his: letter No. 4002/2-S/PV, 
dt. 20-8-70. 
Section C D N - 5  wit11 refcreric,e to their file No. CDN-.',jrlP]3 
(28) i(i9. 
C.I..Os. (I)cfc~~cc) with rcfrrcnc.c to C o d i t c  F;~rtory, Aruvankadu, 
endt. No. 4002 />S/l'V, dt. 20-8-70, 
Director C;rtlcral, Ortln;it~cc Factories, 6, Esplanadc East, 
<:alcutta-1 with refcrcncc to the <:ortlilc Factory, Aruvankadu, 
cntlt. No. W O ?  /2-S / P\'. clt. 20-8.70. 

Rccornmcndat ion 

T h e  C:oninlit~t.r obscnv tliat nftrr n ckfic.ie11c.y o f  29,928 nlctres of 
c , I I ~ \ . ; I ,  valued Ks. 1.88 latills c a n e  t o  l i ~ h t  in a n  Ordnance Factory in  
. \ ~ ~ u s t ,  IWi ,  thrre rnquiriec w c ~ c  hcld in the t~~ i l t t r r  in Septanbcr, i!Yi6, 
Sown~bcr .  I!Wi and April. I!)fii. 'Ilic. Cc~niniittce rcgrct that the DCOF 
/ 1 2 4  C\I-II now 11ot been able to lin.tliw I 11(! c ase :after :I l a p  of three years. 
' lllc Ctnntl~irrcc notc that the sccwnd i k ~ r t i  nf Intlui~?; came to the con- 
t lr~sion, after a scrutiny of all rclrvant d t ~ u n ~ e n t s .  that the shortages were 
t111c. t o  isstte o f  tnaterial without propbr  d(~~t~rac . l~t ;~t ion.  However, further 
i ~ ~ \ w i g ; ~ t i o n  wcrc consitlercd tlc~ccss;~rv I)v thc IXOF (Druemher. 1%8), 
with a vicw to :~sc:crtaining thc. i r~ t l i~ i t l~~;r l (s )  rrsponsible for the lapscsl 
il.i.cp~lar-ity. if any, and to  suggrrt rnnalial  Inrasures. T h e  Cbmmittee 
!r.o~lltl like to bc apprised to tllr ;~ctioii tnkcn (311 the fitrdir~gs of the fresh 
I;~~;~rci o f  Il~cluiry. -l'l~c C ~ > n ~ m i ~ t c u  woulcl i11u) likc t o  in~prcss upon 
(;ovcbrnn1etlt the necd to ensure that e~~qi i i r ics  in cares of this n a ~ u r c  :\rc 
I o ~ ~ ( J I I ( I c ~  promptly and thorc>uehly. As time iu of csscncc in such rases, 
i t  i *  in\pclotivc that the ddault ing officials arc 1,roufiht to hook with the 
1~ ;N possihlc delay. 

lS1. No. 44 (Para 1.295) of Appcnclix to Il!)th Rcport-(4th Lok 
Salha).] 

T h e  p r o c d i n p y  ol the fresh h r d  of Enquirv have been larder con- 
\i(leration by the mOF in consttltatiwl with C.D.A. (Fys.), D.F.A. Fys.), 
c ' J ( D ) w  



Local Accounts of thc Factory and the Factory Management. This exami- 
nation has since been completed and action has been initiated for taking 
disriplinarv action against the delin uent staff, which is expected to be 
hnnlised soon. PAC will be apprised lurther, when the above disciplinary 
action is finalised. 

The PAC's ~xxomme~?c!ntions regarding the im rative necessity to  
ansure that ewquirks in c;..:::s of this nature are con ucted promptly and 
thoroughly, have been noted for guidance. 

r 
[$liuia~ry ui' Defcitcc File No. 4 / 1 /iO/D(Prod.), dated 22-1 1-70.1 

Kccorn~net~btion 
'The Com~wt~ce  wglet  LO O ~ S C I . V C '  that due to curnulatire administra- 

tive lapses over a period of time de~iciencies/surpluscs involving several 
lakhs of rupees wc1.c not.iced in February. 1966, in a number of items of 
spar'% +~oc.~ .c ' ! !  i:? a:) Air b'orce Ke))air Depot. The Court of Inquiry ordered 
to go into the case f o u ~ d  irtrt.1. nltn that 'supervision' command and control 
over stock holders were inadcquatc and the storage and accounting of 
stores in the unit to be unsatisfactory. 

Since deficiencies over Rs. 23 laklis could not have occurred suddenly 
in the rour:c of cnc .;ear it cculd be concluded that the earlier annual 
stock takings which had brought out deficiencies of a few hundreds only 
must have h e n  perfunctor).. This is also borne out by the tinding of the 
Court of Inquiry. In view of this stcps would have to be takcn for en- 
suring proper stock taking in futurc. 

The  Committee observe that remcdial measures have since becn taken 
in pursuance of the obscrvatioris/recom~nendatiorls of thc Court of 

, Tnq1.1ir:. Th-~ l  1.-;.I- thw ?mner watch would be kept on the working of 
the U i p t  l i l  'futuit so that such lapscs do not recur. 

[SI. Nos. 45. 46 k 4 i  (Paras 1.299, 1.300, ik 1.301) of Appendix 
to 119th Report (4th Lok Sabha).] 

Action taken 
The observationsjrecoml~~endations of the Committee have been 

nnterl 'T'hp r~mrrlial measures taken in pursuance of the Court of Inquiry 
are expcctchd to ensure proper stock-taki11g in  future. 

2. DADS has seen. 
[Ministry of Defence u.0. No. 57(11)/7O/D(Air-I), dated 25-9-1970.] 

R c ~ o r n n ~ e n d a t i o ~  
Thc  Committee disapprove of the delay that took place in invcstigat- 

ing dl;-* ~iji. A i ~ i t r ~ 2 ~ i i i :  i6L;;s.t misappropriation was received in October, 
1964 and an audit of the accounts (by the Controller of Defence Accounts) 
was undertaken in December. 1964 which was completed in Fcbruary, 1965. 
T h e  case was, thereafter, referred to the S ccial Police Ertablishment in 
July, 3965 and it tmk over two years (i.e. ti l' I December, 1967) to complwcr 
the investigation. In the meanwhile, one of the two d c i a l s  involved in the 1 
mi sap prop ria ti or^ dicd and the other was allowed to retire. - 

A UL. C ~ ~ L I ~ I ~ ; ~ L C :  LA i :,di ;sed that for investipating a relatively pcttp I 

case, tcok the Defence authoriticb and the Specla1 Police Establinhrncnt 1 wer two pars.  



The Committee note that Government have proceeded against the 
retired official for his involvement in this case. They would like the prc~ 
teedings to be expeditiously finalired. 

[St. Nos. 48, 49 & 51 (Paras Nos. 1.309, 1310 & 1.312) of Appendir 
to 119th Report (4th Lok Sabha).] 

Action taken 
On receipt of a complaint by Director General of Ins d o n  in P uctober 1964, investigation was carried out regarding b e  state 0 Accounu 

of Chief Inspectorate of General Storcs, Kanpur which revealed an 
state of accounts. Consequently, audit authorities were re- 

quested on 14.1 1-64 to carry out a detailed audit of Public and Regimenu1 
accounts for a eriod of 3 years beginning from September, 1961. Audit, 
however, agrccf to carry out a cent per cent audit for a period of one 
!.car and to extend the scope of audit to 3 years, if required as a result of 
the audit for one ).car. The audit revealed a shortage of Rs. 17,500 in the 
\)ublic fund accounts and Rs. 600.65 in the regimental fund for the period 
jrbruary, 1961 to November, 1964. Audit Report on cent per cent audit 
of accounts for September, 1963 to November, 1964 was received on 15-2-65. 
'[he Adlninistrative Officer and the Cashier of the unit who were serving 
during the e r i d  in uestion jointly volunteered in December, 1964 to 
recoup the ? ~nancial dezciecienq on a month's notice. They were asked to do  
50 t>). 5th January, 1965 without prejudice to legal or departmental action 
that might ultimately be decided upon. The individuals asked for exten- 
sion of time limit aod were informed on 7-8-65 to deposit the amount. 
However, r ~ o  such amount was deposited by the individuals who on rc- 
ceipt O[ instructions that they should deposit the money without preju- 
dice to the legal or departmental action, asked for setting aside this clause 
which was not agreed to. 

In accordance with CVC directivc cvcr case in which a gazetted 
officer is invdvcd is required to be submittel to CVC for guidance as to  
rhe manncl. in which it is to bc dealt with. Although the audit re rt was 
still awaitcd, Cornmission's advise was sou ht in J a n u q ,  G5. In 
January, 1965 CVC enquired whether the defa f cation was reported to the 
lwal lice. A report to the police could not be made since lodging of a 
l u r ~ n a k ~ o r t  with the local police in the absence of the Audit R e p *  
wiis considered not ia order. Further lodging of the report with the 
[~olice would. have resulted in impounding of all the d o c u t ~ ~ e ~ ~ t ~  which 
wcrc nectssary i r ~  carrying out the cent per cent check in progress to de. 
lwmine the actual loss. Further, question d taking departmental action 
wuld also arise only when quantum of loss and responsibility thereof 
wcre determined. CVC however, directed in May 19ti5 that the rrrattcr 
lllirht be handed over to SPE for investigation. Accordingly it was ,lone 
in bune 1965 and RC 25/65 was registered. 

In January-March 1966 SPE authorities asked for monally statement 
of assets and liabilities to be prepared, to arrive at the exact amount of 
misappropriation so that the Investigation be proceeded with. The rrxast 
a('('ount repared by Administrative authorities were forwarded to CBI/ 

in 6 1  Since! the SPE would not able to promute the dr 
lirlquent O~CialS in a C O W  of law unless the balann r h e t  dmwn by 'he Administrative authorities w u  verified in Audit, DGI requntJfor 
Illc verification of the balance sheet drawn up by DGI ownktio,.,. 



Since the verification of the balance sheet could not be arranged for on17 
reason or other, SPE was advised to proceed with the investigatiorl of case 
against the delinquent oficials in the absence of verification of the defi- 
ciencies worked out by the Administration. The report of the SPE war 
received on 27-12-67. 

Of the two dclin uent officials involved' in this case of e1iibc7Acrnent 
the Adlmini~trativ~ 0;hcer expired on 31-12-67 and the Cashier retired 
iron1 scrvi~e u1.e.f 51--5-66. The  cashier was retired from servire on attain. 
ing the age of 55 years after issue of 3 months' notice under the rules, in 
consultation with Ministry of Home Affairs (CDI), as it was considered 
that departmental action under Article S51A of CSR roidd be taken 
against him cven after his retirement. This was done in the interest of 
State. The proceeding agdinst the excashier were finalised in July, 1970 
with the issue of Govt. Order No. F 13/10/Vig/65 dated 14-7-70 awarding 
the Penalty of withholding Permanently 50 per cent of his pension and the 
entire Death-cum-retirement gratuity which would otherwise be admissible 
to him. 

PAC's Recommendations as regards the expeditious finalisation of in- 
vestigation in cases of this type have been noted for guidance. The delay 
in finalisiag in cases was on account of the circumstances detailrd above. 
AS regards expeditious investigation of cases of this typc, orders are issued 
by the Ministry of Home Affairs from time to time for quick disposal of 
complaints and disciplinary cases. It may, however, not be always possible 
to complere investigation and action in reswct of such cases within a 
pescribed period of six months or so as recommended by the PAC but all 
efforts will be made to ensure that such cases are finalised with the maxi- 
mum expedition possible. 

[Ministry of Defence File No. 1(?0)/70-D(Prod) dated 21-1 1-70.] 
Recornmen& tion 

The Committee note that orders Kcre placed by the lndia Supply 
Mission between 1965 and 1967 for about 8,660 iwnls of sparrs for the 
vehides, on the basis of indents received from Army Headquarters. How- 
ever, the Army Headquarters subsequently sought cancellation or variation 
of as many as 3,000 of the items indented for. Though the lndia Supply 
Mission would a pear to have been successful in a few cases in canw 11n 
the orders place$ a complete picture is not available as the Ministry of 
&fence have not been able to lndicatc how many items of spares were in- 
dented for, how many were sought to be delected from the contracts and 
how many were actually deleted. Data on these points should be collected 
and the circumstances which led to such tar e scale cancellations varia- 
tions examined, with a view to ascertaining w % ether the provisioning was 
excessive and failed to take note of the fact that indigenous production 
of some of the items had k e n  established. The Committee would also 
like to  be informedi about the position of utilisation of spares in respect 
of which efforts to cancel supplies were not successful. 

[Sl. NO. 52 (Para 2.18) of Appendix to 119th Report (4th Lok 
Sabha).] 

Action taken 
Regarding the number of items, the A m y  have stated that during 

the perwd from 1963 to 1968, indents for a total quantity of 8,349 items 
of AMX spares were placed on ISM London for procurment. T h c  
number is again k i n  cross-checked. In case there is a substantial diffeer. 
a c e ,  the position xi6 be nported to the Committee. 



2. Cancellation lias so far been sought in res t of 3895 items and r rcductior~ of 640 items. l ' h e  ISM, London were ab e t o  effect cancellation 
i l l  respeLt of 1374 items and reductior~ of 171 items. T h e  India Supply 
Mission, London havc stated that they could not canceljreduce the re- 
~liai~iitlg itenis due to the fo l lowi~~g  reasons: - 

m 

(i) l ' h e  fin11 informed tlierli that the storcs had already bcen de- 
livered or p;tcked ready for delivery and it was too late to recall 
t11cn1; 

!ii) ] 'he  Lirrri intirnatcrl thi~t. they had placed the orders on thc 
~iianufacturers and rio cancellationjrcdttction would be possiblc 
witlioiit tinaacial rcpcrcussions; and 

c i i i )  'j'hc fir111 i r i  certain cascs did not a p e  to cancellatioti/reduc- 
tic111 and did not ;~ssig~i any specific reasons for not doing so. 

Not\vithsti~ndin~ the above, it h o u l d  in all fairness be stated that 
~thr lirm $1 ;IS able to divert the stores to alterriativr sources whercvcr 
pu+ild(,. I I I ~  a~iielidni(wts to COIILI;IC:~S werc issued by thc India Supply 
11 iqsion, 1.vndo11. 

3 .  3'lic ci~u~nistar~cc*i wliich Icd to  such largc scale cancellations/ 
~ t d ~ ~ c t i o n s  of tile items o f  AbfX spares have been explained by .%mi). HQ 
$14 11iuitio11cd it1 thc s~~bsequcnt  pi~ragraphs. 

4. Foul \cars ~ ~ i a i n t c r i a ~ ~ c e  rtrqiiire~acnts of spares wcre obtained along 
with thc 1;1nks in aci.c.)rtiance with supplier\' recon~uiri!drd scalcs. ' llere- 
~ l t r r ,  iri I!)(;?, futthcr four ycals ~ n a i n t c n a ~ ~ c e  r c ~  uircrneats i~ccording 
IO  the .eppIic~s. r c c o ~ ~ i ~ ~ i e n d c d  r d r r  u-crc o1,trilirJ as tho wastap data 
\\.;I\ ~ i o t  (.o~isidered to have stiit)ilised to serve as a suitablr basis. T h c  
wpp l i r~s '  ~ r r o ~ i ~ n i c ~ l d c d  scales were Ii~tcr foi111d to be on the high side and 
~ ~ c c t t  t'oi r cduc t io~~  to~isequentl! a1wc. 

3. 'I'll(. tlrivr for indigenisation of sparcs was launc,hed in 19fi5;66 
I o l i w i ~ ~ y  the IXII! ill1 osed by foreign C~over~iments for the supply of '.A' 
\c.lri(lcr q);rrcbs to 111 8 ia as a rrsult of the rotiHict wit11 Pakistan in 1965. 
. \ \  ; ~ n d  \r h w  i r id i~cr~ous  sources wcrc cstablisheti, ~ i t t i ~ ~ l l ~ ~ t i o ~ i  demands 
\\.clc foruitrtlcd, to ISM l.ondon. 111 this c o ~ ~ ~ i c ~ t i o ~ i  it niay be nientioned 
[ I U I  thc c ~ t i ~ l ~ l i s l i n ~ c ~ ~ t  of i t d i  erious sources is it c.ol~ti~iuous rtxess. Army 
l lQ t i n c  conlir~necl tIi;it no  deniimd for AMX spares was $ccd on ISM 
I . O I ~ ~ ! O I I  i r i  rcspwt of which reliable indigenous sourccs of supply had 
I J C C I I  c * t ; ~ l ) ~ l i c d ,  

ti. E\.L'~I wlicrr provisio~ii~~p; is done 011 the basis of EME scala (as 
~r a\ clone i ~ i  thc raw of thc ovcrliaul sparcs) and also in case whme pra- 
\ . i h t ~ i ~ ! g  is done on the basis of past \vastages (as was done in the case of 
~traiclrity of itrnis at  the time of all-time-buy rcvir\v of lW5). it is not 
~ ~ w i t ~ l c  to crisure that the coi~surr~ption piitterri win follow the antici- 
1);ltictns o r  thc past trends. Where suhseqt~ent c~per i enc r  indicate8 that 
[hcrc w n ,  r o p c  for reduction, action was taken acmrdingly. 

i .  111 tlic tosc of AMX tanks, the  ..\r~t~oured Keorppha t ion  Plan 
w i s a  es its c o d n u e d  use upto 1974-75. Army HQrs havc so far pro- f \ i h d  or the rrwirernents of mai~itena~lcc/ovcrhaul sparcs for t h t  AMX 



tanks upto 19'14-75. There is, however, no replacement programme F ' drawn up in respect of AMX tanks. I t  may be mentioned that except or 
AMX tanks there are no other tanks in service suitable for rcconnais- 

es. In the circumstances, the continued use of AMX tanks 
beyond 1 74-75 as per the present indications is a distinct likelihood. If ante purr 
the life of the AMX tanks is extended, Army HQrs consider that the bulk 
of the surplus spares, which could not be cancelled/reduced by ISM, 
London from the contracts,, would be utilised. If any AMX spares remain 
in stock when the tanks are discarded, the possibility of thcrr utilisation 
on other 'A' vehicles will be examined before discarding. 

8. Ministry of Supply and DADS have seen. 

[Minislry of Defence, F. No. 12(5)/70/D(O.I) dated 30-10-70).] 

The Com~uittee are at a loss to comprehend how, when a review 
carried out in April, 1968 disclosed that there would be a surphs of 30,440 
pairs of rubber boots, after providing for 33 months' requirements, it has 
now been stated that there would not be a surplus but a deficit. Thc  fact 
that the Army Headquarters attempted to cancel, but unsucC~ssf~ll)> 
pending orders for boots would also indicate that there had been over- 
provisionin of this item. The  Committee would like the mattcr to be 
mvestigated? hsther. The Committee also hope that the existiny stocks of 
boots will be consumed before their shelf-life is over and fresh orders will Iw 
placed for the procurement of rubber boots only after ascertaining the 
requirements correctly. 

[Sl. No. 53 (para 2.24) of Appendix to 119th Rrport (4th Lok 
Sabha).] 

Action taken 

The anomaly pointed out in the first part of the above obscrvatiom 
arises from the fact that it was not clear whethe?. the Cm~mand Pool of 
h o t s  rubber knee constituted a 'reserve' or an 'authoriratictn', i.c., stork 
meant to meet the normal demands. As the position was not dear, the 
same was rcvicwcd and orders were issued on 3rd Scptcnlhcr, ]!I70 (cop 
enclosed) clarifying that com~nand pool represents the cntire au rho r i~ t i o~ i  
and also indicating the procedure that should be followed in the provi- 
sioning of Boots Rubber Knee. .L 

2. The stocks of Boots Rubber Knee of sizes 6 to 10 as on 15-8-70 
held by the Ordnance Depots including Command Pmls s t c ~ k a  is 27195 

airs. The rcsent stocks were received by the Ordnance after I$[ 
January 196P. The Defence Technical authorities have given their r u n c  
ment of the residual shelf-lifc of the stocks in hand as Y to 4 years as on 3191 
anuary 1969. The present stocks of Boots Rubber Knee arc, therefore. r! ~kely to be consumed within this shelf-life. 

DADS has seen. 
[Ministry of Defence F. No. 12(3)/70/D(0.1) dated 2&470),) 



ARMY HEAWUARTERS 
CRNERAL STAFF BRANCH 

DHQ PO New Delhi-11 3rd Sept. 1970 
TELEPHONE 37 1583 
NO. S9799/GS/WE 8 
T o  

Headquarters 
Southern Conimand 
Eastern Command 
Western Command 
( h t r a l  Command 

BOOTS R U R ~ E R  KNEE (ICD-6684-95-NEW C ~ T  NO. 3430/000033-42) 
Reference A1 14/S/65 (Serial 14 of Appendix 'D') and further to  tht 

HQ Ictter No. 397991WE 8 dat'ecl 20th April 1970. 
2. Boots Kubbcr Kncc have heen declared as a 'census' item. This u 

necessary to regulate its provisioning, as the item is a u t h o r i d  on 
'Chrnmand Pool' basis and the normal provisioning system (MMF basis) 
has not hccn found to be apt in this case. In future, therefore, its provi- 
sioning will bc regulated on the basis of on all INDIA holdings which 
will JH' ( ~ o I I c ( ~ ( I  JconipilPd Iw thr Army Statistical Organisation :AG 
Org ASO) c u m  year in the ~ior~rlal manner. 

3. As the itcro Iiirs ;I alrort 'shell-life' itad is liable to carly dcteriora- 
tion i n  stori~gc, i t  d~ould tw irrsurc.d that:- 

(a) Iwldings in iu~ni~~~irrtct pools we fully utiliscd, with the ex- 
ccptioa pcl.h;rps of a srn;ill rcscrvc, which HQ Commands may 
rrtairr/sc~g-rc~te for u~~forcwcn contingencies. This should, 
I ~ o w w r  bc kcpt clown to csserrtial minimum. 

!I,) ttw ~ota l  lroldings i ~ !  <:olnniand p o l s  (includin those with 
f~n~lr , 'ani t r  i111d Old Dcpots : C a t ~ ~ o r y  'A' Estabhmmts)  do 
not cxcccd thc approvcd autlrorisation. 

4. 111 this conucction it is ;i;:riri clarified that thc 'Conimand Pool' 
represents the en tire authorisatiorr anti therefore connotes the total hold- 
ings of Boots Rubber Knee in the area u~ider command i.e. all scrviceablc 
stocks with fmns/units as well with Orcl Depots. It will not, therefore. 
be correct to treat it as a reservc, in addition to Boots actually in uw with 
troops. 

5. I'lease acknowlcdgc. 
M. ns GAREW.-\L. 

Lt Col 
GSO 1, WE 8, 9 S. 10 

for Deputy Chief of the .4nnj S l u g .  
Copv to: - 

:lC.;lOrg/ASO (3) 
Ord Dte (OM) 
Ord Dte (OSPII) (10)- ,411 concerned may lease bc informed ac- 

ro~dirrglv. Any furt t er instructions ~ ~ t r s i -  
dcrtd. necessary may plea.% be issurd by 

you through clcpartmental channel. 
Orcl Dte (OS.19) 
JIinistry of Ikfencc (D,'CS-I+-For infortnation. 
3litliatry of Defence (D;O)-For information. 



Rcco~nniendations 
T h e  Committee note that out of 41K Komatsu Tractors held by (tie, 

Arn~y,  140 are awaiting repairs. 41 of these tractors havc twcn off-roid 
for more than four years. 'The Coninlittee were told during evidcnce that 
maintenance spares for these tractors were ~ i o t  ordercd from Japan in 
the beginning. Indents were placed from ]!Mil but sup lies started only 
in  1965, when just 44 per cent of the totill itcm indentec 7 for wrrc rccciv- 
ed. Even by 19Ci(i supplics had ~natcri;~tiscd to the extent of 55 per w1.t  
only. T h e  Committee cannot \.isualise how any niachincry, especially, 
one required for use i n  forward area ; r r ~ l  for rugged work could bc order- 
cd without the necessary percentage of t~iaiiitenaiice spares. T h e  matter 
may be cnquired into ;ind C~mnii t tec  infor~l~ed.  The  Crwnn~ittee would 
also like instructions to IK' issued for avoidance of such rept i t ion .  

T h e  C'omniitlec can only ciri~w one conc:lusion that t t~erc  was  either 
adequate planning nor enough cwmli~ii~tion l)ctwcen the hliiiistry of 
Defence a d  Director Gcncral Orclna~~cc F;ictories in the niel tcr o f  pro- 
curement of the spare parts from Japan. Right ii;~ the I q i n n i i i ~  w h w  
mandacture of' Kon~atsu tritetors was corii~~icnccd in collabor;~tion with 
Japanese firm, so~ne spare parts for eac,h t \pe  c.f tnc tor  should h a w  k e n  
procured to nlect crnergent clcmands. This  was necessary, parlicularly i n  
respect of thow critic;~l itc~iis which were not pl;in~ied for rn;ir,uf;~cturc 
in India. 

Thc subject niattcr of chis r ~ e c ~ o ~ n ~ ~ i r ~ ~ d i ~ ~ i o r ~  is the sanic ;I\ con~aincd 
in Public =\ccou~~ts  Co~~in~ i t t cc ' \  r e r . o ~ ~ ~ ~ ~ i c ~ ~ t l : ~ t i o ~ i  at S. So. 25 Appendix 
I1 to Fourth Re wt 19ti24iJ i~rising out of p;~r;r 20 o f  Audit Kcspo~.~ I!Mi:! 
for which ;I rep f" y has already bcc~i f u n ~ i s l ~ c d  C)H 11 Novenibcr 1!)G4 and 
reprduccrl  itt page 474 of PAC's 40111 Kcport (3rd Lok S ; I ~ ~ ; I ) .  As stated 

. r . r L i i i i .  earlier sin~uitancous orders for bpares could not be placed it;' the ;i'-'- 
of manufacturcr's rcconimcnded liat of spares, spare parts catalogue duly 
priced and E-hlE sci11t-s. It is ilowevcr. agreed t h a ~  it is t1esiral)lr to obtain 
the n~aintenancc spnrr p31.19 aloug with the main equiprucnt, and parti- 
cularly so  the items which are not planned for i ~ d i g e n o ~ ~ s  t n i ~ ~ i u f ; t c ~ ~ r c .  
A decision has alrrad! I m n  taken ill 1)ecernl~r l!W tlrat i l l  I ' u t~~rc ,  ill- 
dents for specific sp:ires would I)c placccl along with thc. irrdents for 
Ko~~ratsu  'I'ractors rnaLing it d e x  that deliwrics nf the tr;~ctor\ without 
prior or simuitmeoi~s deliverv o f  spa1c.b indr~!ted woidd ~ i o t  Iw accepted. 
Orders havc also I~cen issued on 2H ' 8  70 r e p r d i ~ i g  the provisioning of 
spares of nr;~jor equiprnent along with tlie iuitial orders I'or the rilai~i 
equipment. 

"'l'hc Con~rnittce ot~~ervc.  that thr  ~ntxlrls of thc trac.tors hacl k e n  
ra idly chit~lging in Jii1>"11 ;i~id that had k e n  giving rise t o  
d i  k culties in the I . ~ ~ I I ~ ~ I I I C I I ~  of q ~ i i r ~ s .  '1'0 gilt o t c r  this difii- 
cult!. efforts shou I' d tri~ve I)cc~i tn;rtle to ; ~ c h i e \ ~  ri~pid i l l d i p  
nisaticnl by import s ~ ~ l ~ i t ~ ~ t i o n  to thc niaxierun~ extent Ins- 
sible. But it woult! ;rppcar that cr~ough c:fforts have not 
k e n  made in t l ~ h  tlirertion ;IS even H5 1xr cent indigvni- 
sation is still a tiirget to lw athieved". 

[ S1. Nos. 54, 55 k 5(.i (Para Sos. 2.48, 'L.4!) & 11.:iO) ol' Appendix 
to 119th Report (4th Lok Sabha)!. 

Action Taken 
I n  so far as DGOF is conccrrxd. the import substitution could not 

go on at  the desired pace hccauw originall! the prrKiurtion of tractors 



in India wi\s undertaken by utilivirig the surplus capacity then existing 
in Ordnance Factories a part of wliich was later divertcd to  the procluc- 
lion of itrnlament items consequent up)n  declaration of Emergency. 
i l ~ ~ ~ ) t h c r  factor that c o ~ ~ t r i l m e d  to the lowcr indigenor~s content was the 
ixilure ol' tlic firms to supply certain i t e m  like f(!rgings Hesides this, 
the maill stress was laid ~ I I  the assernbly of Tr;~c.tors to 111cct the large 
l,utst;~ntli~ig dcrnands for tractors from thr Arm! a n d  r.ivil inder~ors,  so 
~lluch so that ;I nunilxr of tractors hid  to I x  iniportetl in ready h:r-road 
rendition. 

{ i )  11 131 ( h w l l - r  
truotorn . . 

( i i j  I 1  $411 t'rnm lw 
tracton . . 

[IIII 1 1  $( I  (,'wtsIvr 
'helm , , 



BEML's own ir,digenous programme at Kolar Gold Field upto 1971- 
72 includes items such Fuel Tank, Hydraulic Tank, Bowl and C' Frame 
Guard Fcndcrs, Track Shoe Link: Transmission Case, Main Clutch Case 
and Gears etc. Rcsirles. with the help of the machinery already received 
-and installed by BEML, the Companv has established capacity In the fol- 
lowing rnanufacturing/A~~xiliary Shops: - 

(i) Fabrication and Xssemhlp Shops for Crawler Tractors. 
(ii) hfanufactming facilities in the Machine Shop and in IJlate 

Shops. 
(iii) Facilities h~ the Auxiliarv Shops/Department e.g. Tool Room 

Itlspcction, Laboratory and Sfaintenance. 
' In order to increase the pace of indigenisation a RkD Cell has also 

been set up within the Companv to undertake design and development 
of new cquipn~cnt as well as important modcl of equipment undcr pro- 
.duction with indigenous assemblics. import substitut~on parts, assemblies 
and accessories in the products under prodoction for which f d l  techno- 
logy, know-how is not available or where available requircs co~~siclcrable 
.engineering efforts. 

In the light of the above cfforts of the Company towards indigenisa- 
tion of the products it may be appreciated that the Companv ha5 rnadc 
.considerable pi.ogrcss in the direction of indigenisation of their products. 

[Ministrv of Dcfcnce 0.M. So .  F. I I(?) ji0;'D (Budget) tlatcd 
.it11 Octohcr 1!)70.] 

Recommendation 
The Committee were told that the tractors did not suffer from any 

manufacturing defect and that the main reasons for the tractors k i n g  
off-road was that spares were not available. The Committee would like 
this point to be further investigated ar it has t m n  reported to the C m -  
mittee that Komatsu tractors supplied to  the Dandakaranaya Project hove 
some inherent manufacturing defects. A re fe rme in this ruimeciion is 
invited to  paragraph 1.71 o# their 118th Report (Fourth Lok Sibha). 
Moreover, the Canmitt= find that a large number d #yam received 
Iwtween 1963 and 1969 have accu~nulate~l with \the DGOF. The am- 
niulation has reachcd such pqmrtiuns, that it became necessary to con- 
stitute a Gmup to w g q a t e  and sort out the spares. I t  is amazing that 
while t a c ton  rcmaincd p u n d e d  with the A m y  for lack of spares in 
some cases upto five years, the D.G.O.F.'s organisation should have been 
arrumulating these spares without bothmhg to regrPgate them and to 
aacenain to that extent they would meet the Army's qu imments .  The 
Committee hope that the segffgation will be expeditiously completed 
and the spates speedily sent to the EME Wozbhqw in need of tlwm. 

[Sl. NO. 37 (Par;] So .  2.51) t$ Appetidix to 119th Report (4th 
Lok Sabha.] 

Action taken 
T h e  question whether the liomatsu tractors with the Armv lwcamr 

off-road becaure d any mar,vf;~cturing defects has heen cxaminecl and it 
is considered that there is no adec uatc material to suppart this inference. 
SO sach p r r r ~  manufacturing d d n s  leading to the pmnvtllrr o w -  
haul or premature failure of the tracton have come to notice. 



I t  is agreed that despite the efforts made by the X O F  to issue out 
the spares to various indentors immediately on their receipt from Japan, 
there had been accumulation of boxes of spares for reasons already re- 
~)orted to the Public Accounts Committee ramely: 

(a) While placing the sup ly orders on M/s KOMATSU, the 
DGOF had conrolidate cf the requirements of ~tarious inden- 
tors and for sustaining his own production pr amme which 
on receipt had to be sorted out and sesegatT - - 

(b) shipments from M cr Koluatsu contained certain excess 
supplies against supp i y orders of the DGOF and wrong s u p  
piles against Komatsu Invoices. 

(c) C:alicellation of demands on the DGOF by various indentors 
due to the delay in receipt of stores. 

(it) Shortage of flcxn space coupled with the non-availabilit! of 
atlequatc tcchnital staff in rclation to  the workload the fac- 
tory had to handle. 

Nevertheless, the iclcntifiahle spares were sorted out from the accu- 
mulated stocks as much as possible arid issued ta  the Arniy. I t  is being 
ensured that the segregation of the halance accumulated stocks is ex- 
peditiously completed. 

[Ministry of Defence O.M. No. F.I1(3)/70/D (Budget) dated the 
5th October, I'JiO.] 

"Tlie Conitiiittec notc that ill respect of the indents placed 011 
I%F.MI, t l ~ l r i ~ ~ g  the years IW(i to I!)(# onl! it! per cent of the 
~ ~ ~ I I ' C S  wcw supplietl till thc eritl of l!Mi!L :\pinst irxlents 
p l i t ~ ~ t l  on BEMI, in 196!b, otlly 4 per cent of the itcms had 
1w11 supplictl upio I)ccen~ber, l'Jfi!). '1-ht Coninlittee would 
like nicasures to Iw take11 to improve the supply psition of 
spare parts.". 

19. No. .5H (Para No. 2.52) of .-\ppendix to 119th Report (4th 
In)k S;rl)hit).] 



the entire requirement of the country. There has txen some delay in pro- 
cessir.g of order of All-Time-Buv of spares since the customers were not 
firm in their demands and the list had to be moss-niandetcd to I X O F  
and DGBR who had surplus spares. 

Although a l a r ~ e  quantity of spares had been supplied by BEML 
to the A,miy authonlies, the tractors could not be repaired lor want of 
bdance items o f  spares. I n  ordcr that the tractors should bc repaired and 
piit on the road quickly special measures are Izitig taken to suppl\ the 
vital spares for the repair of the tractors, l'hese includc air-1rftir.g o f  
non-heavy parts and to obtain othcr parts by fast boats. NEhlL is also, 
t;rking steps to locate nerded spilres from the Border R(>iid~,'l)<;Ol: and  
other Organisations who may tx 11a \ in~  siirplus stocks of s t ~ c l ~  spares. 
E:fforts are also being niiide by lkpartrncnt of Ikfence Prcxiuclion to. 
t;~l;c up  the matter of spccdy supply of spires I)! hl s lio~l~;itsti through 
1 1 1 ~  Indian Ambassador at Tokya 

In view of thc efforls aircad! nlade I ) \  REhlI,. for the auppl\ ol spa- 
ies to tlir Arniy authorities aiul with the s~xc ia l  tneilbwcs that arc I)ctng 
taken by the Company, as n~entionetl ;~l)ovt., thr  s11pp1: position o I  spares 
1'iil.t"~ expected to improye further. 

1)AD.S.  has seen. 
[Ministry of Defence O.M.  So. 1:. II(:I) 7 0  1) (Hudgvt) ci,ltctI 

the 5th October 1970.1 

Recommendation 
T h e  Ci)tl~niittee note that a largc n u n ~ l w ~ ,  of 1'1.iithrtl (krrieri  a~.cl 

,-\t.t~~oured (hrs  remained in the \chicle tlcpots I ' o l  t ~ l o r ~  t h i ~ ~ ~  I t i  \cilr> 
although t t~cre  was no scope for their cli:ec.ti\.c usc. A ~ a i r ~ s t  thc to1;11 
stc.4 of 3..5!!8 Tritrkcd Carriers and P!)O Aniloured Cars with tlic . ~ I I \  
over a period of scven years. th tm in actual usc 11) the urlir wcrc. vcr! 
sinall. Ttle espcrience o f  their actual use during the c~ncrgrtlcim tllrit 
arose it1 l!N! awl 1965 was also not very happ!. Some nwclilicatior~s were 
c:~rried out in I!)@ to keep 111e vcliitlc.~ going i ~ ~ ~ t l  tri;tls Kcre cori~plctecl 
in I!Hi4. lhit tlicll it was found i~riccono~~iical to citrr) out thcse n~twlil~ca- 
ti0113 on  all t h t w  vehicles. 111 vicn ol that ptmitio~l there wi~s no poiltt ill 
h.  .c\tng .' retained those vellicles ; ~ n d  acxion sho~lld havc hwn  it~itiated in 
I ! W ,  if not earlier, for their disposal. It was atlniittcd dtiriny! cr\,idc~;ce 
that it was only after the matter wab r;~iscd h! Audit t h t  the clues~ion 
of their disposal was taken in hand. 

[Sl So. 5!). (Par;# 'L.ti.5) of A p p c ~ ~ d i x  to 1 I O t t 1  Report (4th LoI. 
Sabha).] 

Action taken 
T h e  ohuwatioms of the Committee ha\c k n  notctl. ?'he prcxe- 

clure rcrga~cli~ig olwletiun disposal of u~mant r t l  equipnwnt htolcu Im 
;:lw been streamlined to crlsurc avoidarirc of clcl;i\s in such t a m  ill 
future. (copy e n c l d ) .  

D.A.D.S. has seen. 
[hfinis~ry of Ikfencc O.M. No. F. 1 1(9)!70/1) (Budget) dawl 

the 27th August, 1970.1 



MINISTRY OF DEFENCE 
D(GS--1V) 

~ V U J E C ' I  : - C k a ~ l ~ c  i?l S I Q I U S  f l r l d  C O ~ ~ S ~ ~ I ( C T I ~  Ihposal  of unwanted equip-  
n ~ e t r l  [Slort-s 

In crrder to ensurc that an i~filwanted equipmentJstore is not held in 
;I 1)cpot for an unnecessarily long period it has been decided that, in 
future, sanction for dis sal of an ohsoleted item will he obtained simul: 
tsneoasly with the 0 2 s  for its obvletion. a r d  that initiation of di+ 
posal irctiou for ari ol)sc?leted iten1 should not wait.the issue of forni;tl 
I X I ,  appri~i'pl for ot~olction. The Format prescrikd for the prepiira- 
lion of Statenlent of Case for change of status of an equipnient/store will 
IK revised 11). DWE as necessary to enatrle simultaneous orders k i n g  
chtair.ed for obsoletio~i and disposal. While the rescnt procedure will 
tc followed for asclertaininji the requirements o I' possible users within 
tlic Ikfcncc Services by the Branch concerned, a modified procedure will 
1 ~ :  followed for ascertaining the requirements of para militav formations 
undcr Ministry of Iionle An'airs and State Goverrments. In thew case%. 
IWtr: will specify the items for which a reference should be made to 
hlir~istry of Home Affairs through the Ministry of Defencc and hlGO 
I{ri~nch/E:-in-C's Branch will then takc action accordingly. In all other 
c ;IW, thc rccluiremcr.~ of civil users will be ascertained by the DGSkI) 
;rftcr 1)C;SkI)'s Form for dispcwirl is Hoatcd by the Army a~~thorities. 

2. 111 n 1111ml)cr of c;iut.b, wIierc the S ~ ~ I L I I S  is changed to "obsolescenr", 
i t  is likely that thcrc may not bc a need to keep the entirc repairable 
l~oldinp till the item is ot)soleted. Having r c & ~ r d  to the repair pro- 
grimme, iiviilatrility of s p i ~ r s ,  feasildit! of c;innihalisation ctc. it shoi~lil 
lw  possible t o  take ;I view, at t l ~e  time of changing the status fron~ cur- 
I T I ~ I  to obsolescent, whether i t  is neccss;try to retain the entire repiirablc 
Iioldings or a portion thereof ran tx disposed of straightawa!. This 
;rspcct sl~otrld be dealt with, without fail, in thc statement of case for 
change of status from currcnt to ohsolescent. 

3. T h e  following rcviscd procedure should Ix adopted, to expedite 
tli\posals of an rwwimted storc, aftcr it has bee11 dcclared obsoletc and 
,:~pprovcd for disposal: 

(i) As soon as the nlinutes of Gcnerzl Staff Equiplent Policv 
Conunittee recorumcndina o t d e t i o n  of an iten1 are received. 
irction should be i i i i ~ i a l d  by all concernd to implement tlic 
recunrnrcndaticni, in anticipation of the fomial approval by 
Cmvcrnment of the recommendation. 

(ii) Ac soon au the rrctni~mendatio~rs o f  the General Staff Equip- 
ment Policy Chnmittce are a p p r w d  by Minist? of Defence or 
as  XI as a final decision is taken on the file to declare an 
c ui ment/uore as ohsolewer.t/thoIete in respect of ciws 
w 1 ic r I are not co~isidcrc~] by thc General Staff Equipment 
Policy Committee (this will apply to proposals where the value 
is lxlow Rs. 5 lakhn, urgent caws wh~ch ciulnot wait considera- 
tion by the Gcnervl Staff uipment Polirv Comniittce arid 
dao cases which have a eirea "b e financial effect), a self CON- 
tained note should be sent (instead of circulating the file itself) 
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by DWE to all concerned-MGO Branch/E-in-C's Branch, DGI 
and the Ministry of Finauce (Defence) communicating the deci- 
sion. Full details of the equipment/store, the quantit decided 
upon for disposal and the date of the U.O. note under which 
concurrence of the M,inisuy of Finance (Defence) is given 
should be indicated. This note will form the authority for 
implementation of the decision b all conCerned and it should 
not be necessary to call for the &e leading to this decision a t  
the implementation stage by any other authority. 

(iii) In  respect of items declared obsolete, DWE will also imme- 
diately issue a staff letter to lower formations for withdrawal 
of the obsoleted equipment/store from units etc. and return 
to depots for disposal. 

4. MGO Branch/E-in-C's Branch should take the following action 
without waiting for the formal DGI approval:- 

(A) 0 bsol~scent Item 
(i) Within a fortnight of receipt of minutes of GS Equipment 

Policy Committee (or Note from DWE referred to ill para S(ii) 
in case where the proposals are considered on files), issue to 
self-contained letter to all possible users in the Ilefence Services 
and a note, through the Ministry of Defence, to the Ministry 
of Home Affairs in regard to posible requirements of para- 
military forniatio~is under them and the State Govts. to indi- 
cate their requirements if any, within 30 days nlakiufi it clear 
that, if no re ly is received within h e  s cifid p a i d  it will 
be assumed t 1 at their requirement is nifeTh: requirement if 
any indicated will be taken into ilccount before sending the 
DGSD form. (This step is only a further safeguard to ensure 
that the requirements of possible users are not ignored though 
thcy would have been consulted earlicr while putting up the 
proposal for changc of status. This will also take into account 
them revised views if any). 

(ii) Within a fortnight from the date of receipt of note f ron~ DWE 
referred to in para Y(ii) above, issue a staff letter givine com- 
plete disposal instructions to the depot for the quarltlty ap- 
proved for disposal under thc prmi lxc l  procedure and also 
mdicating the requirements of possible users if any, vide (i) 
above: DGSkD forms should be floated by the depots e~ thcr  
directly or through Army HQ as the case may be, within one 
month from the date of recelpt of this Irtter. Depots should 
also tx instructed to prepare sur lus lists for components pcu -  
liar to the equi ment declared o descent, to thc extent neces- B L 
sitated by the ispmal of the main equipment, as soon as draft 
Assignment List is received from the AHSY and roccss it 
further expeditiously in accordance with the prescri wd procc- 
duie. 

P 
% 

(iii) No further reference will be made to Ministry of Finance 
(Defence) while floating tht  DGS8.1) form and the u.o, No. 
quoted in the DWE's note, vide para 9(i) ahow, will I)c quoted 
in the DGS&D form. A copy of the DGSlkD form will be writ 
to Ministry of Finance (Defence) for completion of thtir 
records. 



(iv) Orders given for disposal will he valid, even if there is a slight 
variation between the uantity to he actually disposed of and  9 the quantity approved or disposal at the time o f  obsolescence. 
If, however, the quantity to  be disposed of is srtbstantially more 
than the quantity approved for disposal, the case should be 
referred to  the  Ministry of Defence and Ministry of Finance 
(Defence) explaining the reawns for the variation in quantity. 

(B) Obsoleted Ilcrns 

minutes of GS 

(ii) Within a fortnight from date ot' receipt of note from DWE, 
issue a staff lettcr giving compli-te i~istructiotls to the Depots 
for inlniediatc d i s p ~ ; ~ l  o f  q u a ~ ~ t i t i c s  I+ig i l l  stork with them 
ur~der  tile prescrihetl I ) ~ ( K . L ' ~ I I ~ ~ *  and also prepare nrgcntly sur- 
plus lists for compnncnts pc~u l i a r  to the equipment obsoleted 
and process flirther for expeditious disposal in accordance with 
the prescribed procedure. (As the Assigllrneli~ List would have 
already I)cct~ yrqxired at  the time of olwolesccl~ce, inlnicdiate 
action is ~ s s l t ) l c .  Where, howe\er, status of an equipment is 
changed straiglitaway frtnn current t o  ol)solete. actlon niav tx 
takcn i~i~mcdiiitrly, the driift r\ssigll~lic~lt List is rcccived from 
AHSP). T l ~ c  d q x m  shoi~ld also Iw i ~ i r t r ~ l c t ~ d  to take action to ;[;R"I e of thc quantities to Iw r r tu rwd  to units for which a 

ettrr  has bee11 issued srpur;~tc.l! by I W E  as a second 
phasc of disposal. 

(iii) k (iv) As in para 4(A)(iii) fi. (iv) a l~otc .  

.5. 'The following action will bc t;Arn 111 1)GI in r c p r d  to issue of 
tlocuments concerning hi111 consecluctit OII thc. change in statos of an 
item: - 

(a) Within it fortnight horn the d;lte of receipt of minutes of CS 

2 uipment Policy Committee or the note f ~ o m  the DWE. thc 
;I will irlstruct the AHSP to wbmit nmessarv draft DGI 

a p  rnval for change of status of tire main equipment /store as 
we P l as draft Assip;ntt~ctit Lists ill rcspcct d components p t u -  
liar t o  the equipnent fstorr, thc w t u s  o f  \vhicli is k i n g  'has 
txrn cllangwl, apart from drafts of other nwessar\ DGI docu- 
ments, i.c. I. of (: paras, a m r ~ ~ d m e n t s  to catiilop;ues and price 
list$. 

(11) Draft DGI a p  roval for r l i a n ~ e  of status of the maill e q u i p  
ment,/~tot.c w ~ l  I' be submitted In AHCP \vitl~ ;i copv to the d c p t  
ronrrrncd and t o  the DGI, within a p r i t d  of one niorith from 
the date d receipt of N I ' s  am~eun ica t iou .  Similarly, the draft 
Amignmerrt List of components ~wculiar to the maill q u i p  
rneut !store. status of which is being 'h;~s l n r n  changed will be 



submitted to the DGI with a copy to the depot concerned, 
within a riod of 4 months. Assignment Lists prepared at the 
time of ofhescenre will be kept amended from tune to time 
so that there is no necessity for a fresh Assignment List at the 
ti~ilc of obsolctioti of thc main equipment/store. 

(c) Within it fm~ l igh t  fmn the date of receipt of draft DGI ap 
pl-oval, i t  will bc ~tfcrrcd to the Ministry of Financc 
( Ikfc~~cc)  for concurrence on the basis of DWE's note rcfcrrcd 
to in pim 3(ii) abovc. 

riven (d) Conrurrenre of hliiiislq of Finance (Defence) will bc h' 
within a fortnight. (It will not he necessary to call for any othcr 
details reg;~riling stock vcrilication, financial implicatioiis etc. 
as that drill has itlready k e n  gone into before deciding on Lhc 
cllar~gc of stat113 ;~nd tlispod). 

(r) D G I  approval will lw issurd within a fortnight from the datc 
of receipt of fiii;~ncial concurrence. 

6. Any subsidiary instructiol~s considered necessary will bt issuet1 by 
A m ~ y  HQ and 1XI.  

S. KRISHNASWAMI, 
Joint Secreln~y ( P W )  

31-12-1969 

JYQ) 
J V S )  
Add1 FA.1 
X I  GO 
E-in-C 
DOS-10 Copies. 
DWE-10 Copier. 
DG 1-1 0 Copies. 
DESP-.', Copies. 
DS(0)-2 Copics. 
DS(JIOp2 Copies. 
DFA(0)-I6 Copice-His u.o. No. 2 lM/DF.4(0)/69 dt. 30-12-69 

rders. 
DS(Disposa1 j 2  Cfipies. 
hfin. d Def. u.o. No. F.l G(84)/69/D(GS-IV), dated 31-12-69. 

Recommendation 
The Committee suggest that periodical reviews of all vehicles/ 

equipment should be carried out and those which are beyond ccononical 
repaw should hr declared- surplus and disposed of. Continuance of un- 
serviceable vehicles in stock is dm apt to give r i s  to a false sense of 
security. 

[S. No. 60 (Para 2.66) of Appendix to  119th Repmt (4th Lok 
Szbha).] 
d 



a Instructions have been issued for conducting periodical reviews of 
vchicleslequipment so that surplum are dispoecd of without undue delay. 

Two such reviews have already been condbcted. 
D.A.D.S. has seen. 

[Ministry of Defence O.M. No. 11(3)/7O/D(Budget) dated 27-8-70.] 

Recommendat ion 

The Committee note that the production of tanks is being stepped 
i d  that as against the present indigenous content of 55 per cent, it\ 

~lldigcnou~ content is expected to increasc to 80 or 85 per cent by 1974. I'he 
( mimittce hope that these targets would be achieved and the country 
\,auld bc self-sufficient in tanks andl also other types of armoured vehicles 
101 which the schedule of production is expected to be finalised during 
1\11 (ttrrcnt year. 

[S. No. ti1 (Para 2 67) of Appcndix to 119th Report (4th Lok 
Sabha).] 

Action taken 

- P ~ d ~ l c t i o n  of Vijayanta Tanks is being stepped up steadilv. The 
~ I ~ ~ ~ ~ I I  irrtii enow contenl is 55 to 60 per cent and this is also k i n g  in- 
( lc;tsec~ i t c a f i ~ ~ .  

:\r raards the rdurt ion of liqht armoured vehicles the development 
, I I ~  tlla~lufacture o f prototy s are ~n progress. Plans for establishmelit of 
p~ixlurtion facilities withinrutside the Defence sector are k i n g  finalised, 

' '"' P rocess of attaining self-sufficiencu in the production of armoured 
\chic es is a continuous process dependent on the changing requirements 
of thc Army, which are reviewed from tinre to time. 

D...\.n.S. has seen. 
( Ministy of Defence O.M. No. F.l1(3)/7O/D(Budget) dated 27-8-70.? 

The Comn~it~ee consider i t  r ep t tab le  that the Defence Departnteni 
h i  not ronsuli the civil adminiskition before chartering a vessel for load 

rations at the island. The Civil administration took over the 
::::8%n cork at ihc island at about the time the loading operation 
~wwcnce% hut the Dcfcncc Department was not even aware of this fact. 
1 1  I \  not clear why the civil admmistration could not complcte the loading 
0' lhc c a t 0  within the time anticipated The result of this was that the 
(wuions got prolonged cntailin an extra ex nditure of Rs. 1.04 lakhs. J I I N .  f imtn~t t rc  hop that cam o! this type ri f" 1 not mur .  

'I'he question as to who should bear the charges for the excess tintc 
'&m (12 days) may 'be settled expeditiously with the civil administration. 

[S. Nos. 62 and 63 Para Nm. 2.78 Rc 2.79) of Appendix to 119th . 
Rcprrt (4tb to \ .Sabha).l 



$he obsaiwtions in a 2 have been noted. It may, however, be men- 
tioned that the Defence gfprtment did not consult the Civil .\dministra- 
tion before chartering a vessel for loading o rations at the island, as the 
known position at that time was that the I"= oading would be done by a 
private party. The Defence Department received no rior intimation that B the stevedoring work would be done by the Civil A ministration. 

The Civil Administration have stated that the stevedoring was done 
in the month of May which p e r i d  was the worst for any ship to work 
irr an o n anchorage, when the ship is enchored 2 miles away from the 
shore. gcording to them, the other factors which contributrd to the 
difficulties of stevedoring in open anchorage were: - 

(i) Loss of rafts and other gears during stevedoring perrod, which 
was beyond anybody's control. 

(ii) Chaugin o f  anchorage frolri o w  placc to another due to rou h 
sea resu!ing in st0 page of stevedoring operations and shi t- r; S 
ing the entire stewcoring machinery from one loading point 
to another whereb!. momentuni of work was impeded. 

(iii) Indifferent attitude of the local Nicobari Labour and lack of 
cooperation from the ship. 

(iv) Bringing of heavy equipment h the 1)efenr.c to their loading 
points as a result of rhangiq of anchorage by the ship 

(v) Disruption of the continuance of stevedoring as a result of 
the ship sailing to Port Blair for takin water and unantici- 

junction. 
F pated stoppage of stevedoring in comp lance with Cmurt In- 

The Civil Administration, therefore, consider that under the circums. 
tances tbe time taken for stevedoring of the vessel was reasonable. 

Ministry of Home Affairs have intimated that the Civil Administrl- 
tion at Car Nicobar is now fully equipped to undertake stcvedorinq to 
meet the normal requirement averaging 50 tomes per day. Ins~ucuons 
have a h  been issued to Embarkation Headquamrs, Calcutta &at in 
future the Civil Adminiuration should be informed to make suitahlr 
stevedoring arrangements. Thcy should also be consulted in regard to 
suitable time for charrering the vessel and approximate time involved in 
loading/ udloading operations (copy end&). 

Although the Civil Adminirrration tooh 12 days mom than what the 
private p r t y  w d  have t a k a  it k;rr ken decided that tbe ~evrdwinl: 

' charges as claimed by the Civil Administration may be paid to  thrm. 

D A D S  has aeen. 

[MhiRrp  d befcndc U.O. No. fG( t ) / 'H) / IY(Mw) ,  dated t;he bit11 
October, 19701. 



l , i . .~  HI TLLEPHONE: 3743.59 OP ImnlcdiatclADS 
ARMY HEADQUARTERS 
QUARTERMASTER GENERAL'S 
BRANCH 
bHQ PO NEW DELHI-11. 

23 Sep. 70. 

yo. AILiW01 /XI1 /Al'!Q Mov Shipping 
' I  0 

l ' he  Cmm.nbnt 
Emharkation Headquarters 
1;ort Willian~ 
( :..\I,C:U'l-'I'A-O 1.  

Xlr~l'l' ~ ' A U A  20 (DS) 1969 
I<c-fcw=nce our signal No. 11'?57!)0/Q hfov Shipping. datcd 21 j u l  70 

c l ~ ~  thc i~hove suhiect. 
2 .  of Homc Affairs hnvc confirnwd that the Civil Adminis- 

, I . I I  ion t:nE:<k SICOHAR is now  lull^ q u i p p e d  to undertalc the 
,lt,\cdoring work to meet the normal rqulrcrncnt averaging 50 tonnes 

' ~ C I  day. ~ :\ I'o ; w i d  rcc-urrcnce of this naturc, in future, as and when neces- 
$ 1 1 ,  ;irises f i r  lo~~ding/unlwading o f  chartcrcd vcvscl at C.4R NICOBAR, 
[IK (:ivil Admini9tration should be kcpt informed sufficiently in advance 

I 10 ~ll i tkc s i~i~al) lc  st.c.vcdori~ig anangcnlents. Thcy should also bc ronsult- 1 on the inlloving: - 
(a) Stiital)lc time of chartering vcsscls taking wcather condition 

in view. 
(1)) ;\pproximate time 10 be involved i n  loatling,'ut?loading of 

cquipnlcnt/plants/machiner)./storca to he loaded. 

Sd.1- M. R. PUSALKAR, 
Lt Col 

DAQJfG Shipping 
for Dirtclor of .Ifovrmcnts 



in fact no lease, and it was also evident from the exchange of correspon 
dcnce with party that he had not bound himself to  any condition irr 
the matter of subletting the property. It was only thereafter that the 
Department thought of invoking their absolute rigt to secure vacation 
of the propcrty, but by that time they faced a 1 1 im diment arising, 
out of the invalidation b the Supreme Court r t h e  E n j a b  Premiw~ 
and Land (Eviction and i e n t  Recovery) Act. 1939. 

The  Committec consider that the question of taking steps against 
the party was not thought of by the,fkpartment till it was too late for 
them to take effective action. In any casc, the Department were ill ad. 
vised to hand over possession without gctting a lcase deed signed. The 
Committee would like Government to investigate how this occurrcd and 
take appropriate action. It should also be ensured that in future Gov- 
ernment property is not handed over to private parties or lcssce withow 
getting a proper lease deed executed. 

[S. Nos. 66 and 67 (Para Nos. 2.107 a i d  2.108 of Appendix to 
119th Report)--(Fourth Lak Sabha).] 

Action taJcen 

There arc two reconlmcndations made by thc l'uhlic Accounts Colu 
mittee. These arc: - 

(a) Government should iilvcstigate how the posscssioi~ of t l l ~  
Godown K\'o 118 was handed over by the CSD(1) to the pai,t) 
on 8th Januar~ .  196.3 without the execution of a r e g ~ h  
lease deed. 

(b) I t  should be ensured that in future Covcrnn~cnt propvm 
is not handed over to private parties on leasc without getting 
a proper lease deed executed. 

2. Regarding the secolld point, instructions have alrcady issued on 
16th January, 1970 to ensure that in future the possession of land/pw 
mixs is not handed over until a formal lcase dm4 is cxccuted. A copy 
thereof is attached herewith as Annexure 'A'. The  recommendation of 
the PAC has thus h e n  accepted and implrmcntcd. 

3. Regarding the fitst point, the matter has Ixxw invcutigaterl ar 
desired bv the PAC. The circumstances in which thc pwseslrion of 
cod owl^ g o .  I8 was handed over to the private party arc dctailcd IN 
low. 

4 Godown No. 18 was vacated by thr previous occxlpant on  11th 
Februar! 1964. The Board of Administration of the CSI)(I) decidctl t o  
a d v d s c  for offcrs of leasc. The advertisement was inwrtcd in tllc 

Tims of India and the Indian Express on 4th March, 1964. < ~ l u s  ' 
were received but none of them fructificd into an agrcenienc. Acc old .  ' 
ingly, a fresh advertiscmenl was insertcd in the 'Timcs of India ant] t h e  

Ind~an  E x p s  on 30th Junc. I-. Offcrs were rcccivcd but again 1100t 
of thew fructified into an apcanent.  It was accordingly dcctdcd 111~' 

advertisement notice bc issued for the third time. Thin nattcc appearc(l ill 



I I W  newspapers on 1 lth Octoberl 1964. One of the parties who res rdd .,,;IS the onc referred to in the audit para. His off= was the ighest. 
,\ccordingly the then Chairman, Board of Administration, decided that 
I hc godown be allotted to that party. The terms and conditions of the 
;~llotment were corr~municated to the party on 10th' December, 1964. 
(:lause 8 of the terms and conditions stipulated that the party would 
t ~ t  sublet the premises without the prior permission of the CSD(1). The  
p r ty  vide their letter of 18th December, 1964 accepted the terms and 
conditions except in re8 ct d claucle 8. The arty invited attention 
10 their earlier letter of E n d  ~c tobc r ,  1964 whicR stated that "we need 
ctl~i* place for one of our industries and a part of it we desire to lease 

OUT associate for whom we are working as agent." 

5 .  The matter was accordingly put up to the Chairman of the 
Hoard of Administration. On 23rd December, 1964, the Chaiman approv- 

the proposal that the party bc. allowed to occupy the M o w n ,  that 
.I 1c;ise deed drawn in his name and that he be asked to give corn- 
p1c.1~' details al~out them Principal or Associate to whom they wish to sub- 
](, I W  the prtion/portions. 

t i .  By Icttcr tlatccl 21th I)ccrmbcr, 1961, the party was asked to fur- 
r ~ ~ \ l i  t h ~  co111p1et.e tlet;ds about thcir Pri~icipal or Associate to whom 
1 1 1 ( , \  dcsirr to s~~l>lc;~sc thr portionj~xn.tions of the godown. The latter 
Iur.lhcr nie~~tioacd that arrangements irre being made to prepare a lease- 
c ! ~ d  ;mtl h;~vc i t  rxerutcd 'l'hc ~ M S C C S ~ O I I  of the godown was handed 
( , \ ( , I  10 the pimy 011 8th , j a ~ ~ u ; ~ r \  I!)(i.',. It will be uotcd that the godown 
\ \ ; I \  Iyittg vacant siricr tith Fclwuary, 19Cd i.r. for more than 11 months. 

7 .  'I'hc tltxft loase dectl was fonvarrled to the party on 16th Febru- 
J I  \ I!)T,.i. On :Wth July. 196.3. the party forwarded a modificd draft lease 
( 1 ,  U I  t l u l \  signed. I'hc part! tlrlrtctl the clause regarding prohibition 
: I [  \ I I I ,  Icirsc.. I)LW to tlrc .  dcvrlopmcntr which took )Intr and which were 
:\ . ;)l . t i~~cd to t h ~ '  PA(: ;I[ tlic he;tring vitlc Para 2 9 .  et se of their 119th 
lit pol I ( I t h  I.ok S;il)tr;~), tlic Icaw drcd \c ;IS not exc.cilte 1 . 

1 hf inirtry of Ikfcnce 11.0. Nu. QG(I1),'Ci$/lIi D(Mov), dated 3rd 
Scptctntm . 1970.1 

e 



TELEPHONE : 876208 OP Immediate 
AAMV HEA UARTERS 
QUARTERMA 7 TER GENERAL'S BRANCH 
DHQ PO New Drlhi-11, 16 Jan. 70 

NQ BOCCS / OO47O 
To 

The Chairman 
Board d Administration 
Canteen Stores Department (India) 
Aost Box No. 512 BOMBAY 20 BR. 

Ministry of Defencc haw informed that during discussion in the 
m t i n g  of the Public Accounts Conitnittee on 6 Jan. 70. the Coalniit- 
tee directed that instructio~~s be issued that in future the possession of 
land/prcmises will not be given until the lease is formally executed. 

2. Pleasc ensure that needful will he done in future. 
3. Please acknowledge. 

Copy to: 
Ministry of Dclence/ l>(Mov)-w.r.t. tlieir 11.0 N o  Ptitl J)/tin 1) 

(Mov), dated 9 Jan. 70. 

Recornmendatioru 
The Committee fcd that this case docs IIOI spwk wdl of ttlr CIII 

cicncy of provisioning for the Services. 
As earl! as I!%]-62 action was initiated o t ~  a denxtnd lo1 provisicw 

ing of 129 radio vellidcs to Air Force urlits which was co~ddcrcd .!I) 
"urgent rcquiremcnt". As in D e r c ~ ~ ,  19fi!j, 35 of thew wLicI~s . I I L  
still to be supplied to the units. 00 present indication it WJULLI apj~c'il 
that supply would hc. cornplrted only "by carly 1971". , 

This inordinate delay 11ah lwen c a u d  by lack of ctwwdinittiori JI 
' 

cicveral stages. In the first place, it was dcxidcd that H I  of t h t !  vchii lr5 
should In: obtaincd from the commertial sector and I).G.S.kI>. was #I;- 
cording1 asked to take procuwment action But thrn the chagdr rrijllll 
d for t g e manufacture d thew vchiclcs were not relcasctl, even tlrougl~ 

64 



t h ~  Department was aware that i t  was not being made In the commer- 
cial sector. It was only in JJy 1964 when the Defence Secretary war 
dpproac$ed that these c h a ~ l s  were gat released from by the Army 
which was manufacturing them, but by that time, the D.G.S.W. had 
letur11t4 the i ndem stating that no s~ppl ie r  was forthcoming. In this* 
ll~anncr, the Department lost over three years. 

In rhc second lace, after it waa deoided in 196.3 that the nianufac- 
lure of thew 81 ve 5 icles should be taken up in an Air Farce Depot, 
t l~c I)c artnlcnt took no action far nearly two years to place order far 
~lretal s % aet5 which were required for the production of these vehicles. 
11 was explained that due ta the emergency that supervened other i t e m  
of work had to be taken in hand, but the Committee are unable to uo- 
clerstand how this justifies a delay of two years, in processing an urgent 
~cquirement of the Services. The result of this delay was that thc Dcpot 
tw ld  not take up manufacture till August, 1969, when the sheets be- 
t arne available. 

The Cornmittce have drawn attention to allother instance of this 
kind in paragraph 1.70 o f  tlwir Ninety-Ninth Report (Fourth 1,ok 
~ ; ~ l ) l ~ a )  whcrc a  delay of nc;irl> 10 years t~currrrl in supplying certain 
I I O ; I ~ >  to the N a y .  'l'hc Committee arc perturbed at this lack of ccn~rdi- 
11;ltion i~nd suggcst thirt C;cwe~nnlent should i n ~ ~ n r d i a t c l ~  strcarnlinc 
their procedures to guard against recurrence uC cases ol this type. 

jScriiil Nos. 68 to TI! (Para Nos. 3.12 to 11.16) o f  Appendix to 
I l!kh Report-(4th Lok Sabha).) 

.4ction taken 

I t1  si~~:il;w wojects in t u t ~ ~ r r ,  a rojcct olhtcr will I*. iippointtul and 
~n;~llc iwpmsib I u lor ~(urcl i i~r t isg :I[ activities relating to thc projc<.t. 

'I'ill 7th July, 1970, ti:! vcl~iclrs out cd' Qty. H I  have been prduccd 
In So. S R.R.1) (Basc Rcpair Depot). .4.F'. Another t i  vehicles arc. on 
t l~c l~ 'od~~ct ' tu r  1i11e . i t  this ratc ot pttxlut.tion it is cstimi~tcd that tile 
1;19k is likcl\ to he cimpletcd by Octobcr. 1970. 

I).A.D.S, h;is 

This inotdi~~ate dday has twcn caused bv lark of coordination at 
xvrral stages. In ttrc first plaa., it was decided that Hi td thest: vehicles 
houlcl Ix o h a i ~ ~ c r l  from the conmcrrial s t  and DCSS;D were 
il(cor<lind) a l r d  to takc procuremellt action. But thm the chassis re. 
(luirid for tlw manufacture of these were oot rcleastd, even though the 
Department was ware that it w a  not Intiw made in tlic com~ercial 
mtor  It was only in Jul\, 1964 when ' thc Defence Secretary was 
;~pproached fhat thr~c- chassis were p t .  rclcased fro111 the Arniy which 
ws ulanufacturing them, I)ut by tlliit time, the DGS&D had returncd 
lhc indents stating that no supplier wra forthco~~~ing, In this n~anncr. 
[hc. Department lcmt over three yeus. 

IS1. No. 70 (Para 3.14) of Appndix to 119th Report (4th Lok 
Sabha).] 



Action taken 
I he above ebservation of the Public Accounts Coti~mittce i s  a 

s~irt'ernent of facts and has been noted. 
[Ministry of Supply File No. 21(32)/70-PI11 dated 15th Janu- 

ary, 1971.1 
Recommendation 

The Committee also consider the period of nearly 6 rnonths taken 
by Director General, India Supply Mission in finalising a contract for 
supply of equipment urgently needed by Air Headquarters after recei t P of mdent, as excessive. They feel that Di~ector General, India Supp y 
Mission has to streamline its procedures in order to attend expeditiounly 
to .defence requirements. 

[S. No. 75 (Para No. 3.41) of Appendix to 119th Report (Fourth 
Lok Sabha).] 

Action taken 
Instructions have been issued (copy enclosed) to the India Supply 

Mission, London to adopt suitable rmrn~s for the expeditious disposal 
of indents. 

DADS has s en .  
[Ministry of Supplv O.M. N o .  P11-R(.'i)/tiS, dated JOth Noveei, 

ber, 1970.1 
T o  br lransntittcd through the h f i i n i s t ~  oj Estenml .4flairs (Trlex 

Sect ion) .  
'TELEX 'S'I'.A'I'E / SXF 

1NI)I:IMES 
I.ONDOS 
KOCHAR FKOhI DUBE 

PII-S(5)/69 REFER DEMI-OFFICI.4L PA iDDG jISMI70pB FEK 
RLTARI' SEIrENTk:ES1-H (.) 1 H I S  INI>~CATES 'I'HA?' 1'1Xil.: 
1'.-\6ES I S  RESPECT OF 'THE THREE lSDESTS WAS OX THE 
HIGH SIDE (.) 'THEREFORE EsSES'I'IAI. 1'HA'I' Y O V  ISSUK 
ISSTRUC"l'I0S.S REG.4RDIXG EXPE1)I'I'IOCS DISPOSAL O F  
CASES (.) FOR GUIDELINES ISM WASHINGTON PRESCRIHE 
I'ROJI TIJIE -1.0 TIME SCHEXIULES FOR DISPOSAL. OF 1SI)ES'I'S 
;ISD ISDENT ITEMS (.)  SlhllLAR ACTION M.4Y IIP: ' I ' . lE; lN BY 
YOU ( i )  +COXFIRM ACTIOX 'I'AKEN A N D  I<NI)OKSk: COPIES 
O F  1NSI'RUC:TIOSS ISSUEI) Ih' THIS RWAKI) (.) TELEX COhf. 
hfEXTS TODAY AS MA'I'I'ER CUMING UP REFORE PAC ON 
1'WESTYFIF'I'H lXST.4NT 

St.: PI.YDEP'l3 
SOT' T O  HE 'TXLESED: 
"Confirmed by ISM, London on 24- 1 1-70. 

Sd./-  R. DAYAL 
I)rpury Srnr tav  

19.1 1.70 
,Mirt i .~lry r r f  Supply. 

N t w  Drlhi. 



The Committee consider that. it was not appropriate far the Air 
Force Authorities to have gone i r ~  without proper sanclion for 72 acres of 
land for this project against the actual requirement of 45 acres. I t  has 
been stated that this was done to avoid subdivision of holdings, hut if 
this were so, it is not clear how proposals for derequisitioning 32 acres 
have been approved hy the Ministry of Defence. It  is clear that land was 
obtained far In excws of requirements: there was also avoidable delay in 
w0rkir.g out the requirements as this process tcmk about four yean. 

'I'he Committee also suggest that in this particular case a p  rcrpriate 
steps shtwld be taken to make remvrries fnnn the owners of the &nd who 
arc stated to have occupied part of the land in an unauthtwised manner. 
'I'he matter may also he taken up with the civil authority as to why coni- 
p:nsation was paid to them inspite of the fact that the Militar! Estates 
Oficer had made a request that no payment should be made to the 
owners pending proper erquiry. 

I'he Comnrittee also note th;rt w r c s  worth Rs. 7 lakhs were collected 
f o ~  this projcct. Rut, as the excctitioti of the project was delayed, Rs. 6.97 
I;tkhs worth of stores hi~cl to t)c trausf'crred to other projects and in that 
11roccss Rs. 1.85 lakhs wcrc spent on ftcight and other incidental charges. 

I his expenditure of Rs. 1.M lakhs co~rld have txen avoided, if the poject 
11,ttl Iwen proxrly  planned and executed. Goverr,,ment should into the 
cluwion of c 1 clay 111 cxccution of thc projecx and find out why a p r o  
jcc~ tonccivccl in Fct)ru;~ry. 1964 cottltl not he executed even by January. 
I!Im;' 

Action taken 

2 .  111 order to avoid rxurrcllrt. ol sitth inst;rntes in future. in\tr.uc- 
tlot~\ w r c  issued in lunc* 1069 that land in c x t w  of unction d~ould 
w e r  hi* requisitioned. 'I'he requitcnients of  land for thc projctt haw 
l10w I ) ~ C I I  firmed up ;1nd the exccaw area of %?.?ti atres has twcn dc 
~quisit ioned, 



4. Stores collected for this project have been fully utilised by other 
projecu. Even after adding freight and other incidental charges incurred 
rr, the procese of transportation of the scores for other projects, the cost 
of steel so rovided to  the other rqjects works out sli htly cheaper than S J fi what woul have been paid, ha purchases been ma e at the time the 
other projects were executed. Thus, the expenditure of Rs, 1.85 Iakhs is 
not altogether infructuous. 

5. DADS has s e n .  

[Ministry of Defence u.o. No. F. 2(14)/M/D(Air-I1), dated 28th 
January 197 1 .] 

This is yet allother instance where land in excess td the actuill rc. 
q ~ i r c m e n t  was not cle-requisitio~.kd in time with the result thirt there 
was unnecessary expenditure of Rs. 1.49 lakhs towards rental of the land. 
A.11 inquiry h d d  into the case disrlcwd that disciplinary action codcf not 
he taken against an!onr as the concerned officer had retired. The  Om. 
riiittee would like Gover~.ment to take necessary steps in ordcr that such 
cases do not recur in future. Asscssnlcnt of the requirements of land 
should t x  done at the initial stage realisticall! so that it docs not l ~ c o n ~ e  
1tcccss;iry to de-requisition the l lnd  subscqucntly. 

Action taken 

Air Headquarters h3ve iswed nccxss:m ins~ri~ctiotik t o  thvir C ~ I I -  
minds to enswe that such c,ases d o  not t w  111. i ~ ,  I'uture and thi11 Conl 
rt~ancls arc Q ,  emphasisc on all concer~~ed that l a td  i t( .~!t~i~cd nhoulcl I)r 
the mininlum to avoid, d:-retluisitioning s u b w q ~ ~ r . n ~ l ~  . X c o p  of thc: 
i~astructions issued b \  Air HQ vide their No. Air HQ . '3 ( i5M/  105 ' W 
(Polic!), dated 22nd August, 1970 i s  encloxd. G o t e r r l n ~ e ~ i ~  t ~ a t c  a!so laid 
down guidi r .~  principles iri G/G9 for requisitionirtg of' 1;tnil required for 
Ilefcnce purposes. These i t i t o  alirr lay down that thc corepcta~t  administra- 
tive authorities empwercd u) accord sanction for req ui?sition mi1v do sc) 
only in connectiou with operations or other similar cmcrgcnt needs which 
cannot bc. postponed and for which obtainir~g of <;over~~ment rianctiot~ 
might delay matters to such an extent as to defeat the o1)jc.c.t ill v: ~ c w .  111 
a11 such cases a r e p r t  should he sent tn the Government within twc~ 
~uonths with detailcxl justification. In other caws wl~ere rcqui~itioninfi of 
immovable roperty is desired to be resorted to. prior Governn~et~t :I~.I 
proval sho "f' d he ohtaiacd. 



TELEPHONE: 370231 /369. 
AIR HEADQUARTERS 

New Delhi-11 
Air HQ/:~7,',3,5/103/W(Policy) 22nd August, 1970. 

Headquarters Western Air Command, IAF 
Headquarters Eastern Air Command, IAF 
lieadquarters Central Air Command, IAF 
Heady uartcrs Trailling Command, IAF 
Headquarters Mai11tenanr.e Command, IAF 

For construction o f  c e r t a i ~ ~  bui!diys at an airfield 813 acres of culti- 
val~le larid wcrc rcquisitiolitd at a statloti irl January 1961i at an annual 
rental of Rs. 590 per acre. I n  April 1966 a Hoard of Officers convenrd t o  
rcasscss the rcquircment of Iirnd recommended that 232 acres out of HIS 
acrcs alre;~dy requisitioned he rclc~itsed. 'T'hir b a r d  also resited sonic o f  the 
i ~ u i l d i ~ ~ g s  as a result o f  whidi iillotller 121 acrcs of land had to  he rcquisi- 
~ ioned.  MThilc. tlw add i t io~~a l  land was requisitio~~cd in Scptmibct-, 19fiG. 
rclcarc of surplu.  1;1nd was approved b) the Air Force C;onirnand Hcad- 
q ~ ~ a r t c r s o n l !  i l l  M a y .  1!E7 arid thc la~rd  was actually derequisitioned in 
Scptrmhrl.. I!Mi7. ' 1 ' 1 1 ~  tlrl;~) i l l  rclcasc of' ttic surplus land rcsulted in un- 
Ilct.essary cxpr.11dituic of Rh. 1.4!) lakhs  i;rp~roxiii~ately) on paymcnt of 
I mtiil. 

2. ,111 order to c nsure t h t  4t1cl i  ( ; I S C ~  (10 1101 O C C U ~  in future. Corn- 
111;11lds ;iI.c t o  cwl~hasise OII  ;ill r o ~ ~ c c r r ~ c d  that land i i ~ q ~ ~ i t c d  5ho11ld bc the 
t~lili;nirrlii I O  ;itold rl(~r~(l11i4itio11i11g whsc~ji ic~it l \ .  

.MI- M. bf. AROKA,  
W'g. Ctlr. 

Dy. D i r ~ c l n r  01 '4. F. bl'ork, 
Air O&er i c. ,.lrirt~itrialraIio,r 



CHAPTER I11 

RECOMhiESDATIONS/OBSERVA?'IOEr'S WHICH ''THE COMMIT- 
TEE DO N O T  DESIRE T O  PURSUE IN T H E  LIGHT OF THE 
REPLIES OF GOVERNMENT. 

Recommendation 
One point relating to the indigenous prcxluction of the ammu~iition 

calls for invcstigtion. 'The first lot of ammunition is stated to have bcen 
p d ~ ~ c e d  "in early 1965" and "subjected to proof in April, 1967" whcn 
"dispersion in range and accuracy beyond Range Table Limits was obsfrv- 
ed". It is not clcar why in the circutnstances the bulk production of the 
ammunition was commenced in JUNE. 1!)67. T h e  C h ~ n ~ i t t e e   odd like 
rhis matrcr also to he covered in the course of invcstigiitions into this case 
w h i ~ h  they have suggested earlier. 

[Serial No. 14 (Para 1.1 1-1) of Appendix to I l!hh Report (1969-iO).l 
Action taken 

'I-hc first lot of bonlbs from reguktr iridigmous productior~ was sub- 
jected to firing proof in April. 1967  whet^ discrcp;c~xy in ranging of bombs 
wts first otwrved. Since the intligcnous bombs were prcnl~~red b y  
asscn~hl!. of imported con~ponents, a comparative firing test was 
carried out with tllc imp)rtcd Bombs in June. 1967. Thc pc*rfc)nnance 01 
the i r~dige~~ousl \  p rd t r r rd  Imnbs Iwirtg fotrnd comp;tr;~l~le with the 
pc rlot-rl~imce of the imported ones, a de;qr;rriu. for indigeno~ts 11 trlui tion I was given. That the it~ilmrtcd ;~rnrnunitiot~ itself \+;is tlc citivc has 
estahlishc~tl only later in J;IIIII;II.!., IWX after co111plc1io11 of c x l ~ a ~ s t i v e  
rangc ; I I N '  nccuracy trials. 

[Ministry of Ikfcntc I.'. 4(1 4 70 I ) ~ I ' r ~ i i ~ i ~ a ) ,  dated !Y.i I - X . 1  

Thc ( : o ~ ~ ~ n ~ i t t i r  also nlnerw t h t  ill ~ i ~ p : ( , t  01' the o t l~cr  i .ompncnt of 
flw WIIC W ~ ~ O I I ,  i I IC  l ;it~ot~r and rnate~ ial < o s t  s :trc bight-r in t h  Or& 
tiawt: lac  to^.) 1l1:rli ill tlw (:OIllp;ill\. 'I  iic r c a w i c  for this should be 
in\cstigatc.tl ;uid ' t c y ,  taktw to ~ ~ d u c . c  t 1 1 c ~  ~ I C I I W I I ~ S  of ~ 3 1 s .  

'I'hr lal)ous and luatrrial cost5 of rtw ( ) r t l t t ; t ~ i i c .  1;;lctory :is quottd 
in thc Audit Parx f o ~  c ornprlctlt 'A '  art. I~itwd on the (.)rtlnar~ce Factory's 
p~~ i~ l l e r l  accounts pcrt;~inina 10 lhc \car l!lti>-tili. ' I  t ~ c  Ptlhlic. .%ctor M n -  
pany c o m n ~ c ~ t c d  w p  die5 o~tly ~ I O I I I  1111. t ; i \ t  ( i t~;~rtcr  or l!M. The l a b u r  
r ~ i d  mntcrirl co,n (d thiv ( o n , p o ~ ~ c ~ i t  i l l  tlir c ) r c l ~ ~ r ~ e r  Farlor, at rhis 
time (19FFdi7) was Ra. ri.!li and Ks. !l.(i.; ~c-syu.rtivpl!, +pij,sl the c ~ t  
prt;iining to the 1'1rhlic Scc~or C o n ~ p r n  rj~rotc~d in the Au(1i.t para of 
Xs. 7.45 and Rs. 12.20 respectively. It will he wen from thc alrove that 

: 0 



the contemptrraneous labour'and material costs for the corn nent 'A' in  

Company. 
r' the Ordnance Factory were not higher than that of the  ublic Sector 

[Ministry of Defence O.M. No. F.I/14/70/D(Prod.), dated 
27-1 1-70.] 

Recommendaticn 

'Thc Ckmmittec note that the Defence Department continues to im- 
1x)rt forging for making crankshafts for Nissan vehiclcs, though facilities 
for the indigenous miinufacturc of these crankshafts have been act up. 
Il~digenous manufacture was expected to commence in Ordnanre Factories 
I ) \  June IMH, but this cxpxtation has not materialised, clue to the in- 
;rt)il~t\ of 1)efencc Production Department to locate reliable sources of 
wpply for castings. 

[Serial No. 21; (P:~ra 1.17.;) of Appendix to 119th Report (4th 
I d  Siibhal.1 

Action taken 
It ~nii!. 1)c cbi l l r t l .  wliilt thc 1K;OI; is contiriuir~g to iml.trlt is corn- 

$ctc cr;u~kshaft as part of the CK13 Packs and not thccrankshaft forgings. 
500 crartksh;~ft forgings o i~lv  w r c  imported. p d i n g  materialisation of 
wpplies from hlcssrs Rharet Forge. in order to establish the machining 
tci-hniquc with the hclp of thc ;iv;tilablc: machines. Howcvrr. s u p p l i ~  from 
hfebsr~. H11a1at I;oI.~c ~ . ) f  thc r q i ~ i s i t ~  craiikshaft forgings have also sincc 
,t;u.tcd. 'I'lwac ;ire t~ t - i~ ig  ~ u a t l ~ i n c d  i l l  viirious stages except for three o 
t~ons  for which m;~thii~c:s are ;iw;iitid from  broad. Complete cranks rra afta 
wi l l  bc procfuccd in Vchirlc P;lt tory, J ;~ l~a lpur  on rcceipt of thcsc machi~lrs 
tcnvarcls the c ~ i d  c~f 1970. 

Recommendation 

'i'hc C o ~ i i ~ ~ ~ i t t c r  ha \e  it1 para raph I3ti of t h e i ~  104th Report (Fourth 
I.oL Sabha) drawn attention to t f e existence of largc unuti11.d capacity 
iii thc castings and forging ir~dustry in.  the country. The &fence kpart -  
n~cn t  h o d t i ,  thrrcfore, cndravou~. t o  tap this cqxitity, 40 that i~nports 
could hc donr away with. For this purpjsc, they should work out a p m  
g i a ~ ~ i m c  of action in consilltation with the  Director General, Technical 
Ihc~lopnrcnt.  Efforts should ;IIW k made to bring down the cost td ittdi- 
XI.IIINI$ forgi~~gs  which are at present rnuch cc~stlicr t t ~ a t ~  i m p r t c d  ones. 

The C;ommittee ohucfve that as rnurh an 617,  of thc rompmentr of 
N i s ~ r l  t t u ~ k t  arc still imported. T h e  Committee would, in this connection. 
l i l t  to draw attention to  their observations in paragraph 1.39 of their 
SinctyNinth  Report (Fourth I.ok %bha). A programre for accelerating 
thr pare of import substitution should be qu~ckly  drawn u p  and imple  
11rcntcd. 

[Serial No. 27 (Para 1.176) af Apprndix to 119th Report (4th 
Lok Sabha),] 



Anion tuken 

1. Messrs Rharat Forge are considered one of the leading producers 
oi intricate forgings in the country. The initial tooling cost of Rs. 2 lakhs 
has increased the price per piece against the existing order. Further tooling 
charves would not be payable against future orders on this 'firm till the 
die l ~ f c  is exhausted. 'The cost of further supplies from hlessrs. Rharat Forge 
IS, therefore, expected to be lesr. Thc cost may also he cxpected to come 
down when the production of these forging in India is fully stabilised 
on a bigger scale to meet thc inuuslred ~aq&emicntj d Vehide F a c t q .  
Jabalpur in the oorniig yurs. 

4. Slrstainrd efforts are continuing with the help of lkpartmrnt of 
Defcl~ce Supplies for accelerating the pace of the import su ld~u t ion .  In 
this context, it may bc mentioned that air indigenous content of (il pcr 
cent hac heen achieved in the last batch of Nissan One Ton Vehicles 
produced during 1969-70 and thereafter. 

S. DADS has seen. 
[hlinistrv of' Defrncc F.40 !? ,'70 f D(Projtu:ts), d;ttcul ?4-!)-70.1 

The Canimittcc regret to c.bserve that though the Mhl'U: I~ad  sub- 
stantial stocks o f  zinc which they later sold to actual users ;it reduced 
prices; they did not meet the indents of the Ordnance factoric4 for 1531 
tantres of Zinc. Cansequently the Dcfcnre authorities were obliged to olh 
tain their requirements through the open market at trigher raws whirh 
resulted in an extra expenditure of Rs. 12.56 lakhs. 

[Sl. No. 29 (Para 1.212) of Appcndix to 119th Report (Fourth 
Lok Sabha).] 

Action taken 
The position in the matter is that immediately on rrtei ,t of ins- 

tructions from Ministry of Mines & Metals contained in thcir \ erter No 
9!11)/hIET/(i6, dated 26th December, 196fi. sale notes were i w ~ r d  by 
the MMTC in favour of 9 ordnance factories for a total quantity of 1531 
tonr,es of zinc, Thc sale notes were issued on 3rd Januan, lM7 ;mi as 
per the practice bllowed hv MMTC, the sale notes were valid for a pcriod 
of one month and the ordnance factories were requested to ccrn~pletc all 
the formalities within the validity period of the sale nates. Oncb t r f  lhe 
factories. i.e., Ordnance Factory, Amhemath, informed MMTC in their 
letter dated the 20th January, 1967 that the? did cot need 940 tonnrv of 
the metI allocated to them. In order to assist the ordnance factories 
whirh wanted to purchase zinc from MMTC, extension in the validit) 
'd was given to Ordnance Cabk Factary, Chmdigarh, u p  to 28th ranry, I967 and Ordnance Factory, Kavi, up to 16th kbruay, 1967. 

No request for extension war received from any ocher ordnance facxark. 
The ordnance factories failed to complete necessary formalities within 
the validity /extended validity dates of tlu: sale notes. MM'TC could not 
afford to keep these quantities rmervecl fcw orckvpmr tlcloriea in ~ i e r  of 
its dificult inventory position entailing the blocking af Rn, 9 rrm of thc 
Corporation's funds on non-ferrous metals by the end of January, 1967. 
As t commercial opnisation, MMTC had to ensure p lump  liquidation 



,,I' the stmlrm to releabe blocked funds. With this in view, a decision waa 
,;,ken to offer stocks of zinc to all im n licence holders against surrender 
c,t the:r import litenccs. 'The MM 9" C met the requirements to Govern- 
111o1it Ikprtments ,  l'uhlic SCC~OT Urdertakings etc. as far as porsihle 
.ltltl out of thc total si~lcs ~uarlc Ir! MMTC, a quantity of 1892.18 MT war 
\old to I'ost B; 'filegraph Department, Railways and other Puhlic Sector 
1 lndertaking. 

[Ministry of Foreign Trade File No. 22(4)/7&ST, dated 20-3-71.1 
Recommendation 

'I'IIc c.onte~~tion of the MM'TC that they could lint accommodate the 
IkI'e~lcc requirenicnts ;IS there had heen delays of over ;I year an the 
1m1.t of the Ikfence ituthorities in lifting stocks against previous orders, 
t lot~ not hear claw scm~tiny. From the information in this regard fur- 
nished to thcrn. the Committee observe that the Corporation were as 
I I I I I C ~ ~  rcs 011siIde as the Ilefence authorities for this situation. h~ rqat  
of onc s;l P c ~;otc dated 20th Novemlwr, IW5 for 6156 irmnco of Zinc, the 
111;1teri:tl was tendered h \  the Chrpration for i+on by the l3etenc.e 
,~l~tlicwitics after ; I I H * I I ~  ;I year from the date thc order was placed. In 
~ q w c t  of another wle triin~;rction c:onclutlcd on thc same da) for 200 
~onrlcs of xinc, the C:orpaticm ttmk six ~nonths to scgmgate the n~atcrial 
lor inspection. In regml to two other sale triinsactions agreed to in 
0c.tolxr. 1966 for 1200 tonncs and FrH9 tonnes, respertivcl\, the stocks 
~oulcl not 1~ liftc(l prrxiing settlement of the price which tcmk a1n)ut 
I C I I  months. After tlw issue wa? settled. there was further delay on the 
part of the ( h r p x t i o t ~  in furnishing p;trticulars rc uircd for iwic o f  
~nspection mms. In fan. supplin werc cventwll) ma& only against the 
ulc rtote for 13M) tonncs and no material was tendered for inspectio~r 
qairrst the (#her sale note for 589 tonnes. 

IS1. No. 30 (Para 1.213) of Appendix to 119th Report (Fourth 
Lok Sabha).] 

Action Taken 
A sale uote for 237.6516 M/T (A zinc (and not ti516 tonncs of zinc 

. I \  nwntioned in the R e p r t ,  which appears to be a printing error) was 
 wed in favour d Ordnance Factory, Ambcrnath on the 20th Nouem- 
Iw, 1965 on ~licir Romlmy godawn. Another sale note on the same date 
\r as iswed for 200 M /T dF zinc in favour of Metal & Steel Factory, 
l h a  re o n  Mkfl'<:'s Calcutta f l own .  Roth the sale ncrtts were initially 
\ a l i c b l  14th jitnaary, I!=. However. the terms d the sale notes (which 
nclo the usud tcrnls for supply) wcre not acceptable to the Ikfence 
.\uthoritics, in as ntut h iis they did not agree to make 100 per cent pay- 
Illeat bcfore despirtrh of material In them. The payment procedure as 
31%) complirncu cJ mhsr tenns and conditions wcre under discruvion 
with the DP~CIKY Attthcdtia and in the ~ncanwhik, in order to keep 
tlw sale nates alive, thc validit? of the sale notes was extended, firstly 
llpto 644N and latcr on t l po  L'2-84.  It was also indicated therein that 
un further extcn~iun might Iw  pcmiblc. It may illsr, Ix rncntltmcd that 
the Dchctlre Authtdrien irraisted on pre-it~pcction of the material, stamp 
~ I I K  of d a b  and clmwal td salapla which required special arrangements 
1 0  be mdc. It was ody in , c m k ,  1W that an agrscmtnt uas f'~adLCd 
I ~ ~ w m n  the Cm ation s F t l w  ikfc~rc Authorities q a r d i y  a-nt P , ) m v d ~ t c  zq to which 1 0  p r  cent value d the matma mr to 



tx made by the allottee within five days from presentation of MM'TC'g 
illvoice with inspection notes and proof of dcspatch. It  was only after 
this that arrarqement for l o t - w i ~  segregation of the material, physical 
inspection of the material by the inspectors from the Defence Department,. 
drawing of samples etc. could be made. 

Against sale note for 1200 M T  of zinc issued on 27-10-66 inspection 
in respect of a quantity of 860 tonnes was made on 5-1-67 and inspection 
in respect of a quantity of 990 tonnes on 27-2-67. However,'the inspection 
noics werc rece~ved from the Defence 1)cpartment only on 22-2-67 and 
27-3-67 i.e. 4 to (i weeks after the date of actual inspcc~tiori~. 

Keeping in view the consideration that MM'I'C: was to be o i ~ t  of 
metab trade and in view of liberal licensing policy of the Go\vrnrnnit, 
i t  could not, as a trading organizatio~l, afford to keep its funds I~locked 
for a lo11 period which was inc~itable if the elaterial was to he k~ pt 
rcrrvcd &r ordnance factories. A decision was, therefore.  take^^ that 
~l icrcver  the inspection of the material had I m n  cirrried out b;, the 
ord~iatlce factories upto the efid of February. 1967, the miiterial wlli I K  
kept reservcd for them and the ren~;~ining material may t)c sold to other 
eligible units. 

[Ministry o f  Foreign 1'r;idc Filc So. ??(.I), 70-SI.. d ; ~ ~ c t l  20-5-71 l .  

:\nothcr point is that the MhITC quoted ;I ~rovisional price of 
Rs. 3.0.50 per tonne to the Defence authorities (in t f ie instant case) giving 
them a month's time to finalisc the transaction. Yet when t h y  decidctl 
latcr to sell the stocl;s at a c?oncrssional rate of Rs. 2,700 per tcmne, 
neithcr the qucstim of reducing the pricc quoted to the Defeticc ;~utho- 
riiies nor that of giving an adequate extension of the delivery period, 
was considered by the C~rporatinn. l 'hc least that thc Cnrporation could 
haw done in the matter was to have contacted the liaiwr.1 officcr of the 
1)GOI; stationed in Deihi to settle these issues. This was all the more 
ncressary as at the meeting of the Comnlittec of Economic Secretaries 
held on 20th February, 1967, which the reprensentative of the LIM'I'C 
alsc~ ;rtrended, it had been decided that the date for lifting the accitnlu- 
1;it~tl stock with the MMTC should be extended upto 30th April, 1'367. 
In the circumstar.lces the MMTC could have easil! accomniotli~t~:d the 
Ikfence authorities both in the matter of price as well as extension of 
dates for finalising the transactions. 

[SI, No. 31 (Para 1.214) of Appendix to 119th Report (Fourth 
Lok Sabha)]. 

Acticm taken 
The sale notes issued ir, favour of five ordnance factories werc a t  

a price of Rs. 3,050 per tonne. This price was, however, clearly indicatrd 
in the sale notes as 'provisional price'. When it was decided to reduce 
the price to Rs. 2,700 per Mi?' with efftct from 1st Felxuary, 1967 the 
Corporation issued public noticcs on 1st and 2nd F e h r w n ,  1967 which 
were published in the leading newspapers. Though the Corporation did 
not specifically intimate the reduction tn price to thc 5 ordnance fnctories 
in whose favour the sale notes wcre issued on 3-1-67, it was the clear 
intention not to charge more than the current rulng price. This would 
be evident from the fact that in respect of a salc note h u e d  in favour 



" ~ f  1)d'encc Depiirtmen~ hy MM'I'C in Octolm; 1966 a t  a,  prirx of , 
KS. :M!) per M / T ,  thc Csrporation c h a r ~ e d  only the revised reduced 
pric.y of Rs. 4700 per hl/'l'  l'rcmi the Defcncc Department. 

A copy of the jninutes of the rneaing held in the room of Secretary, 
~ c o ~ ~ o n l i ~  Affairs. on 40th I'clmlary, ]!Hi7 to consider the outut;t~~ding 
l:tol)lcms arising o11t of tllc li1,cralised irnport of' non-ferrous metals and 
~~~ll-c;~n;l l ix;~tion of such i n l p ~ w s  t l~rouqh 3fhl'l'C is enclosed. 'l'hr tlrci- 

lo exter.ul the cut off (late for lilting thc stocks to 30th April, 1867 
tt as on]\ i l l  rt!spec,t of i t  qt~:lntit\, of !)!)71 M / T  of copper which was 
i l l  stock or cspcctrd tv I)c rc>cc.i\-cd by MM'l'C lrpfo 31-5-67. In  f;~r.t., this 
p~"itiorl woirld Ijc ft~rtlicr tlw:. f'rtlrn para 5 of the said minutes. The 
('(11,pori~tion 11;ltl ~ q ) r c w n t i  t l  " I I I ; I I  t Ilcir f11nds hacl been locked 11p in 
111:.  ? ~ t o ( k ~  o f  c.oplx:i. ;1110 tIw\ w4rc  ~ x t r e t ~ ~ c ~ l v  short of .funds. It was 
t l i f J i c t r l t  tllrnl to n;~ir  ill ~ t l c  end of i\pril for ~ h r  disposal o f  their 
,lo(!;s ;11:111 ~ .~ . ;d i / ;~ t ion of t11t:i:. \ ; I~I Ic" .  I t  was, therefore, dwidcd in the 
~:l( .(*ii~,q ~ l l i ~ t  I I I C  <:ori)or;~tion'~ fill;~n(ii~l diffic:ulty could be mcr hv 
. I ( ~ \ : I I I I C  t o  I N '  g iwn I ) \  C;O\.CI-IIIIWI~ 1)eprlrncnts lo the estent of Rs. 3 
I r 01 1.9 or so ;~g :~ i l~s t  thc: pi.olwstd alloc a~ ions  to I hem. h dccision to extend 
lltr t l ;~tr  tlplo f l ! l t l ~  .2i11'11. I O t i i  wi~s, tl~ercfore, not a p p k a b l c  in (he case 
~f / i l ; c .  w t l ~ r c  ~ I I ( ,  (:orporalinn did not anti(~i1);tlr ;In? difficult\- i l l  dis- 
1'"s;lI ol stoc4.s. 

11 niat ;dso l)c ; ~ t l t l c d  thi11 i l l  the silnic incetlng held oil 20-2-67, 
~ C ~ I . C . I , I ~ V  ( lkf rnce  l9rotltrction) stated ~ t ~ a t  1 1 1 ~  Sfinistr\ of Dcfentc had 
,I ~wlii.v of their own. rcgrdinf i  ~ ~ l ; l i ~ l t ~ t ~ i l ~ t ( . c  0 1  s t ~ c k p i l ~ s  of Z ~ I  atcgic 
I I I ; I I ( ~ ~ S  ;i1111. t t i (~rforc ,  h r  did not cor~sidcr i~ netcssar!. for .it;\. oiher 
~,~g;cnisatic:n likc hIhlTC: t o  mxintain a rcservc ffrr purposes of Defence. 
(.o~liinj: as it did, live thvs after thc l;~st ~ J I C  for lifting the stock by 
111(.  Otdnnnce I;actories, it was a clear confirmation to M M T C  ;hat there 
\ \ . is  nothirg further to be tlonc alwxit lion-lifting of thc sttr:ks. In the 
tiri:un~st;it~res, it did nut wrrn quite neccss;Ir! for thc MMTC to ask 
the I.iaison Offircr of tlic Ordnance Factory almut the nnn-lifting of the 
+ I ~ I ( . L $  Ijy  hew factories 

[hlinistry of Fweign Tradc File So  22(4)/50-ST. d n t d  20-3-711. 
8Jl in ir tc .~  of the ~Lfreting hrlcl it1 the Rooni o f  S~cre tary ,  Er-ononzic .4Rdrs, 

on 20-2-67, lo roilsitler thp outstanding jrrohlerns arising out o t  the 
I.ibrtnli.seri Import of Non-Ferrous ~llr fols and Non-Cnnalisntio?t o f  
strch Int/)ort~ throtqh MMTC. 
T h e  following were present:.-- 

Ntnis/ry o f  Fit8mKf 
Shri S. Jngannnthan. Sccrctary, Ecunon~ic .Main .  
Shri T. P. Singh, Secretary, Expenditure. 
Shri 1'. Govindan Nair. Srcretarv, h t d i n a t i o n .  
Shri H. N. Ray, Addl. Secretary, Expenditure. 
Shri S. K. Majunidar, Jt. Secretary, (I. 8c S. niv.). 
Shri C. S. Swaminathim. Jt.  .Secretary. Eco. Affairs. 
Shri R. K. A. fh~lwahrnanva, Deputy Secretary. 

\fipl;.~hy o( Defence 
S k i  H. C. b r i n .  Sccrctary. Defence Production. 
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Ministry of Supply, T.D. & M.P. 
Shri K. Ram, Secretary. 

Ministry of Mines & Metals 
Shri N. C. Srivastava, Secretary. 
Shri R. N. Vasudeva, Jt. Secretary. 
Shri M. S. Bhatnagar, Under Secretary. 

Ministry of Commerce 
Shri P. C. Alexander, Jt. Secretary. 
Dr. A. S. Shama, General Manager, MMTC. 
Shri P. N .  Bhalla, F.A. & C.A.O., MMTC. 
Shri K. N. Channa, Director, MMTC. 

Minis1r.y of Industry 
Shri S. S. Marathe, Economic Adviser. 

Drparltrrrnt of Communications 
Shri C. P. Vasudevan, Jt. Secretary. 

Ministry of Roilurays 
Shri D. U. Rao, Addl. Member. Finance. 
The following problems were disaussed:- 

(i) Whether there is need to maintain an emergency reserve 
copper ar.d zinc any longer and if so, who shoirld hold it: 

(ii) How should the stocks of copper and zinc built up by the 
MMTC be disposed of and at what price; 

(iii) Whether pending disposal of thc stocks with MMTC further 
issue of actual user's licence should be suspended; 

(iv) What should be polic). with respect to pricing of non-ferrous 
metals produced ~ndigenoudy b\ different units, or imported. 

Secretary, Defence Production, stated that the Ministry of Dcfencc- 
had a pol iq of their own regarding maintenance of stockpiles of str:itrgic 
materials and, therefore, he did not consider it necessary fw any other 
organisation like MMTC to maintain a reserve for purposes of Deferm 
The Ministr) of Mines 8. Metals were also of the 4ew that no reserve 
need k kept with the MMTC. I t  was accordingly agreed and decided 
that the rewrves of copper and zinc built up by MMTC sliould 1~ dis- 
pmed d and further import of the= m e d s  by that Coqxwation fol 
purpolsr of the emergency reserves should be stopped. 

3. It was noted that the D.G.S.&D had an outstanding demand for 

L?E kq of their stocks of zinc but the) hoilght tbe assistance or 
disposal of their stocks of copper. 

2. The  representatives of MMTC stated that they had rx, difficdt\ 
copper relating partly to the Ministry d Ikfenctb and partly to thc Mint\. 
SMetary, Defence Productior~, stated that he would have no  ohjcccit*11 
to tala over the stocks of MM'TC to tlm extent of t h e z n d i n g  demand 
for his hlinistr); provided there was a decision as to price payable 



tllcrcbr. The representative of the Department of Communications stirted 
1h;lt the P.&T. Department required about 1000 tonnes of cop er and 
f l i~~dustan Cables possibly required about 3000 tonnes. The b l r r a y s  
loo had a demand but it could be met out of a loan which had to be 
lrlilisrd before it lapsed in December, '67. I t  was recognised that s i n e  
lllc stocks of copper with MMTC could not be utilised fully against Lhe 
known requirements of Government departments and ublic sector under- 
l ak i r ,~~ ,  it would be necessary to allot a rtion o f the stocks against 
iradin(l itgpliathms for i m ~ t  licences E m  the non-priority indua- 
lrics Car w ~ c h  I.D.A. assistance was not available. The Economic Adviser 
10 the Ministry of Industry pointed out that it would be difficult to  
(1~1iy i m p ~ r t  licences to such industries, particularly those i r ~  the small 
stule sector. I t  was; however, agreed that there should be no objection 
10 111ect the demand for such industries partly by allotment from stocks 
f m n  the MM'I'C and partly hy issue of import licences especially in \icr 
of i t ~ c  fact that illere hitd been much delay in the issue of licences against 
their applications a rd  sup lies out of ready stocks should be welcome. 
1 1  was accordingly decide dP that a quantity of 4000 tonnes of copper 
hould be allc~ted to the non-priority and non-IDA aided industries in 
p ~ r t  satisfaction of thcir applications for import licences and the balar?re 
ahodd be allocated to the various Govt. departments puhlic sector under- 
~irkitigs in need of copper in the following manner:- 

Total quantit! of copper in stock with c.r expected to he rctcived 
by MM'TC upto S 1-3-tiT--!)O$l M.'I's 

Quantity earmarked for allotnient t o  rmn-priority indus1ri:s-- - 4m M.1.s. 
Quantity to be allocated to Govt. Deptts. against 

malid with the 
D G S .  (k D. 3828 M.1.s. 
P. & 'I-. 1000 M.Ts. 
Hindustan Cables 1142 M.Ts. 

the pending dc- 

4. It was felt that as it would take some time for issuing the allot- 
writs a11d more time for the users to lift the stocks it would not be practi- 
uhle t o  dis e of the stmks by 28-2-67 as suggrstcd by the Corporation. 
I t  was d e c i E  that the out-of-date for lifting the stocks should be ex- 
rcndvd upto 30th April, 1967. 

5. m e  representatives of the C~orporation represented that their 
f l~n~ls  had kcr.1 lacked up in the stocks d rvpper and as they were ex- 
trclnelg short of funds it was difficult for them to wait till the cnd of 
April for the diapogal of their stacks and realisation of their value. It 
was a p e d  that the Corgrdtion's financial difficulty muld be met b) 
;ctlvancer to be given bv vt. Dcptts. to the extent of Rs. 3 crorcs or 
s o  iqainst the propwd allocations to them. 

G. As regar& price. . S q .  Expenditure, obscrvcd that ewn  the rc- 
(lucud priw advertised b the Corporation war somewhat hieher thi~n the 
['w-rmt world prices. dc rrp-ntativcs of the Cwpaauon exphimd 

, that the purchastlr were made during the courac of the year when there 



were wide fluct~~atiuns on the i . .hl.E. Their revised prices rrpn:x!nted 
(11cir I);~re cost. 'They W O I I ! ~  si:lfe~ loss if they werc to bc redutct further. 
Sec.rct;tr., (E. h.) obsewxl t l i ; ~  t the customer will have the idv;~nt:~ge of 
tx-s~ock supplies to offsec ;I son~ewhat higher price. I t  was dec:icli:tl th;r~ 
J.S. (i$:S) shculd ex;mine thc dc~aileil Iwild up o f  the prices c l ~ l c ~ ~ e d  by 
tlrc (.orporation arid suggest fair prices payable therefor. 

i .  I 1  was dso  ; ~ p e i l  that it would not be practicable to h;\vc wiifom 
prices for 11ot1-ferrous ~ne t i~ l s  l)riiig procured from wrious S ~ I I I W S  autl 
{.I~.it uo atlempt need t ~ e  riladc ixi that direction. 

Recommendation 

It ~ . o ~ ~ l c l  appear that the 1)rfeuc.e iiuthoritics wcrc on ~ h c i r  part also 
lax in pursuilig thc matter ever1 tllough they were experiencing "terrible" 
shortage of this critical tuetal ;it that time. 'The Cotnrnittee find that two 
of the Ordilance Factories (Katui and Cllandigarh), to wlloui some exten- 
sion of delivery date was gl-arited. failed to lift ttic supplies 1 ) ~  the extended 
dates. X third factory (Isha ur) delayxi the inspcctlon till 15th March, 
1967 bv which time the stoc ! s had becn covered by sale to other c l i g i l l ~  
units. Another factor); (Jabalpur), could not obtain the supplies for 
reaions which are yet to be explained to the Committce. Yet another 
factory (Ambarnath) itlitially declined the allocation made by the MMI'C; 
"due to a misapprehension". The  Committee would like the Ministry of 
Defence to examine why thc Ordl~ance Facto~ics failcd to take timely 
action on DGOF's letter dated 7th Februar\, l!Nii asking them to place 
orders irrlruediately on the MM'TC; tor the quantity of zinc ingots cwered 
by their sale note of 3rd January. I!Uii. 'l 'l~e Ch~mli t tcc  would also like i t  
to be examined how shortages devcloped in respect of this critical itcm 
which is normally stockpiled by the Defence authorities. 

[Sl. No. 35 (Para No. 1.2 16) of Appcnd'ix to 119th Report (4th 
Lok Sabha).] 

Action taken 
I t  is not correct that the Ordnance Factories were cxpcriencing terrible 

shortage of this critical metal at  that time. T h e  Ordnance Factories have J 
well la* down provisioning procedure as per which regular six monthly 
reviews of the requiremens for stores for the succeeding 24 months is 
conducted and procurement action is taken to cover the deficiencies re- 
vealed. T h e  quantity of 1531 M/Ts of Zinc rojecred on the hfhfTC was 
the anticipated deficiency revealed as a resu /' t of such review against thr  
production requirements to cover a period upto thc end of June 68. Sincc 
the provirioning procedure was strictly followed, there was n o  danger of 
an serious shortage developing. Further, the Ordnance Factories also did 
hold an adequate stockpile of this critical item hut this stockpile quantity 
was to he kept in rcserve for use in the  case of any e m q p c y .  

Out of the two factories to whom extension of Deliv nates was 
granted, Ordnance Factoriev. Chandiprh  placed their Su 3 Ordm on 
MMTC on 2.5.2.67, i.e., within the extended validity C! ate of 22.8.67. 
Ordnance Fact , Katni placed their 9 ply Order on 15.2.67 which waq 
the extended xidity date. 0 r d n a n k  %ctorY, Katni a lw to& a r e  to 
advise MMTC telephonically on 154.67 that their Su ly Order war under 
issue. It may, however, be mentioned that M d d  Telegram dated 



10.2.70 graptiug extension of the validit date of the Sale Order in respect 
,,f O.Y. Kstni upto 1.5.2.67 was receivrdl in Ordnance Factory, Katni o d y ,  
011 13.2.70. 

As rc,gsrds the question of delay in inspection in respct  of the third 
1,;ictory (Metal Xc Steel Factory, Ishapore) MMTC advised the factory vide 
\!lrir fetter No. MMTC/CA/NF12N/2/67 dated 23.2.67 to arrange ins- 
pncrion of the irlaterial. This letter was received in the Factory on 27.2.67. 
.j.hc i ~ l s p , , , ' r w  wits to be conducted by the representative of the Chief 
Ilispectot..rtc oi Metals who is an independent authority. After consulting 
111c Chief Ins xctorate of Metals, the Metal and Steel Factory, Ishapore 
rc~quesivd M d I ' C  under their letter No. 5397/19 /SH/PR dated 10.3.67 
l o  tenclrr the material for inspection to the Cliief Ins ctor of Metals, 
1511apor~. Or! 15.il.ti7, the representatives of the Chie I== Inspectorate of 
IIctiilr ~~a~nc,c l  011 the MMTC when they were told that the stock has been 
~o~~lnii t tcrl  for s;~le to the other parties. As regards action taken by the 
~ l ~ d n a ~ i c c  f.;tc.tory, Ambatmath, to drsrirlc the allocation initially, this 
i,;lppt.nctl oil ;~c.c.ount of certain niis-apprehc11sior1 on the part of Factory 
; i i d  since the 1:;rctory was not fully aware of the correct ition as regards 
I!on their requirenlcnts were k i n g  planned to be niet f? the DGOF. In  
I ; I ( . L ,  DGC)Ii under his Telegra~il dated '3.2.67 addressed to MMTC; 
.~rlvised hl M'l'C not to take notice of the coniinunication from the 
Otdrlancc Factor). .Arnharnath intimating nil requirements. 

As r e~a rds  action taken by Gun Carriage Factorv, Jabalpore on 
rcccipt of the instructions from the WOb' d a t d  7.9.67, the Factory 
pl;~ced their s~ipply ordcr on 22.3.67. This delay in placing the supply 

, older was ca~tsctl tl~uc to pressure of work in the Factory. 
[hli1iisll.\. of lkfcnce u.o. No. 1:. 1 ,' 14,'iO I)(I'rtd) dated 98-1 1-i0.j 

'I'hc (hrnmittec would like the Ministn. of Defence to examine why 
1 1 1 ~  1)(;01 did not obtain prior lomign exchange release for this t m i +  
.~clion in spite nf the information rtxeived fro111 the CISR that tlic firnis 
l i t  i.nwd b y  tllc111 for p r d u ~ t i o n  of fcrro-tungsten wcrc dependent on sup. 
1 1 I i o  of raw matcrial from overseas. 

[ql Yo. 38, 59 (Paras 1.262 andm 1.?63) of Appendix to 119th 
Rcport (4th Lok Sahha).] 

Action taken 
1 hc IDA(: lias observed that befurr placing the Indent for 1-1 tonnes of 

I 'cl~cb'l ' ttrt~.,~w on the DGS&D in bcbruary, 1965. IXOF should have 



obtained prior forei exchange clearance and the omission t o 2 0  this on 
the part of the D G 8 '  and the time spent later in getting the fwei n ex. f change released resulted in a situation where the original tenders a p e d  
and conscquently when fresh tenders were called for and orders were 
placed, Government had to pay Rs. 3 lakhs extra. The PAC has desired 
that the Ministry of Defence should examine why the DGOF did not 
obtain the prior foreign exchange release. 

This matter has been examined. T h e  reasons why DGOF did no1 
~ h t a i n  foreign exchange release in this case before placing indent on thc 
DGSkD are as follows: . 

CSIR had indicated in their letter No. I)CU/MML/fiJ(C) dated 
2.1.65 (copy enclosed) certain developn~ents in regard to  the indigenous 
manufacture of Ferro-Tungsten. They hadl specifically mentioned that of 
the three parties to whom the process develo .d by the National Metal- r' lurgical laboratory had been licensed, two lrrns had made suffic:ct~~ 
progress for the production of different ferrtralloys and were taking action 
for procurement of different raw materials. I t  was also si~~jiestcd in ttic 
above letter that the requirements of the DGOF could be n ~ c t  by all\ of 
tlic firms licensed by them, who were taking i d o n  tlietnselvcs for in~port. 
ing the raw materials including Tungsten Cbncentmte througt~ the Stsic 
Trading Corporation. This clearly gave the iniprnsion that foreign ex. 
change assistance was not required I)y the party, ho~vsocvcr thcy were clr. 
pending on supply of raw materials from overseas. Accordingly, DGOF 
placed the Indent on 1)GSkD and while doing so forwarded a copy of 
the CSIR letter referred to abovc for necessary action and guidance, since 
bulk procurement of ferro-alloys is not clone IN the DCOP direct but 
I h r ~ u g h  the KSK-D. 

Further at  the tinw of placement of thc Indrnt thc amount of forcigr~ 
exchanee requirement, the purpose for whic.h thc foreign e x c t i ; ~ n ~ c  would 
1 1 :  util~sed namely whether for importing raw material (Tungsten (:on- 
( imt~ate)  or the complete ferro-allows. welc riot k1tow11 to thc 1)C;OI:. 111 

f i ~ ~ t .  DGSkD's letter Nn. SCA-I ;' 107!t i O N - A  .11. datcvi 3.i.G.i (cop\ enclouctl 
nientionetl that one offer that was rvc-cived fro111 firm '.-\' rcfcwed to i n  
paragraph 1.253 of P.\C's Report and who was one of r l ~ c  licenscd pitrtivr. 
was for supplv without forc~gn cxchange which woultl show that j ) ~ i o ~  
relcaw of foreign excllange was not essentisllv c a l l ~ d  for. 

111 ~hc* rontcxt of the almve podtion thwr  war no on~iwion ( I I I  tlw p i [  
of the DGOF in not ohrainir~g prior forcign cxt h;~ngc- rlc;~raucc. Iwfoic 
rairing the ladent o n  the nC;9kD. 

[hlit~i+tr) of 1)c.fc.n~~ F. No. 4 12 ' 70  l l ) ( lB~td )  tlatcul 5-10-70 ' 

I \cnul(l lihc t o  invite \out Lirtd attention to Dr. IVqR . 4 n j a , y l ! l l ~  
D.0. lc t te~ No. !!%A '010i!24L' EPC: \A'+ Strlt, datcd I ~ I I I  nc.cc*tntwr, I ' l l l l  

informing us that the DGOP has agreed to  lrcc indents for their f ~ t t l l l "  
uirernent of f tmo-tmptcn on National &cqallaqinl l rhont(m plo , 

\ i  cd the lahoraton would arrarlgr for i m p ~ t  of fire. I n  ttlis ronncc tin11 I j 
wodd  like ro hring to )our Litid notiw that t11r prcxrus clvvc.lop.(l I)v , 



N.M.L. for production of ferrct-alloy including ferrcl.tungsten by alemiao- 
tllermic reactions has been licensed recently to three parties viz., (I M a a r  J ~.lectrical Control Gear Manufacturing Co,, Ahmedabad-l, (2) essm R. 
Sen and Co., Calcutta, (3) Messrs. Sain Dass Kishen Chand Mehra, Amrit- 
sar. We understand that Messrs. R. Sen and Co., have made sufhcient p.e 
gless for the production of different ferro-alloys and are taking action for 
the procurement of different raw materials. I t  is felt that the requirements 
of DGOF can be met from any of the firms licenced by us who are taking 
action for importing raw-materials including tungsten concentrate, through 
the State Trading Corporation. Moreover, we have no foreign exchange to 
hparc, for the im rt of t u n p e n  concentrate and as such DGOF can be R" asked to contact t eee firms directly. 

With kind regards. 
No. SAC1 / 1079/03!LA/II 

GOVERYMENT OF INDIA 
DTE. CENL. OF SUPPLIW: 6. DISPOSALS 

Parliatrretct St . ,  New Delhi, 
daled lhu 5th May, 1965. 

1 o 
The Director Ckncral, 
Ordrlance Factories, 
6, Esplanade East, 
(hlcuttii. 

A J - I 'FSTIO~ : SHRI S. D. M~L) IO  I.RA 

l'lcasr refel to yaw Iliclcrlt So. OF!C-%./OPI I '65,'SI'j I, dated 2!?/23rd 
I:cl). ti.? lor su ,ply of 1 4  tous of I:crl-c~Tungste~~. An enquiry was issued to 
ti4 lirrns indu d iug the t hrcc fims l~lentioned. in the indent as likely source 
of S I IPPI~ .  111 response rw have rcceivcd only 5 offers including one from 
S I , ' b  R. Srn k ( i ) . ,  C h l c  lltta rvho are one ol the thrre firms mentioned in 
lour i~~dcn t .  'l'hc r)tlic.t. two firm, rncntiolicd in your indent have not fur- 
r~ishccl ;in\. qutrtatiori. '1'11c\ haw again I)wn asked to submit their quota- 
t io~~s .  

Out oI tlic live ofiircrs rcrcivcd, 4 oHcrs art. for imported stores requir- 
iug foreign cxchnngc. The oal\. offer which does not rrquire foreign ex- 
cliange is fro111 hi s K. Sen S: Co., quoting Rs. 23,?00/- prr M!Ton FOR 
(hlcutta for supp / y in 60 clays from date of receipt of Wolfra~nite from 
iritli~enoua or impw~rd  wurccs. This firm hias brrn ;~sked to confism that 
ttw storcs otfcrcci I ly them ;ire strictlv to trndw specification. In the letter 
c~tclosetl with your officc letter No. 931 1 !(i.i/G-?, SIJ,'I dt. PJrcl Feb. 63 it 
was statetl that no foreipl rxth;i~i re is available for the import of Fcrm- 
1,11nys~cn. I h r  onl, o l h  irceirec! by us not requiring forrign exrhrng  
i \  trow M J s  K. Scr~ ( '0. :it R,. 23!2t@ per Sf '1'011. as a iinst tlic indent 
olinlatrd r r k  o f  Rs. I:I!HIO;. per BI!Ton. Thc  only in&enous offcr cx- 
trcds the eutimated ~ 4 u c  1,: more than Gti 213 per cent ant1 I shall therefore, 
1 ~ .  gli~d i f  !.oil plc;~w Icr nw know ~hct t ic r  additional funds arc available 
i l  w c  dwide to p1;ic.r a11 order on hI/s R. Sell rP: Co. 

.%I,'- R. N. F(HANN.4, 
Dirwtor (Oivil Rrmnmenk),  

for I l irzrtot Grmwd of S~rpplics and Disposal. 



Recommendation 

'The Committee observe that the DGOF in this case placed an indenr 
with the DGS&D in February, 1965 for supply of 14 tonnes of fe r ro - tune  
ten without making any provision for fore~gn exchange. T h e  IIGOF had 
been advised earlier by the C.S.I.R. that three films in the country had. 
been licensed by them to roduce ferro alloys but that this was with im- 

rted raw materials. The  gG.0 .F .  should haw, therefore, oblained prior 
Ere@ exchange clearance before raising the illdent o n  the D.G.S.&I). The 
omidon  to do this and the tinre spent later iu petting thc foreign exchange 
release resulted in a situation wherc the original tenders lapsed. When 
fresh tenders were called and orders placed, Government had to pay Rs. .S' 
lakhs extra. 

[Sl. No. 38 (Para 1.262) of Appendix to 116th Report (Fou~,th 
Lok Sabha).] 

Action taken 
These Re~ot~ i~nc i~da t io~ is  are intended for the l k p a ~ . t n i r ~ ~ t  of Defence 

Productio~~ who have since furuishcd their reply aidc thcir O.M. No. 
26(4)/7O/D (PA) dated the 12th November, 70 (copy enclosed). 

[Ministry of Supply O.M. No. 1'111.21(52)/70 dated 8-2-71.] 

No. 26(4)/70/D(PA) 
GOVERNMESI. OF INI)IA 

MINISTRY OF DEFENCE 
(DEl'TT. O F  DEFENCE PRODI!CTION) 

h'rw Delhi. the 12th h7o1l. 1!170. 
OFFICE hIE~\ l01~.4SDf . ' .~I  

SUBJECT: -.4cti011 taken on thr rrronrrtrcndatio~i contni~rcd i t r  thr~ I l!Uh 
Report of the Ptrblic Account.v Col~ttr~it tw (4th Lo/{ .S i i /~hn)  
relatitrg to the .\I in is tr~ o f  lIr/r~ic.c. 

The  undersipcd is directed to rcfer to tlw L.ok S a l h  Swetariat O.M. 
No. 3 /  1 /20/ 1 ,'iOiPAC,, dated 1-9.1970, 011 the al)ovc whject awl to for- 
ward herewith 40 copies of rcplg in rcspwt of i c c o n ~ t r ~ r ~ ~ d n t i o ~ ~ s  Nos. 3R, 
39 and 40 of the PAC's 119h Report, 1969-iO (4th Lok Satha). 

Sd/- SN RA1'1:K. 
Scction 0fic.fr. 

T o  : 
The  Lok Sahha Sectt., 
Parliament House, 
NEW DELHZ. 

Recommendation 
Deficiencies in stock 

(a) Semi-finished garments in an Ordnance Factory 
T h e  Committee note that the C.R.I. art: investigating into the various 

lapses that occurred in an Ordnance Clothing Factory ~ b q r e  a special aoct 



titking ordered by the DGOF in September, 1968 rcvealcd a shortage of 
Rs. 2.62 .lakhs worth ot clothing material. The Committee trust that speedy 
action will be taken in the l~gh t  of the finding of the C.B.I. to  fix responsi- 
bility for the lapses noticed. ?'tie procedures should also be suitably ti$- 
tcned up with a view to ensuring strict control on stocks and periodical 
stock taking and reporting of the stock position to higher officers. 

[Sl. No. 43 Para No. 1.289) of Appendix to 119th Report (4tht 
Lok Sab I a)] 

Action taken ' 

The CR1 has since co~ripleted their investigation. The fitidin . d the T CRI in this case werc that no case of enibezzlement of woollen c 0th was 
1,cvealed at~tl no case could be made o ~ t  against any of the officia1.i. In the 
context of thc ahovc position, no disciplionry action has been initiated. 

Addl. DCOF conductt-d an enquiry into the reported deficiency i n  
s ~ o c k .  'l'hc: findings of thc. c11quiry were that thc dcficicncics hid mainly 
c~curred due to fadry proc.wJure in that rejections in r~ianufacture due to 
~naterial tlcfcc,ts. \rwc 11ot set on' qairrst ':the Hag allowance", viz.. the extra 
r~ratcrii~) supplictl free by thc riiills to covcr r~~aterial defects in supply. This 
1;rcuria tias s i t~tc  bccw ~.ce~ovt*cl IN issue of Government orders untlcr Minis- 
t 1 . y  of Ikfcnte lrttcr No. 42; l','C:tOEF/9017/tii/Dll'rocl) daicd the 13th 
August G9 (copy enclosed). 

' l ' t~c quc\tion of regularisation of Itw of the drlicicricies is still under 
corrc~spondcnce with CDA (Fys). 

[hlinistr) ot I)c[cncr, File So. 4 7 70 '1)tPrtxl) tlatecl !??-I 1-70.] 

I am tlirectcd to refer to M of D Ictter No.  15(8):54i 'iiO!, ~ ) ( I ' I x N ~ ) .  
tli~trtl 14-7-frti 011 thc al.x)vc suhjcct and t o  state that ronsitlcrirr:: the 
cwditions pecuiiu to Ordni~ncc Clothing and Parachute Factories. the 

l'retidcnt ih p l e a d  to decide on the followi~iji a~ircndnwit~ in its i~ppli- 
;!tion to i h w  fartoric.u: - 

( i  I tie r i t e  for 1 1 i d 1 l 1 c  r e  t i  I 10 e f t  i l l  

manu acture will I* protided in the estin~atcs on thc hwis of 
past one ycar'r rctjcctions 011 this accwnt. 



(ii) For rejections duc to bad materials a system of issue of re- 
placement warrants on am "as required basis" will be follow- 
ed. For this urpse, the corn ariwn will be made at the end P of the year, Ltween the tota drawls  of each type of mate- 
rials on several replacement warrants for different garments 
using the same material, with the total drawds i f  the same 
material against the several mi~nufacturing warrants ir, that 
particular linancial year. If total drawals for replace~ucnt pur- 
p i e s  are within pro ratn 'flag allowa~~ce' avai1ill)le on the.hasis 
of total drawals of the material on the manufacturing war- 
rants, then drawals on rep1accnier;t warrants wiwld nccd 11o 
regularisation. 

2. The above instructions w i l l  mrne into forrc from 1-44!) m d  will 
tx rc\iewed ;~ftcr one \ear. Kep1;ic cment of tlcfectivc materii~ls will IW 
allowetl in accordance with the abovc proi~edurc. Replacemc~it of' tlrfcc- 
t ive  ~ilaterial in respect of warrants cwtsta~-.ding on 31-3-69 will also he 
permitted in accord;~ncc with ihc above laid-down procedure. 

4. l'his issi~cs with thc. c.ow.urrcnce of .\linistr\. of Finance (Defiwce) 
uidc DF.4 ,,Fvs. u.o. Xo. 3322 :I\' 101, dated 5-8-69, 

C o p  forwarded to:- 

Recommendation 



Action taken 

On rccei t of a roniplaint by Dircctor General of Inspection in 
October. I=H Investigation war carried out regarding the state of 
Acwx~nta of Chief Inspectorate of General Stores, Kan ur which revealed 
a n  trnhatisfactory state of accounts. C:onse uentlv, au d: 't authorities wcre 
~ r q ~ ~ e s t v d  on 11-1 1-64 to carry out a d r t r ~ r r l  audit of PnMic and Rcgi- 
m e ~ i t d  arcoims for a '  period of 3 \,cars beginning from Septeml-wr, 1961. 
i\udit, however, agreed to carry out a cent per cent audit for a period 
cot one ycar anti to extend the scope of audit to J years, if required as a 
rusult of the audit for onc year. The audit revealed a shortage of 
Rs. 1'7.500 in the public fund accounts and Rs. 600.65 in the ~egilncntal 
~ I I I ~  for the pcriod Fchruary, 1Wi l  to November, 1964. Audit Report on 
tent pt r  cer.r audit of acccmnts for Scptcn~hcr, 1963 to Novcmher, I!!M 
wits ~~c~reivctl on 15-243. ' lhe  ~\dtninistrativc Officer and the Cashier of 
the unit who wcrc serving during the period in question jointlv volun- 
~.cerc.d in Deccnihcr, 19fi4 to rec,oup thc finrinrial deficiency on ;I mor.th's 
,notirc. They were asked to do  so by 5th January, I965 without prejudice 
tv Ic.g:?l or de artmental action that rriight ultimatelv be dccidcd u ,011. 
I%, i ~ ~ c l i v i d ~ l a ~  iiskccl for extension of time limit and were inhwne( I. on 
;-H-fi.'~ to drposit the amount. Howcvrr, 110 strch amount was deposited 
II! tlrc intli\icl~t;tls who on rcreipt of ir~structions that they should de- 
j ~ t ' h i ~  (11(- Illone! without preiudice to tllc legal or departmental action, 
;19kctl for setting aridc this clause which was not agreed to. 

I I I  ]RIIII ; I~\ . . .  Mar(h. I!W 51'1. ;ri~tli~)ritirs itskcd for I ~ I O I : I I I ~ \  SI.IIC- 
I I W I I I  of i ~ s w s  and 1i;rt)ilitics to Iw prcjxilrd. to arri \r  :it t l ~ c  c w c t  
; I I I I O I I ~ , ~  of misapprc.ipria!ioa so thi~t tlw ~nvcutigatitm hc proc-rctlctl with. 
'the rccaet ac.c~ourlt prrparcul hv Administratiw author.itiirc \vcw for- 
warclvfl to (:Ill ;SPE in JIII!. I!ttii. Sinti, the Slap. wot~lcl not lw ..Me t o  
p ~ ~ ~ c u ~ c  rlrr r i e l i l~c~t~cn~  offic~i;ils ill ;I court of I;w ~ i r i l i w  tlw 1r;rlan:r 
4 w 1  ~ * . , I W I I  11 t , j \  thc ~\(Imi~,istri~tiw at~thtwitics W;IS \t-ril~cd 111 , \ I I ~ ~ I ,  
1M.1 1~(111e$tm r for tltc \c?.-ific.;ition of the bi11;lntc sheet dr.ltrn irp I)\ 
1 N ; l  (lrg;~nir;rtio~i Sintc tlic \crific;itioil of thc lial;unrt- shwt c*)ultl 1'01 
hc ;~rt.a~.~gcd for OW ~,cawii or other. SPE was ; ~ d v i ~ d  t o  prtwcwl wit11 
tht* irivcatigation of caw against thr clclinqucnt tficids i n  thc alsyctq 
trl vcril~cation of the clc.[ic,iencics worked 0111 I n  [lie .\ci~i~i~ii.itr;ttro~i. 
'I'hc rcupott of the S I T  was reccivecl on 27-12-67. 



Of the two delinqi~cnt officials involved in this casc of einl,azr!c- 
ment thc Administrati\p Officer expired on 31-12-67 and the Cash~cr  
retired from service w.e.1'. 51-5-66. T h e  cashier was retired from service 
or2 attaining the age of 59 years after issue of Y ~nonths '  notice under 
the rulcs, in consultation with Ministry of Home Affairs (CBI), as it was 
co~~sictcmd that dclxirt~~~cnt; t l  action under Article S51A of CSll could 
be takm against hi111 c\.cr~ after his retirement. This was done in the 
in t e~r s t  of State. l'lrc ~,roceedings agaicst the es-cashier wcrc finalised 
in Id\, 1970 with the issur of Govt. Order No .  F. lY/lO/Vig,lfi,  d i~tcd  
1.1-?-70 awarding tt1t5 Peni~lt! of withholding Pcna;rnentlp M1 per c w t  
of his pcnsion and tho c.ntirc Ikath-curn-rctircn~ent gratuity which would: 
otherwise he adn~issible to him. 

1'.4C's Recoil~~llelldatio~ls as regards the espeditious lir.ali~tio11 of 
i~lvcstig;~tion in cascs of this type h a w  k e n  noted for g~ridnncv. ' l ' l~c 
dcl-I!. in finalising this caw was on account of the circumstances dct.ailed 
ahote. .Is regards cxpcditious investigation of cases o f  this t y p ,  c ~ t d c ~ s .  
are ibsucrl I)? the \li~;istr\ o f  Home Affairs fro111 tinw to tirnc for c j ~ k k  
disposnl of complaints and tlisciplinan cases. It may, howcwr, not be  
alw;r\s possiblc to c.olr~plet~ investigation and action in rcsj)cv~ ol buch 
c;lscj within a rcsc.rit)cd period of six months or so as rcco~~~~ircnclctl In  f tlrc PAC but ;I I cti'orts will be made to ensure that such c ~ s c s  ;IIV I I ~ : I -  
1isc.d wiih the mauimum cspcditiorl possible. 

[Ministry of Dcfence Filc No. I(!~~;~O-D(PI.~KI), datcd 21-1 1-70]. 

Keconimenda tions 
In the C o ~ ~ l r r ~ i t ~ c c ' \  opinion. tlicsc two c;txSs i~ t~dcr sco~~o  the ~ievrl 

for I)c-ttrr co-or t l i~r ;~~ ion I K ' L M ~ C P I ~  the 1'C.ISh.I. I,oc~tlon. and tllc SIT\ k c :  
Acl\.isct,n to the High Ccmln:issio11 in Londo11 i l l  the lnattcr of plor wc.- 
nlelit ol' >tor('+ ;ind cquip~ircilt. In the first r;~sc., the Air Acl \ ; sc~ wits 
able lo olxain t11capc.r r;itcs fio111 the RAP foi stt~rcs for whic:l~ 1)i;IShl 
t d  i r i  the si1111c r~ronth pl;itcd ordtw with tlrc t lx ic  in C.1;. In thc. 
scconcl caw, thc 1)GlSJI \$;I., able to procure +tvrcs from the traclc at 
I ateti Orlow that at \$l~it l l  the! were orclcrcd I)!, the Air Adviser three 
nwnths later. hc c~\c!r;ill tl;fiercnce it) tost both the caws on t h  
stnrcs prtwut;c.cI wa\  Ks. I 01 lakhs 



Action taken 

T h e  existing proc.t!d~rro prov:tlm that indcrlta for storc:s of M'crt 
E;u~~opean or Amerrc:111 o r i ~ i t ~  ale t o  be sent t o  the l)epartme:~t o f  Suppl) 
who tr.os+mandate those items which callnot 11c plirchascd i n  India, to 
the 1)GIShI Londor~ or the I X I S M  Washir~gton. Indcr~ts of strlitll 
~ : ~ l u e  not cxrccdi~tg Ks. 1.40.000 for aircraft uparcs and Ks. 11>.000 
lor other stores arc to hc. wnt  clirwt to ISM ~ ~ t ~ t l c r  achke to the Lle~);~l-t.- 
r~~cwt  of Sup ly.  ISM. Irowrwr, does not ;tc.c.cpt inc lc~l~s  of' low v;r111c ; t t i r l  
11icrt:forr in&ntr c:ostiny Ic5s t l ~ a n  L!!i 01 t r ~ t ~ i r r l c n t  at(: p1i1crcl on [he 
. \ i ~ ,  !ltl\~iwr/:iir A~tacli i~ for procurc.rncn~ I)?, loc.;tl purcllaw. 

As c:spl;lit~cd hy [he rcprcwntati\.cn of thr. \finistry of Ddencc he 
101c the I'ul~lic ;\tcoun CVfirnruitrcc, t h r  nforc.s;ritl arrangement is a SF- 
tial one to meet uircmmts d the 1.4F in small quantities. 
nntl tlwrelorc, kf'cncc, U . K .  cannot I)c trt:atd as a s u b  
st i t  utc SOIIFCX: of supply for tllc trade, hlarcv~vcr. thc prices quoted 1): 
rhr R:\F are lixrtl atcording to t h i r  rule5 and proccd l~r ,~  and arc nclt 
~ ~ c g o t  ial,lc. In vicw o f  these considerat ions, it w1I t ~ o t  bc a p  ropriatc 
lo c:onlp:rrc. the prices quotcd by tlic tradc and tile prices at v t! ich sup 
11lics ;trcS rn;~dc by thc RAF. It will also not be prudent ro gi\.c an ini- 
prcnion that we arc tr\ing to put the Ministrv of Ikfencc (RAF) in 
cc~rtipetition with the trade. In fact, the special arrangement with the 
\.iinistry of Ikfencc (RAF) is aubjcct to rmicw by the RAF authorities. 
'I'hercfore, if the  U.K. hiinistry d Defence t an impression that we 
 re trying to get the items c i t h n  from thc trace r or from rhcrn clcpending 
lipon whose price is chcaptr, thc KAF n w  review tlic cnntinuancc of 
thc s tial facility that, has k n  e x t e n d 4  to us. I'hc hiinistrv wcnild. 
111el.c r" ore, submit that this asjxct of the lnattcr neeti not he pt~rsued 
ft~rther. However, whenrvrr emergent indents are pli~cecl on AA London. 
rlctails of i~ldetrts/cotltracts for the sane itrtrrr nding with ISM, if any. 
;trr invariably mentioned in the  signal with t r c request that the :tA 
rhcurld resort l o  local purch.zse oaly if the ~ rq~r i r cmen t s  rar~not  be  me^ 

itiously from the existing dues in. Likewise the ISM 
kept informed of any p r c u r c m n t  clme by A.1 I.otldon 

in rrspctr of items for which indents arc oulrtanding with ISM, so 111at 
llle (pantit  of itern to he contracted by ISM can Ix adjtistcrl ro ~ h c  
w e n t  p&Llc. In bab am, t he  last purchase pire paid for the itcnls 
]".rviously (if any) by ISM or the .Service Advlscr would also hc made 
:milable to the Service Adviser or the ISM an the ase mav he 



3.1. In regard to the Army, there is no special arrangcnrent like the 
one existing on the Air Form side. The existin indenting pracedure for 
ilupnrtd s tom on the Army side is indicated h o w :  - 

(a) Spares for fire Control Instrtcmtwts atrd Other Stores 
All indents costing upto Rs. 1 , 4 O  in respect of FCIs s ares 
and u p o  Rs. 35.000 in respect of other stores will be pfaced 
by Army H Store Sections directly on the ISMS London/ 
Washington ? or trade supply items and on the MA in UK 
for stores to be procured from UK Govcr~imetit. 

,,b) MT Spares 
All indents valuing upto Rs. 1,40.00 in respect of AFV 
Spares and Rs. 35,000 in respect of other MT Spares rcquired 
urgently for 'OPERATIONAL PURPOSES' i.e. re uired 
within a period of 3 months from the date of raising t 1 e in- 
dents, will be placed directly on ISMS LONDON , 'WASHING 
TON for trade supply items and on MA in the UK for stores 
tcl be procured from UK Government. 

(c) The  MA in UK is empowered to made local urchase of stores ! against emergent demands upto the value o Rs. 10,000. All 
such emergent indents are p l a d  direct]! on the MA. 

(d) Indents other than those mentioned in sub paras (a). (b) and 
(c) above are laced on the Central Indent Section of DGS&D 
Organisation P or cross-mandating them to ISMS 1,OKDON I 
WASHINGTON for trade supply items and to MAS in I : K /  
USA for items to be procured on Government to Government 
kvel. 
Last source of supply and the price are indicated on the in. 
dent form. 

3.2. Existing instructions on the indents falling under tlic c;ltc.gory 
(d) above provide that X S & D  should, while crtwmandaring Ordnance 
indents. bear in mind that indents, procurenlent against which is to be 
axrangecl from UK Government, are a d d r e d  to MA in IJK and [hose 
intended for wade sup ly items are sent to ISMS LONDON !M'ASHING- 
TON as the case m a y  &. This is being done to amid tnnder  of indents 
between ISMS and the MAS and thus avoid the resultant delays in p r e  
r u ~ e l u e ~ t .  

5.9. It will, therefore, be seen from the above that copier of indents 
intended for MA in UR are not being endorsed to  ISM and viwversa. 

4. On the Nav side, the common user items which can be ohtainnl 
a.rtock from the bn is t ry  of Lkfmce (Navy) U,K. are p t a u t n l  from 
them through the Naval Adviser, and the items which arc not nvailal~lc~ 
with 'the Ministry of Defence (Navs) U.K., but otherwiw available ex-trade 

' are procured througb the DG, ISM. London. On occasions when the 
items required urgently are not readily available with the Minist 
Defence (Navy) U.K., the procurement is arranged by local urc "k aae Of 

the Naval Adviser. In the case of procurrment of au$ itcms Z,"g, care is taken to m u r e  that the n m e  items are not already on 
order witb the DG ISM and, if on order with DG, ISM, the DC;, ISM is 



d quested to expedite the supply of items, by air freightink them in view of 
11le urgency of the re uiremcnts. The  procurement activities of the Naval 
Adviser and the DG, 1 SM do not therefore overlap. 

[Ministry of Defence u.o. No. 57(10)/70/D(Air-I), dated 
28- 1 1 - 1970.1 

Recornmen& t i w  
?'he Cornrnittee find that in Iwth thc cases mentioned in the Audit 

1':llagraph the construction of residential accomrnodation at a cost of 
Rs. 18.01 lakhs preceded the construction of technical acco~i~mdation 
t o  bc provided to thc two units which were to havc been p i t i o n ~ d  
at tl~esc stations. The accommodation, has, however, not Ixc-n utilised, 
as the units haw not so far k e n  stationed at these places. While delay 

sitioriing of units due to unforeseen circumstances is understitnd- 
ahlc, "" t p c construction of residential quarters before any provision has 
been made lor technical accommodation for the units shorvs a deticicncv 
i n  pla~lning. The C~mmittee would like to bc informed when the c!e& 
siw~ not to wt up  the units was taken and whether at that time the 
I'c;~sihilit~ of stopping furthw construction of ~ c i o m ~ l ~ ~ d i ~ t i ~ ~ l  was 
t,r;tlaiuc\\. Yhc arco~nm(xlatio~~ should also IN trmsfmed for thr ib  to  
other uetd); organisations, if there is no prospect of their we by the 
w n  iws. 

!Serial No. 82 (Paras No. 5.82) of Appendix to 1 10~11 Report 
(Fourth Lok Sabha).] 

Action taken 
111 th r "~ova .nn~cn t  sanctions issucd on 2lst March 1964 and 20th 

M:ly, 1964 for the provision of oprational, technical and domestic accom- 
aiodaticir~ at the statims, certain portion iI the twhnical nccon~n~~xh:ion 
wi~s ~narked "Provisional". This was done as the specifications in respect 
of ~ h c  technical acccmlmodation were to have been made available by 
thr selected Coutractor after final survey of the proposed sites had been 
con\plc~cd. 'I'he date in. which thc s cifications for the technical build- 
ing% \wuld have been made availah F e to Air HQ was therefore d e p n -  
dent on thc wlectior~ of the Contractor and .the finalisation of the sur- 
vcl of tke poposed sitcs. 'This pe r id  prior to the commencement of the 
~~~s!all;r~ioa was cxpcxwd to take about a \car and hence the 
~rquitcul to be installed in the technicd buildings was sch Yipment uled to 
crmrnel~c.~ in April, 1966. 'The dcsign/approval for technical buildings 
~ I I K I  foundation by a foreign G o v e ~ n m e ~ ~ t  was to he finaliscvl by March. 
I!Wr hut on account of certain slip age it  was p~tpoaed lo .4ugust, 
I!Itj3. However. as a result ol itrdt&k c p i d r  in liutch in April. 1%5 
;11:t1 w~breque~~t  conflict ill Sepember. 1!W. the p i t i o n  alrcJgcdrer 
rllangcxl and the foreign Governfflent crmc-crned suspended all militvy 
;lid in Se tember, 1965. 'I31u the supply d drawingp,'spificarions/ 
(yuipmcnt L r  the tcrhnical accummodation in question r e r e  withheld 
 long with other niilita supplies by the foreign Governrncnt. In view 
nl this the units r q u i r c z  ku the purpav were not raised. 

2. In pursuance of the sanctions mentioned above, the Engineers 
l ~ ~ k  in hand the construction of the acrornmodation for lvh~ch .no 
kwings /  r p i  ficationa were rquired to be furnished by the forelgn 
hvernmcr~t roaccrncd. By construc~ing the married accommodation 



within the time available with then1 pending the receipt of drawings/ 
~pcciircil~ions for tlic tcc:linical accommodation, the Engineers planned 

.lo nnLe available raidentiill accommodation, to the personnel who 
wo111tl have been required to be posted for installation etc. by the 
111itltllc. o! l!M. T h c  contract for 41 uarters was accepted on 21st De- 
w n ~ h r r .  1 9 0  a i d  the work c u m n ~ c n c e ~  on 16th January. 1Wii whilr lor 
,*I<< qirartcrs tenders wcrc arccptcd on 5th lkccwibrr, lA(i4 ancl the work 
cx~mmcnced in the last tvcck of I)ctwnber, l!)(i4. 'l'hus thc E ~ ~ g i n c m  had 
no i n k h g  that such circunistanres would develop only ;I Sew ~lionths 
I;it,cr which woirld upset t l ~ c  cntirc prognmnic. 

All the 41 quarters at  thc first sitc ~ncntioncd above ;11r in r~sc of tlic 
Air Force. Out of 58 quarters a t  the second site, I,? are hoing uiilisctl 
by IAF and pssibilitics are lwing i~xplorccl to ~rtilisr thc r e~n ;~ i~ i i r ig  
ones. 

4. T h e  residential arconlmcdatinn would Ix fullv 1 1 t i 1 i ~ d  f o r  thc* 
purpose for which thcsc wcrc tonstrttctd Howrvcr, in tlic mcanti~nc.. 
none of the quarter9 can tw given to organisations not awxi;l trd with 
%he Defence Services as it wordd involve sccurity risks. 

3. D.A.D.S. has seen. 
[Ministry of Defence U.O. No. F. 2(5)/68/D(Air-11) dated 

5-1-1971.] 



CHAPTER I V  

RECOMM~NDATIONS/O~ERVATIONS REPLIES T O  WHICH 
HAVE NOT BEEN ACCEPTED BY T H E  COMMITTEE AND 
WHICH REQUIRE REITERATION 

Recommendation 
Apart from lack of adequate know-how and various other procedud 

delays, an important factor which apparently retarded the progress d 
the p~~cwfi~ction would appcar to be the fact that cooperation from the 
f mign tollahoration has not k e n  so rapidly forthcoming. I t  was stated 
during evidence that at the initial stage "there was difficulty in getting 
,111 the drawing\ ctc." from the collaborators and this, in turn, led to 
delay in procuretnent 01 plant and machinery needed for indigenous 
production. The Committee would like it to be impressed on the col- 

labo~alors that the proe;ress in production has not been satisfactory and 
that they have to share the rcuponsibility for this state of allairs. For 
the futurc, Govcrn~nent should examine what safeguards sliould be 
built into collaboration agreements of this type, so that thc collaborator 
acts a stake in ensuring that contemplattd production schedules arc 
achicvcd Ultimately the solution to the problem lies in dc\elo ing ex- 
pcrtisc in thc country through intensified rescarch and dcve opment 
dfort. 

F 
[Serial No. 5 (Para 1.66) of Appcndix to 119th Report !!!)(i9-70).] 

Action taken 
As rgards the qucstion of assigning responsibility to the licenter for 

any ctclay or shortlall in production, this would dcpend on 111c extent 
to which thc C;ovcr~~n~rnt arc able to build in revisions to this eficct 
i n  thc agreement with the li(cnscr. While speci t! c cases arc brought to  
thcir notice and discussions arc held at cven very high Icvels, it is not 
i~lways possible to make an issuc out d the delay or othcr difficulty be- 
fore wc ouiwlves have mastcred the tcchnique as it would make our 
own position vu1neral)le because, instcad of joint investigation and rant- 
dial action, wc will k gtttin cntanglcd w ~ t h  Icgnl and othcr issues. 
Such issltcs can Iw: r a i d  on f y where we have sufficient cvidencc that 
thc1.e has lxcn an attitude of non-coo ration or adoption of dilatory r tactics in ~cs)xrt of fulfilling any of t le obligations in terms of the ag- 
lecmmt. 'This has not k e n  so in this raw It is noted that thc ultimate 
wlution to thc problem lies in developing expcrtix in the country t a  
wards which efforts arc coiurtantly bein made through various means 
inrluding intensive training in the colfaburator's works. 

Ihtinislry of 1)cfencc File No. :',/2,'70,/D(Proj) dated 9-1 1-70.] 

The  Committee note that SO57 f u m  for this ammunition roduced 
indipnously at a c a ~ t  of Rs. 40.000 have turned out to bc P efacrive. 
I)ue to productian not having been satisfactorily establisllrcl Govcin- , 

nlcnt have been forced to resort to import of fuzes. 60.000 numbers wen 
01 I 



imported in 1964, 1,20,000 numbers in 1967 and an identical number in 
1968. 

It is a matter for concern to the Committee that it has not stil1 
been possible to identify the cause for fail& of the indigenous fuzes. 
The  matter needs to be pursued with the collaborator who should be 
asked to rectifv the fures at his cost and reimburse Government for the 
losses sustained. The Committee would also like to be apprised of ihc 
steps taken to stabilise indigenous production at a satisfactory lcvel, so 
that imports could be avoided. It seenls particularly necessary to slop 
imports, as imported fuzes are stated to be costlier than i~~digenous 
f uzcs. 

[Serial Nos. 8 and 9 (Paras 1.69 and 1.70) of Appe~~d i s  to I l!lth 
Report (4th Lok Sabha).] 

Action taken 

Even though 3,057 numbers of fuzes were rcjccttd in proof out of 
about 80.000 numbers produced earlier, incidcncc of rejectioli in s11l)sc- 
quknt production has k e n  rare and in fact out of ahout fl Iakh futcs 
produced, there was no further rcjcction. As regards PAC's olwiwi!tion 
that the Collaborator should be sskcd to ~.ectif!- the fuzcs at his cost. 
this matter has been fully examined. It is felt that the loss o f  :1.035 nilm- 
bers of fuze? in a total production of 80.000 fuzes may not IN- consiAeretl 
abnorn~al, particularly in the dcvclopi~icnt stagc. Further. thr film col- 
laborated with us as and when requ~rcd in tentis of t echnid  ;~ssis~ii~~cc 
for investigations and trials both itt  C)rdnancc. Factor!., lihnmaria as 
well as at their works. Therc is. tllcreforc. n o  rcasor~al)lc ground for 
penalisir~g thc Collahorator on this account. 

-45 regards stabilisation of indigenous production i t  nr;l!, I)r. st;~tcrl 
that after acceptance of some dimensional tolcrancrs bv the in spec to^, 
based on thc recom~ncndations of thc Factor)., the p o s i t h  of mitnufac. 
turc has improved. Further following rhc invrstigationr on cmlpty fuws ! 
corn nents, the Collaborators have made ccrtain rccommentlatior~~ 
w h i r a r e  under implementation by the manufacturing b n o ~  The Col- 
laborators have also suppliccl the dctiiils for the mode of inspection. 
Perceptible improvement in production has since k e n  o!)scrvc.d in rr- 
cent prodtiction b!. adopting the ~i~ctllod rccomniended hy thc C;ollalr~ 
rators. Somc more data are yet to comc from thc C.ollabo~*ators ~ h i c h  
are being pro~ressed arid it is cxpcc.trd that once all thew are acloptcd 
in current production, indigenous productior~ will he stabilircd. I'rtduc- 
tion is now going on at a stcady ratc of approximately numbers 
p a  month of filled fuze. 

As regards further import5 of hazes, recomnmdatiuns d the PAC 
are noted. The question whether any further imports of f u r c ~  will bc 
required will be subjected to very card111 tonsideration keeping in vim 
the above recommendation, quant urn of i n d i p o u r  praduction of thc 
hm, thc anticipated rodnction target of the ammunition a d  urgency 
of die requirements J t h c  Saim for the ammunition. 

[Ministy of Defence F. No. 4/6/70/D(Prod) dated 22-1 1-70.] 



The orders for the import of this ammunition valued at Rs. 7.22 
crores werc laced with the firm in September, 1966. The  ammunition i was "receive in several lots on different dates" till, in February 1968, 
C;overnment decided after testing the ammunition, that further imports 
should be stopped (after a little over, 54 per cent of the 'contracted' 
cluantity cf ammunition, had been delivered). The 'check-prd' on the 
;~nimunlt.io~~ are stated to have been carried out on different dates bet- 
w e n  June 1967 and Junc 1N8, and their results to have become avail- 
able between February 1968 and December 1968. The  Committee would 
like thc Government to investigate wh the rcsults of the check.prwf h t~ccame available so bdatcdly, and whet er this delay made timely ac- 
tion for st.oppage of further iniport impossible. It should also he investi- 
gated whcthcr there was delay in starting the check proof irulncdiately 
allcr the first consigr~mcnt of imported ammunition was rcceived. 

[Scrid So. l 1 (Para 1.1 l I )  of Appendix to 119th Report (1969- 
7 ~ 1  

Action taken 
S;~n~plcs for c-hcc k proof were sclectcd immediately on rcccipt of 

~ll~mc~nitiorl dciailh from tllc cor~signce, Cl.4.D. Pulgaon. Intimatwn in 
rcspcbct of the Iirs~ two consignmer~ts was rcceived from thc depot in 
\!;I) 1967 and thc check-p~vof W;IS cwricd out i l l  June 1967. These dates 
~ ~ u l c l  inclicatc that thcrc was no delay in cdrrying out the check.prmf. 
I t  m;iy t ~ c  lr~cntiontvl herc that the object of chcck.proof is to enstme 
1h:lt the irlnmunition rivxivetl i r ~  India arc (a)  in wrvircablc condition 
itlctcrrt~incd ty firing a fcw samples pirktd up from different lo~sih)ses  
;it random). (b) hi~vr not suftrr~rd any damage or deterioration during 
ti;~ildling and transprtatiol~ (clctcrniinccl I)! visual inspct.tion), and (c) 
have thc anticipated retui~iuing storqc life (determined h) chemical 
c.\irminntion of cxplosi\ei after breaking tiown the ammunition). Samples 
to ,  cl~cck.proof arc clranw I'rom a fcw representa~ivc lots only and n:n- 
trtlcc on tllc rntirc cor~sipnwnt is given based on the check.proof test 
I csultr. R; tn~e and Act~~rncv Tests d o  not come under the purview of 
~lormirl check-pt,ool. It will bc scc11 that the purpose and scopc of check- 
poof is limited ant1 i t  is  lot t o  Iw treated as acceptance proof which 
I S J ,  ca~rird out in this taw b\ the supplier's Inspcriors ;as providcd in 
I IN. iwtrac.t 

During thc check-proof carried out in June I W ,  defects like short- 
t;inging and blinds wcrc otwcrved. .4 re-proof was carried out in August 
19ti7 when twnicles rhart,ranging rocket failures werc also observed. It was 
tlwn decided to carry out "Doublc R e - P r d '  (ix. with douhlr the quan- 
t i t y  td bombs for normal check-proof). This was cnmpletcd in Dec. 67. 
when the pattern of defects was repeated. Such defects were not indicated 
cicher in the final inspection and In the proof reports received from s u p  
pliers or in rhc reports forwarded by our rgesentativc who attended the 
h i n ~  t e m  in as an obrrrva. It was, therefarc, decided to carry out compre- 
Iltmive Range and Accuraq trials (which arc normally carried aut by the 
Krrcarch and Wvel cnt Orgpniaation as Evaluation ta ts  before clear- 
ing the design d r i a h  m. conducted in Januay ,968. The defect. 
rwe  amfimek ln tbmt tdah It will &us be rm that the raults of the 
biala which formcd the bruic for W n  up the matter with the suppliers 
lwcame availrblc only by Fdbnlq, 1 k . 



Merely on the basis of the first check-proof results carried out in June, 
67, it would have been a premature action to attribute the failure to a 
design or manufacturing defect, more so when the check-proof results on 
the earlier consignment of 1962-63 had not indicated any defects. 

[Ministry of Defence File No. 40 (4)/70/D(Projects), dated 23rd 
November, 1970.1 

Recommendation 
The Committee were also given to understand that the ammunition 

was tested before import and the inspection tests were carried out by the 
experts of a foreign country, when observers from our country were also 
p r k n t .  It is not dear how the fact that ammunition was defective in 
ihe matter of dispersal as well as range escaped notice during this inspcc- 
tion. The Committee would like this aspect of the matter also to be 
thoroughly investigated. 

The Committee would like to be apprised of the findings of the 
investigation into all the foregoing points. 

[Serial No. 12 (Para 1.112) of Appendix to 1 19th Report (1969-70).] 

Action taken 
The final inspection and proof as received from the suppliers did not 

indicate any defects in the Bombs. A representative from our High Corn- 
mission in London was present at the time of final proof firings carried 
out by the firm when defects like blinds, rocket failures did not occur. 
So far as wide dispersion in Range and Accuracy is concern~ul, it may be 
lnentiol~ed that the Range and Accuracy test of filled bonibs were not 
carried out in the presence of our representative from the High Com- 
mission in London, being not part of the 'Final Acceptance test. Range 
and Accuracy test are comprehensive firing trials wlwh are carried out 
only at the design evaluation stagc. This involves firing of a large quantity 
of ammunition. T h e  Range and accuracy tcsts, therefore, do not form a 
oan  of final acctptance tests for the normal out-turn lots. 

[~inis t ;  of Defence File No. 40/4/70/D(Projects), dated 
23-1 1-70.] 

The Committee are of the opinion that the Military Engineering 
Department accepted substandard work done by the contractors in respcct 
of the runway as well as taxi-tracks. The *presentative of the Min~stry 
of DeEence stated that in the view of the En a e m ,  "it is really a tribute 
to the tenderer that in four months, he cou ff d finish a job or this ma@- 
tude". The  engineers of the M.E. Department could nor. in the circum- 
stances of the case of expecrrd to express a contrary view. In any case it 
is dilficult to square this view with the findings d the u ~ r  (the Air Force) 

r ted within four months of taking over the work that the condi- 
tion the air field "has 'ven cause for concern" and r a i d  "the vital 

ueetion of safety of valua f le  aircraft and even more valuable ilots." 
%sting the defects found in both the taxi-tracks and the runway &e Air 
Force Wing ,f)ointed out they "have cracked at many places" creating ':pot 
pdn", "of t to  6" wid& which arc a m l  d a n m  to rlrcnft taxing, 

taking dl or anding". The  Wi* reported that the pot hole "revealed that 



� he material can be ea~ily scrapped with an ordinary a h a s  edge" "with m e  
of the holes filled with just plain tar which is wash away in rains or 
tnelted with heat". I t  was also stated that no pro r camber "had been 
provided on, the runway", which was "water logge 'f'= at many places" with 
the further possibility of this condition "aggravated with heavy rains": 
This, they pointed out "can lead to serious accidents" when aircraft takes- 
off on land. 

It is also significant that laboratory analysis of certain samples of con- 
crete used in the run way and taxi-tracks though carried out rather 
klatedly-disclosed that the concrete used was "leaner than specified in 
the contract". The Ministry uf Defence have stated that the technical 
opinion is that such sample analysis carried out ex-post-facto cannot yield 
reliable residts. Howevcr, the Cornmittcc find that a team of technical 
cxpcrts constit~rtcd hv the Vigilance Commissim to go into this question 
came to the conclusion that, whilc "complete rcliance may not be placed 
on  the result of chemical analysis" and "errors of 20 per cent-25 per cent 
on an averagc arc not unlikely", thew data could $till providc "useful 
[.onfirmatory cvidcnce in cases whcrc the strength or other properties of 
thc mortar or concretc arc found, on in spec ti or^ and after carrying out 
other tests, bclow that gcrierally expected". In any case, the fact reniairis 
that the Defence authorities have been obliged to carry out further works 
for improving the condition of the airfield at a cost of Rs. 65 lakhs. This 
constitutes as much as 4.3 per cent of the original ctwt of the work. 

?he  (i)mmittw also fee! t t i i~ t  the designs for the work which were 
drawn 11 I)? the M.E.S. werc defective. Thcre was for instance an omission 
r c : ~  provi l! e aclcyuate sub-soil drair~agr. 'T'lw absence of this and "a proper 
tambcr" for the runway led to uneven scttlc~nent of the sub-soil, w t h  all 
;~ttenclent conscquenccs, ~uctr as water-logging. cracks etc. 

111 thc light of thc forrgoir~g position. the Cnn~mittee feel that the 
casc I I C L ~ S  to hc 1.e-inv~stigatr to ascertain whcther undcr normal circum- 
.;rantes, a work of this kind would haw deteriorated to the extent reported. 
~~nless i t  had not been satisfactorily exccutrul. The  question whether and 
t o  what extcnt thc designs for the work werc ddective should be also 
c.xiu~lined in tlw ctrursc i f  this re-investigation. 'The Cnnimittee suggest 
[hi l t  thc rc-invcstigntion he done bv an inrlcpcndent body of professional 
c,sprts. Bascd on their findings. appropriate action should he taken. 

One other aspect of thc caw calls for tomment. Government appa- 
rc~ltl! took an inordinirtely long time to finalise the preliminaries in con- 
twction with this work. Sometime in IZHil, it was decided that the Services 
+Ilould Ix kcpt in a state of readiness and a list of I I or 12 air-fields was 
drawn up, to hc got readv bv April. 1W3. However, preliminat-). examina- 
tion t$ the work in ronnwtion with this par~icular airfield was not com- 
11leted till December. I%!?/ January, 1063 when the contracts were con- 
cluded. As against a pried of onc or two years that Government took to 
hr~aliac. the preliminaries in ccninection with the work, the contractors 
rcre given a period d 4/J months for actual execution of the work. It 
+lrr~ulcl be examined why this situation a m ,  particularly in the cxecu- 
lion of work thut was consicfrrcd of an emergent nature. 

The Cmmittec now that i t  ma\. not be possible to proceed against 
the contractor who cxcrt~ted the work mi the runway as an arbitrator to 
~ h o m  the case was rcftrrrul did not give a decision an favour of Govern- 
ment, The nthcr caw relating to the work on taxi-tracks is still stated 



to be under arbitration. T h e  Committee would like to be apprised of . the outcome of the arbitration proceedings. 
[Serial No. 76 to 81 (Paras 3.71 to 3.76) of Appendix to 119th 

Report (Fourth Lok Sabha).] 

Action taken 
The  contracts entailed handling of itpproximately 30 lakhs cft of 

earthwork, 33 lakhs of cft. of stone aggregate, 16 lakhs cft. of sand, 
33,000 tonncs of cement and thousands of labour in  a difficult situation 
due to the remoteness and lack of resoutces at sitc. The airfield after 
completion continued to be used tq Fighter aircraft froru February, 1964 
to March, 1966 and continues to be used regularly by MMcdm transport 
aircraft and sometimes by Heavy transport aircraft also. 

According to the report oT C.R.R.I., the cracks arc not structural 
cracks and its existerice works out to 1 crack per 14.000 sft. of avement. S T h e  rough edges and corner spalling could possibly be cluc to i eal finish 
not being obtained during cxccution and which was difficult to achictc 
when the work had to be carried out during night shifts also turning 
out Rs. 1.2.; lakhs worth of work every day. 

2. T h e  concrete mix was requircd to give a crushing strength of 
4 . 0  Ibs. per . inch after 28 days. T h e  average crushing strength as 
determined I I ~  f R.R.I. came to 5,630 pi. (by the innhod adopted a11 
error of 29y0 is possible). This result when corroborated by crushing 
strength determined by Schniidts Hamnier appear to be on low side 3 5  
by thc latter process the average strength has bem found to he 4,350 psi. 
As regards the chemical tcsts of concrctr which shorvcci usc of leaner mix. 
the Government rcferred the matter to other agencies narnelg the Central 
Public Works Department, Railway and the <:entral Wiitw and P o ~ v r ~  
Commission. The  consensus was that at the present stage of knowlcdgc. 
the validit). of chemical analpis of crorc.5 of tiardencd concrctc cannot bc 
relied upon for deterinining tlic quality of cclnent used in particul:~l 
mix. 

3. A s  regards thc t le \ ig~~ of thc runwav, thcrc is no C V ~ ~ P I I C C  t o   how 
r l r i ~ t  i t  was clefecti\c for thc following rcasolilr: - 

!a) The  runway was designed to L . C X  40. The actual value of LCS 
dcternlincd by C.R.R.I. at viirious spots on the runway varied 
from 4 i  to 60. 

(b)  'T'hr tonc~ctc n~ lx  rtas rquircd to give a cruhing strength 01 
4,O(M1 lbs. pcr HI. inch aftcr 28 days. '171c cr~~sh ing  average 
strcngtl~ as detern~inirl hv C; R.R.I. came to 3,650 p i .  (b) t i l t  
methrd ado tcd an error of 27,% is possible). This result, whcrl 
rorrubaratrd) tw crwhing strength dccerrninrd by Slhmidl. 
Hammcr appcar to hc on low side as by the latter process rtw 
average strength has Icen found to be 4,350 p i .  

4. Thc subsoil drawage war not provided bccauac of tcclini(:ll 
rrasons as brought out in the C.R.R.I. investigation report at under:--- 

(a) Ground water ta1)lc was verv high and came almost upta ~ b -  
grade top in yome portions during rainy scanan. 

(b) The  subgrade soil were silty clay of low jxwneabijity, 



(c) It was not practicable to provide an efficient sub-mil drainage 
under an existing pavement. 

The  mginecrin appreciation is that unevenness of slabs was not due to 
son-provision of sub-soil drainage but due to very high water table lead- 
ing to differential settlement of mil. 'This even now cannot be ruled out 
lor future. 

3. 'l'he entire matter was first investigated by a joint team corn rising P .a representative from Air HQ and E-in-C's Branch. The  remedia mea- 
sures suggesttd by the team were discussed among the re resentatives of 
the Air HQ, Ministry of Dcfencc, E-in-C's Branch, C.P.W. 6 . and C.R.R.I. 
when it was decided to obtain a second opinion by sendin a team from I the C.R.R.1. I'hc remedial nieasures suggested by the C.R. .I. have been 
provided in the sanction issued by Government in December, 1968. The 
recommendation made at Serial No. 7() in 119th Report (4th Lok Sabha) 
has bceii noted and further action is k i n g  taken in this regard. 

6 .  It is admitted that there has heen some inadcqua 
vision o f  the work. I71is was unavoidable as on account o ?' sudden in the luF in ux 
.of new works under thc Emergency Works IJrocedure. Due to a large 
c~uniber of priority works ordered it was not possible to re-adjust the staff 
from less important stations to urgent workq within such a short time as 
allowcd for i~ompletion of the irirfield in quation. Certain steps were 
taken to meet the sadden slwrtage of stiiff by enrolment of officers, ro- 
motion of sui~i~lde depar~nicrital candidates, em loyment from the m- 
ploymc~~t Ext l~a~~gcs  e t ~ .  I~ut  this could not be e if ectlve within the period 
.of  co~~~t ruc t ion  of the airfield in qurstion since the time was very short. 

7. As regard3 dclay in the linalisition of the prolirninarics. i t  may 
he ~nc~ltionctl that sanction was aicordcd by HQ EAC in May. 1961 
10 ~ X C T I I I C  i.rt.t;ri~i works scrviics at the airfield under operational and 
cnlc.rp;c6rlc?. works prtn.ctlure. H o w w r ,  taking the deteriorating situation 
~)rcvailing at that timc., Air HQ tlccidetl to dc\elop this airfield as a ptr- 
il~nnent 1)aw f i t  for usc I)! I I I ( X ~ C ~ I I  Jet aircraft, :I Board was ordered 
whicii a.w~nl)led or1 14th Mirrih, 1062 ;~nci subsequent day .  As it  was 
d ~ c i d ~ d  to niake this a prnianrnt IMW, the trrhnical, administrative a& 
clonirstic rc.cjriircrni~nts hirti to be gone into in detail and a master plan 
had to bi: pl.cpil~cd so that i t  did irnt rcclr~ire any revision and consequent 
infructuous cxpcnditurc. l'hc Siting Bo;rrd procecdiug were finalised and 
the ap roxinirrtc estin~ztcs were prrparcd by  the middle of September, 
1962. h r c  r q i i i r ~ ~ ~ ~ t s  d suih ;I I ~ I W  wagnit~de had to C gone into 
i ~ r  great tictail. Cnnsicicrin~ thc situi~tion and the s~r:itcgic importance of 
~ l l i u  iiirlicld, i t  wits dcrided that the works ~ r v i c r s  for rtuurfacing, exten- 
sion of runway rtc. sho~tld t~ exe<'~rtecI and complt.ted at a very early 
datr i.e. hy April, 1963. l b c  proposal was ~ t lbn l i t l~d  to Govcrnnient on 
18th September. I!W and the sanction was accorded in October, 1962. 
It will. therefore. 1.w well that thc prdiminaricrc of the work of this 
rt~agnitude were complctcd within a year; the p r o p a l  was mamined at 
C;overnnmt lrvcl i~nd sanction issurd in I )  months' time. As such, it is 
Iclt that the timc spent in li~ralisiag the preliminaries war not in ordi- 
uately long. 

8 .  'The second arbitratim c a w  has still not Ixen f ina l id .  On the 
~etircmcnt from nervicc of tlic original arbitrator. another ofiiccr was a p  
poiwed ar arbitrator. The Contractor objected to this appointment and 
.ippronched the Civil Court. 7'hr Caurt has dccidcd that the appointment 



of original arbitrator was according to law and he may continue as 
arbitrator in this case. In  consultation with the Ministry of Law, an 
appeal has been filed with the High Court of Assam and Nagaland and 
the case is at present pending before the High Court. 

9. D.A.D.S. has seen. 
[Ministry of Defence u.0. No, Air HQ/Stijl9/40/W.iIjl)(Air-II), 

dated 21-4-1911.] 
Recommendatioa 

The Committee have in their past reports ~~epciitedly stressed the 
need for the Defence Authorities to undertake a periodical review of the 
position in regard to acquired lands so that those which we not required 
might k.e speedily dis ed of. A reference in this connection is invited 

' to  the Committee's o f? scrvatiolrs in paragraph 1.66 of their Sixty-Ninth 
Re rt (Fourth Lok Sabha). The  Committee note from the replies fur- 
nis R" ed to them in this regard (vide page 132 of the Ninety-Ninth Report) 
that the review is still in progress. The  work should bc expeditiously 
completed 

[Strial No. 84 (Para 3.91) of Appendix to 119th Kcport (Fo111t1r 
Lok Sabha).] 

The review of the abandoned IAF airfields has been completed. Sonic 
of these abandoned airfields are required by Army, Navy and 'lir Force 
and they have been instructed to take over the airfields re uired b them 
immediately and ensure that there is no encroachment. 1 s  regard; the 
remaining abandoned airfields, it has been decided that these should not 
be disposed of but should bc retained1 for the future requirements of the 
Defence Services. I t  has further been decided that DML&C should take 
charge of all these airfields and arrange a suney to see (it) to what extent 
these abandoned arifields have been encroached u In and (b) to what ex- 
tent the area at ~hese abandoned airfields is still f" eft unencroached. 

2. As regards the other acquired lands held by the Air Forcc, the land 
is acquired on the basis of requirement astessed bv a Board, keeping in 
view the role of particular statlon. Thew land requirements are reviewed 
as and when there is a change in the role of any station. 

[Ministry of Defence u.o. Xo. F.2(14)/6R/D(Air-I I), dated 24-1 1- 
1970.1 



CHAPTER v 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF W H I C H  

GOVERNMENT HAVE FURNISHED INTERIM REPLIES 
Recommmda tion 

(iii) T h e  factory roduced the propellants in this case unnecessarily 
on a large scale (Rs. 9.29 iakhs). This  was wastcful, considering that t h e  

ropellant had not been proved by then. I t  should be ensured that, i n  
Elture, items which are to be proved in technical trials are not produced 
in  quantities in excess of thcsc reasonal)ly recpirc!tl for trial purposes. 

(iv) T h e  country is still dependant on im orts for its critical require- 
ments of special steels. T h e  scopc for cstablis [ ing indiger~ous production 
of acceptable quality should be cxamincd as a matter of priority by the  
RIinistry of Defcncc in consultat io~~ with the LK'TI). Any research s u p  
port requircd for this p u r p m  should be obtained from the C.S.I.R. or  the 
Defence Rc.warch Laboratories. 

[Sl. No. ?5 (iii) and (iv) (Para 1.165) of A p p ~ d i x  to 1 l!hh Report 
(4th Lok Sabha).] 

Action Taken 
(iii) This  R c c o m r ~ ~ e n d i i ~ i ~ n  is still under exan~ination in consultation 

with the tc~linic.i~l authorities conccrncd. 
(iv) Our te'chriical experts have carried out detailcd discussions with 

M ( s  HSL Roiirkcla who Iiavc indicated possibility of manufacture of the 
special type of stcrl required for tlle ammunition ill question by M : ' s  HSL 
Rourkela which would by and large, meet the specifications required. T h e  
mattcr is under exan~ir~ation in consultation with M ,'s HSL Rourkela and 
further progress in 111c matter will IK inti~natctl to the P.-\(':. 

[Ministry of Ikfcnce 0. hi .  No. 4 / 4 ;  70. I)(Productior~) dt. 23-1 1-70.] 
Rccon~me~~da t ion  

T h e  C;onia~ittce obscrve that a firm. on which orders were placed for 
soaplxirs costing Rs. 15.18 lakhs, supplicd material which was found on 
tests to be "sig~lificantly below standard". Investigations into the case by 
the Special Policr Esti~blishmcat revealcd that "the firm had deliberately 
rhrated Gavcrnment b y  supplying su tkst;~ ndard stores whose value was 
not evcn SO pcr cent of the contract valuc" and tliat the aficials who in- 
spmtM1 the storrs "airrpted sul+st;~ndartl stores fmm the firm". Disciplinarv 
pr~~.cedings  against thr  crfficials w e  stated to have been initiated and f i n d  
action against thc firm is awaiting the finalimtioa of the case in arhitration. 
'Thc Cornmittec would like to be apprised of further developmer~ts in this 
rcgard. 

[SI. No. 35 (Para 1.236) of Appendix to 119th Report (4th Lok 
Sabha).] 

Actiur Taken 
(i) D i ~ i p l i n a r y  prowldings arc in nwew, T h e  delinquent &cials 

I ~ ~ I V C  submitted their statements to the c, 1 a x e s  framed against each. Since 
flws denied the charges, an cnquiry has been orclercd as per rules. The 
\itme is in progrcms. 

(ii) The arbitration case is in progress. Public Accounrs Committee 
~ u l d  be kept informed of the p q r e r s .  

[Ministry of Defence O.M. No. 1(24)/70,/D(Pd.)  dt. 23.1 1-70.1 
99 



Rcconuueuda t ion 
The  Committee observe that the firm which supplied sub-standard 

:soap b a n  also supplied soft soap costing Rs. 1.01 lakhs which was found 
sut+standard. The substai~dard soap was acceptrd with a p i c e  reduction 
4 . 5  5 r  cent, but after further storage, it was found that part of the supply 
had deteriorated, further investi ations thereafte~ conducted by the spe- 
cial Police Establishment reveale d that the officer, who inspected the stores 
before sl~pply failed to draw samples properly or label the containers from 
which the samples were drawn. The committee have been informed that 
action has bee11 initiativi against the inspecting officer and that notice has 
k e n  served against the firm for recovery of the sun1 of Rs. 19,257, for 
\vhicl~ a suit will be filed. 'Thtr co~nmittce would like to be informed of 
further developments. 

[Serial No. 97 (Para 1.241)) of Appendix to 119th Report (4th Lok 
Snbha).] 

Actian Taken 
The delinquent officc~ has since submitted his starewent to the charges 

f ran id .  Sir~ce he has denied the charges, an enquiry has k e n  ordered 
which is in the process of finalisation. 

2. Regarding recovery of the amount, action is being processed actively 
for filing a suit against the firm for recovery of damage. Public Accounts 
Committee will be kept informed of the developments. 

3. D.A.D.S. has seen. 
[Ministry of Defence F. No. 1 (24)i70::D(Prod) datcbd 22-1 1-1970.1 

Recommendations 
I'he Com~nittee note that a sum of Rs. 76,988 is recoverable from the 

 ont tractors in these cases as a result of awards made in arbitration. 'Tlic 
Coniniittcr ~vould like to br apprised of the progress of recovery. 

These su~ris have become recoverable due to the contractors having 
been overpaid for thc work. Disci liriarv a c t i o ~ ~  against the officers and 
s tar  is rtated to hare h e n  ii~itirtecf 2%; tummittee uoald like them to 
I I C  expeditiously finalised and rcsirlts iatin~atrd. 

!S1. No. (A and fi5 (Paras 2.90 Kc 2-91) of Appndix to Il!hh Rr- 
port (4th Lok Sabha)] 

Action Taken 
'I'he iit~>\.c Rccomrncndations deal with two caws of over-payment 

to  the contractors due to over-assess~nent of value of works (a) contract 
for coristructing builtli~~ga 3 r d  (1)) ccmtiact for provisio~~ of fencin[r;. 'l'ht4 
psit ion oi recovery of thc dues from the contractors in ternls of the arbi- 
tration awards and of thc disciplinary action against thosc considereti rr,. 
vnsible  is indicated in the sl~ctceding paras. 

2. 111 w far ar thr rcrovcry o f  dues an~ount i~lg 1.0 Rs. i l i$HH/- f rnn~ thc 
contractors is ~0I'Ict.rnctl. the same is still outvtandirlg as the Courts ~ I I  
which the awards wwe filed, havr not M, fir pos~cd darees  in lernls of 
1 . h ~  awards. 

3. As regards (fiwiplinary aspect, the following have bmn tlcjd 
r"sponsible in the caX of the contract for construtting buildings: - 

(i) the the11 Garrison Engincer (Retird),  
( i i )  the then Assistant Garriwn Engincur. 

(iii) One Supdt. R / R  Cdc: I (the t h m  <)fig. AGE). 



As intimated earlier to the PAC, no departmental action could be 
taken a ainst the Garrison Engineer as he retired from service on 19th B July, 1.69. before the Board roaedings finalised on 26-5-1969 were re- 
ceived in the Ministry on 13-&-1969 and the default occurred more than 
4 years ago (vide Regulations $51-A of the Civil Service Re 
However, the question whether his pension ma be reduced on t Pa t ions) .  c ground 
that his service has not been thoroughly rrtis~r:tory is under considera- 
tion. As regards.the Assistant Garrison Engineer, his defence statement m 
the show-cause notice issued by the Ministry, has been received and thc 
matter is under examination. About Supdt. B / R  Gde I, the disciplinary 
action against him has since been finaliscul by the Chicf Engineer, and he 
has k e n  awarded the penalty of 'Censure'. b 

4. In the case of contract for roviaion ol  fencing, thc latest position 
.of the disciplir~ary action against t c officers iirld subordinates involved is 
as under: 

R 
O&~/alrbordi& .\'durc o/ dinciplianry &ion bka m k ing  

taken 

(i) tho then CE 1 . .  . . . . Tbc tlcfcua! ntatcmenta to tho ahow caw 
( i i )  the thcn AGE notiWa ia8ued to them b v c  been r e m i d  

with the rseomrncndatiun of the Amy HQa 
and the nmtter ir undcr examinetion by the 
Miniatry. 

(iii) Onc Surveyor Amtt. Gde. 1 
. ( i v )  One Survoyor A&&. Otio. I 

Ibconlehb werning iasur*l. 
\Wh.holdiny of incn.mntn for threc yesn 
\vitlr non-cumulative effeot. 
\\'ill)-hoklutg of incn.n~en(s for three yews 
with tion-cumulst ivu cffrct. 

5. A further note will bc wilt to the P.W on the recovery of the dues 
fro111 the contractors as well as 011 thc disciplinary caws in clue course. 

t i .  1)AI)S has eccn. 

F u r t b ~ r  Information 
In continuatiori ol tliir Mirhtir's u.o. So. 2 (5 )  OH D(W-11). dalcd 

19-9-1970, forwalderi t o  the I d  Sabha Secretariat ulider 0 . M .  So. F.l I(Y)/ 
70 I)(Httdgct), dated 254.1970. 

2. I n  eo far ar the recovery of dues a ~ n o u ~ ~ t i n g  to Ks. 'Jli.988i- fro111 
thc contractors is concert~c.d, the cases arc still pcncliu~ in thc Courts. 

5. As 1. ards the dirt iplinary action in tlic caw of contract for con- 1 ~tructing bui ding* 

(i) in renpccr of thr thcu Garrison Engi~lcrr (Krtct.), i t  has k e n  
decided after an aucsuaient of his record of servicc aad in con. 
sultation with the Central Vigilance Commission, to treat his 
entire service an satisfactory; 

(ii) in respect of the then Asstt. Carrison Engineer the diwiplirlarv 
action ir still under consideration. 



4. As regard the disciplina action in the case of. contract for prow-, 
&on of fencing, in respect of 7 t e then Garrison Englneer and the then 
Asstt. Garrison Engineer, it has been decided* to impose the penalty of 
reduction of their present pay by two stages in the tlme scale of pay for. 
a period of two years with cumulative effect. Government orders to that 
effect have been issued on 2 1-1 1-1970. 

5. A further note will be sent to the P.A.C. in due course in regard to 
(i) cases pending in the Courts, and (ii) the disciplinary action against the 
Asstt. Garrison Engineer, referred to in para 3(i1) above. 

6. D.A.D.S. has seen. 
[Ministrv of Defence u.o. No. 2(5)/(iH/D(WorkcII) dated 13th 

April, 1971 .] 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee 



APPENDIX 

Ibrtl P.rt No. Ministy/Depnrtment Conclusions/Recommendations 
Ho afReport concerned 

- - 
1 1 -4 Bhbt y of Defence The committee hope that the h l  replios in respect of those recomnrendstions 

to which only interim replies h v e  so far been furnished, will be submitted to 
them exped~tionsly after getting then) vetted by Audit. 

2 1 -8 I b b t r y  of Defence The Committee find that a production target of 8 units of the Wf?8pOn per month t which was originally scheduled to be achieved by November. 1967 is nbw ex- 
i 4 pocted ta be reached only by 1973-74. The Committee are unhappy over 

retanled prvcluction of t.he weapon. They would like Government to take 
1 F": effective steps to accelerate the rate of product.ion. 

Ir. 
3 1.1 1 Ministry of Defence The Committee feel that while Govmmment may have reaaana for not holding 

tho collaborator responsible for the delay h production in this case. they 
xhould have a built-in safeguard in future collatoration agreements again& 
poseible delay and shortfall in production attributable to the collabarator. 
Accordingly they wish to reiterate that Government should examine forthwith 
whet safeguards &odd be provided for in such e&reementa so thet the colla- 
borator gets a stsko in ensuring that contemplated productian hugeta rrre 
achieved according to tho schedule. The Oommittee have pointed out $he neoe- - 
tleity of iseuing instructions in this regard to all the miniatria el~~where in thk 
report. 





8 1 - 32 I1111istr~. of I ) V ~ C I I ~  Tho ('ommit tee tlwirc !hat Government might alm iame general i n a h & b ~  
in this regard for futurc guidance of all the Nnistriea entering into agreements 
with foreign collaborators an this prnblcm is likely ta be encountered wharaver 
foreign rollaboration i!: sought for by Government. 

9 1.215 Ministry of Forcip Trade: The {21nimittw from the reply furniqt~ed by Government feel that the instruc- 
3fini~try nf 1k.fcnc.t- tionq issued were in pncral tenaq. In their opinion Government sbdd lay 

ctom wc-ll-clefincct gulclcli~rcs in detail rovering matters of priority, delivery 
and pricing in r ~ q w t  of Covernu~ent requiremenb, particularly that of 
Ikfencc, to hr followrtl by S.T.C. and N.I.T.C. They would, thesefor, 
urge Gtrr-c~atc~lt to icwr comprehensive instruetiom9 on the subject and 
inform them. 

Tlic! Gmn*itttv note thnt "Pprial m e a ~ ~  arc being taken to supply the vital 
r;pam.r fur t h  repair of tho tracturn". They wish thie bad been attended to early. 0 
T h y  h o p  thnt with the.% measurns the tractors willbe repairedandput 
un the mud w)n. 'I'hcy would, however, like ta be informed of the lateat poai- 
tion reganling the supply of spart3s, repairs done and the number of tractors 
&ill off-roucl. 

The? Cimmittw note that action i~ boing w e n  by Govermqeat on their 
~uggt&wr ctmtnuwl in paragraph 3-7 of the Hundred and Nineteenth 
lieport (Fourth h k  Snbira). They would like the re-inwstigation to be c0.n- 
cluctcd expeditiously n~id appropriate action taken on the fin*. 

12 1-32 Ministry of 1 kfe~u.e tb admittcclly t hrre has Imn inadequacy of supenision of work in this case, 
the ccmn~itt.ce hope that Government wodd in future take the elementary 
prt~nution of strongthrnhg the supervision of emergent works to obviate the 
grcnter riek of substmdnrd work bourg dono ou_account of haste. 



IS 1-36 Xniatry of Defence The Committee are unable to accept Government's view with regard Eto re- 
tention af all surplus land against future:requirements indefinitely and would 
like to atrese that lands which are not required in the foreseeable htaw 
against specific pmjecta uhodd be disposed of as early as poseible. This quem 
t.ion ahould be gone into by a high level Committee. 

14 1 *36 Miniatry of Defence The Commit~would further like Government to investigate se - to why the 
construction of the bomb dump conceived in February, 1964 a d d  not . be 
taken up even by January, 1969. 

P- 
, 




